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LOK SABHA DEBATE

LOK SABHA

Waednesday, June 23, 1971]Asadha 2,
1893 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr. Speaker in the Chair)

ORAL ANSWERS TO QUESTIONS
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SHRI MOHAN DHARIA : The House
would have observed that when the Fourth
plan was formulated, old pattern was
changed. Now we have adopted distric:
planning and the Fourth plan is based
on district pians as they come from below.

ot W fag wrar ;. S ofieea
A §, A IwAw ¥z § o A=
A ot A A Que q@Rud
FA? I o qQ@ ¥ AR G AW,
w7 tad fag wrg af sifeow w87
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dedw qzE N aTw Ag@ sW &M
fear mar g

SHRI MOHAN DHARIA : Tt is true
that agricultural labourers have been neglect-
ed and it is high time that land reforms are
implemented as suggested by the Planning
Commission long time back. While making
the appraisal of the Fourth plan, it shall be
our ondeavour to sec that the landiess
labourers and the working millions do get
their proper share in planning.

o Wfew wrw fegrfon @ Foe
e & wrardt weqat 2w o wrardy wv
17 sfawe &1 M oy W afew
® W ¥ A w7 wrox oy faafa e
forgr § ol o fagre w»r afwe w3
foar & f& ot yoar ¥, sy qrardl &
fergrxr & arter e ?

SHRI MOHAN DHARIA : The Natio~
nal Development Council has given somo
Pidoline on the pattern of the Ceatesl
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Assistance (0 the States. Government

Have apcepted those guidelines, according to
which 60 por cent of the Central Assistance

is distributed on the basis of their population.

Shifting of Telecommunications Chamels
from Caicutia to Bombay and setting wp of
Second Satellite Grownd Station for
International Telecommunicution
near Delhi

*664. SHRI INDRAJIT GUPTA:
Will the Minister of COMMUNICATIONS
be pleased to state ;

(8) whether certain international tele-
communication channels, operating between
Calcutta; on one hand, and Australia,
Hongkong and Japan, on the other have
been recently been shifted from Calcutia to
Bombay ;

(b) if so, the reasons for such shifting ;

{c) whether the second satellite ground
station is gojng to be set up near Delhi

for international telecommunication service ;
and

(d) if so, the reasons why the superior
commercial, political, geographical, metereo-
logical and other claims of Calcutta in this
regard are being over-looked ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
to (d). A statement givirg thc information
tequired is laid on the Table of the Sabha.

Stcternens

{a) and (b). Only overseas traffic being
carried through the Satellite Communica-
tions Ground Station at Arvi is now being
routed via Bombay, Other overseas traffic
from the Calcutta area continues to be
bandled by the Calcutia Station of the
Overseas Communications Service. The
traffic has been shifted to satellite system
in order to muke available reliable and
better quality service to the public.

(©) and (d), , It has been decided
10 set ép'a Sateltllcﬂroundhﬂon
in the northersi region during the Fourth
Five Year Plan. ' This decision is based on
traffic considerations, as Delhi region ranks
next to Bombay region in overall range of
‘PUblR . ipterpational  telecommunication
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SHRI INDRAJIT GUPTA : In regard
to this satellite communication service, is it
not & fact that the existing line being very
old and subject to frequent breakdown due
to heavy rainfall or cyclonic conditions, the
trafic to and from Caloutta has to be
routed through Bombay now and is also
frequently disrupted and this causes great
inconvenionce to the public, to business,
to trade and commerco and so oo 7 There-
fore, is it not desirable that the link up
with the satellitc communication system
should not be only through the station at
Arvi but regional ground ceatres should be
set up and Calcutta should have an inde-
pendent ground station ?

SHRI H. N. BAHUGUNA : The pro-
posal to set up a ground station near
Calcutta is already under consideration.
Delhi and Calcutta are the two places which
are on the list. Delhi baving a higher
traffic than Calcutta was preferred first and
the second ground station is coming in
Delhi. Bombay had the highest traffic and
it was chosen firstt Next comes Delhi.
The third ground is proposed to be put up
somewhere in Calcutta when funds are
available.

SHRI INDRAJIT GUPTA : Is it oot
a fact that before even the Bombay station
was set up the foreign experts who were
coasulted in this matter had adjudged an
arca near Assansol ncar West Bengal, to be
the best site for the first earth station and
isit not a fact that they have suggested
this because Calcutta is the country's main
centre for expert trade, which has the busiest
international air routes, and the whole
of South East Asian and Japanese traffic
is picked up for the eastorn region ? Why
is it that this export advice was ignored
and Bombay was given preference first and
even now when the second station is to be
set up the claims of Calcutta are being

ignored 7

SHRI H. N. BAHUGUNA : So far as
the expert opinion referred to by my hon.
friend, Shri Indrajit Gupta, is concerned, I
am sorry to say that I am not aware of that
particular advice. But the facts on record
show that Bombay has the highest inter-
national taffic in terms of the entire ftele-
communication rangeelephgne, telex, tele-
—~-1and so0n snd so forth. Thereafter
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comes Delhi and Calcutta is the third.
Therefore, we have two to put uwp

are the effective steps the Government are
taking for utilising satellite channels for
television as in the case of advanced
countriss such as United States, Soviet
Union and Swedan ?

MR, SPEAKER: This is a very
specific question about Calcutta, We can-
not have a genera! discussion on this, He
can discuss it when the relevant demands
come up,

SHRI JYOTIRMOY BOSU : Will the
hon. Minister kindly tell us if he has receiv-
ed a detailed memorandum from the em-
ployees of the Ovearseas Communication
Service, Calcutta, giving their technical
views on the location of the telecommumi-
cation service in Indis and, if so, what is
it and what action has been taken on that ?

SHRI H. N. BAHUGUNA : The
question of setting up a ratellite centre pear
Calcutta has not yet been finalised, There-
fore all sorts of views are before the govern-
ment. At the appropriate time all these
views, including those of my hon, friend,
Shri Jyotirmoy Bosu, will bé taken into
consideration.

SHRI JYOTIRMOY BOSU : 1 asked
a specific question whether he has received
& detailed memorandum from the smployees
of the Overseas Communication Service.

SHRI H. N. BAHUGUNA :. 1
oot awsre of any such memorandum,

wmm

*568, snml ARJUN SETHI: ‘Wil
the Minister of PLANNING be pleased to
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state the difficuity on the part of ¢the
Planning Commission to approve the
Apandpur Barrage Prqject ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : It has pot beeu possi-
ble to approve the Asanddur Barrage Project
for inclusjon in the Fourth Plan of the
State since the requisite resources are not
in sight to take up the work at present.

SHRI ARJUN SETHI : I want to know
whether Salandi Project was considered as
an integrated one along with Anandpur
Barrage Project.

SHRI MOHAN DHARIA : There are
scveral projects in Orissa. This problem
was examined by the Planning Commission,
Even though this project has been techni-
cally approved, unfortunately no funds are
available and naturally it could not be
taken up,

crores for canals, nvestigation and
vey ?

SHRI MOHAN DHARIA : The Anand-
pur Barrage Project, estimated to cost
Rs. 21.94 crores, was cleared by the Techni-
cal Advisory Committee. Bul when they
took stock of the situation regarding the
availability of funds they came to the con-



Decline in Export of Tobaceo

*669. SHR1 VISHWANATH JHUN-
JHUNWALA : Will the Minister of
FOREIGN TRADE be picased to state :

(a) whetner the export of raw tobacco
is showing signs of fall during the current
year ;

() if so, the names of countries

where the fall has been mnoticed parti-
cularly ;

(c) whether the Indian tobacco is m-
creasingly becoming less competitive in
World market ; and

(d) if s0, the reasons therefor and the

steps taken by Government to make the
position favourable 7

THE MINISTER OF FOREIGN
TRADE (SHRI1 L. N. MISHRA) : (a) No,
Sir.

(b) Does not arise.
(c) No, Sir.
(d) Does not arise,

SHRI BISHWANATH JHUNJHUN-
WALA : May I know whether the govern-
ment have considered the desirability of uti-
lsing flue-cured tobacco, which is increas-
ingly becoming less competitive in the world
market, for manufacture of cigareties in
India,

MR. SPEAKER ¢ Whea the Minister
Miys “No, Sir. Does not atiee” how do
sapplemntarivs xrise ?

SHRI BISHWANATH JHUNJHUN-
WALA : May I know whether the govern-
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ment have finally shelved the idea of form-
ing a tobacco board, on the lines of the
Tea Hoard and, if so, the reasons there-
for ?

SHRI L. N. MISHRA: The hon.
Meomber has asked twe questions, one about
the quality of tobacco and the other about
the constitution of the tobacco board. At pre-
sent we have no proposal to have a tobacco
board, Agriculture Ministry do not feel it
necessary to have a tobacco board at this
stage. Then, there should be no appreben-
sion that becanse of the quality our tobacco
export is going down. In fact, our tobacco
export is going up sad it is not going down.
While last year our export was to the tune
of Rs, 22 crores this year it is Rs. 23 crores.
Therefore, there should aet bo any appre-
hension on this account. The quality of
our tobacco has been good and there has
been no downward trend in our exports,

SHRIMATI
MA—rose.

LAKSHMIKANTHAM-

MR. SPEAKER : How is she interested
in tobacco 7

SHRIMATI LAKSAMIKHNTHAM-
MA : Why should you presume that ladies
do not amoke ?

May I know whether therc is any scope
for greater expor. of tobacco to foreign
countries ? Since Andhra Pradesh is a
major tobacco-producing State it has asked
for the establishment of a Tobacco Board
in Andhra. Will Government give consi-
deration to this proposal ?

SHRI L. N. MISHRA : As | said
earlier, the prospects of the constitution of
a tobacco board are not bright.

SOME HON. MEMBERS—rose,

MR. SPEAKER : It is not a general
question about tobacco. The question s
whether the export of raw tobacco b

showing signs of a fall and he said,
“No.”

SHRI JYOTIRMOY BOSU :
very important uestion.

SHRI AMRIT NAHATA : There »

an important supplementary about the ex-
port of tobacoo,

It isa
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MR. SpEAKER : He says, **No.”

SHR1 AMRIT NAHATA : There is
another aspect. There is a monopoly.

SHRIMATI LAKSHMIKANTHHM-
MA : If it is advantageous, why should
they not form a board ?

SHRI PRABODH CHANDRA : The
Minister in his defence said that export has
gone up from Rs. 22 crores to Rs. 23 crores.
Is he aware of the fact that of the other
exporting countries the export has incroased
much more as compared with the increase
in the export of tobacco from India 7 The
number of smokers has increased at Jeast
by 3 per cent, while the increase in our ex-
port is not even 5 per cent.

MR. SPEAKER : With the exception
of my community,

SHRI L. N. MISHRA : The question
is as to what is the position of our export,
Our export in the four or five months
of this year has been Rs. 23 crores
as against Rs, 22 crores last year.
So far as increase in other countries is
concerned, it is a fact that we are facing
competition from some countries like
Thailand. Philippines, Indonesia and Paki-
stan, New competitors have been coming
up. But till now we have been holding on
to the market and our position has been
improving. Therefore, there should not be
apprehension on that account,

oft gow W wE : WH qged,
# ¥ wreAH § A wgar §, W
a7t AT A AT ¥ AW @ fe
g Pt ¥ woy sfr 4 & R T
frafa faar § Y ag o frafa fear 7y
§ og aro A W st ® aveaw
& foay war § s o TawT SRy W
tafer Y Sw dzraTe WAt &9
I gATer S wETe ¥ A Fawar @
N I AW ST ¥ I ek &7
rer fordr oud fad wr ormear R

mRE?
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SHRI JYOTIRMOY BOSU : Is it not
a fact that your raw tobacco export figures
have remained more or less constant, mean-
ing that you have failed to export finished
goods of tobacco, and is it also not a fact
that the export of raw tobacco of the select
variety, golden Virginia flue-cured, has re-
mained a monopoly of the Indian Leaf
Tobacco Development Company, s subsi-
diary of Imperial Tobacco Company ; if
s0, what have you done to break the mono-
poly there ?

SHRI L. N. MISHRA : Till now the
export of tobacco has been in the private
sector and we have no intention of canali-
sing it. The hom. Member had made this
suggestions in the Consultative Committee
also and we had a long discussion on this
poiat. We do not want to dislocate the
present channel of export of tobacco.

Setting ap of Export Promotion Council
for Oil Seeds and Oil-seed Products

*670. SHRI K. LAKKAPPA : Wil
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government have since
taken any decision for the getting up of an
Independent Export Promotion Council for
oil seeds and oil-seed products as suggested
in & commodity survey jointly made by the
Bombay University and the Operations Re-
search Group of the Sarabhai Management
Corporation, Barods ; and

(b) if so, the nature of the decision
taken in the matter ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a) and
(b). Yes, Sir. The Government have decided
to set up an Export Promotion Council for
Oilseeds, Oils and Oil-cakes and steps
hn:a alroady been taken towards this
m -

SHRI K. LAKKAPPA : 1 would like
to know whether the Export Promosion
Council consists of all experts in the matter
of promotion of exports of oilseeds and oli-
seed products i this country,
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BHRI'L. N. MISHRA : It will not
consist only of experts but there will be
reprosentatives of trade, importers and
also the main producers and Government
ropresentati ves.

SHRI K. LAKKAPPA : I want to know
whether the Government of India has taken
stock of the situation in this country for
promotion of exports,

SHRI L. N. MISHRA : The committee
has recently been set up. So far as export
is concerned, export has shown encouraging
figures, But there is no availability of
oikakes in the quantity we want, Maharash-
tra, where we could get them in plenty, is
short of oilcakes. But even in that situa-
tion exports have been improving.

Crisis in Fllm Industry due to Scarcity of
Raw Film

*674. SHRI JYOTIRMOY BOSU:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government are aware that
the Film Industry in India is facing a
serious crisis due to the inadequate institu-
tional financing and scarcity of raw film ;
and

(b) if so, the steps taken by Government
to solve this crisis 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) The problems of our
film industry include the lack of adequate
institutional financing and the occassional
scarcity of raw film.

(b) Government have set up the Film
Finance Corporation Limited to meet the
shortage of institutional financing at
reascanable rates of interest, This is a
public undertaking which of late has been
financing the production of comparatively
low-budget and purposeful films of high
artistic merit. Government have recently
augmonted the resources of the Corporation
and propose o place additional funds at its

::D“deluthemm and subsequent

ment have imported sizeable quantities of

such flims through State Trading Corpora-
tion.

SHRI JYOTIRMOY BOSU : May I
ask what was the total amount sought by
applications for film finance during the
last year and how much did you actually
give ?

SHRIMATI NANDINI SATPATHY :
Actually we have Rs. 1.32 crores. That is
the budget of Film Financc Corporation.
It is a fact we get a number of applications
but it is not possible to meet those demands
of the people who ask for the money. But
again, as | have already mentioned in my
answer, the purpose of the Film Finance
Corporation is to finance those films which
are of high artistic quality. So, it is not
for the Film Finance Corporation to finance
all the films or any one who wants to make
films.

SHRI JYOTIRMOY BOSU : What is

the applied amount and how much you
actually gave ?

SHRIMATI NANDINI SATPATHY :
This figures is not available with me now
but I will give it later.

SHRI JYOTIRMOY BOSU : About the
raw-material production, as I understand,
the requirement of negative film is in the
region of 18 million fect a year and for the
positive it is about 4.57 Iakh feet a year.
In view of the failure on the part of the
public sector project at Ootacumand to give
the required quantity of raw-material to the
film industry what specific steps the Govera-
ment proposes to take to save it from
ruination.

Secondly, Mr. Sinha had assured that he
will set up a chain of cinemas in the public
Sector, What have you none in regard to
that ?

SHRIMATI NANDINI SATPATHY :
Sir, it is a fact that there was shortage of
raw film, that is, black and white positive
film. Tbe import of black and while posi-
tive film is not normally allowed in view of
the indigenous production as has been
mentioned by the hon. Member. But due
to the shortags of film we have allowed
import the black and white positive
film met the domgnd of the fiim
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SHRI D. N. TIWARY : May I know
what Is theé criteria of a high quafity
a film or a film with intrinslc qualifications
because the applicants who go for finance
are on this sorm ? Can you tell
me what criteria has been laid down and
what steps are takon to see that people are
not harrassed 7

SHRIMATI NANDINI SATPATHY :
I do not agree with the hon. Member that
the people are” being harsssod by the Film
Finance Corporation. As ] have already
mentioned, the resources of the Film
Finance Corporation are limited. It is not
possible to meet the demand of all people
who apply for finance. To decide about
the artistic roerit of the film, there is an
expert committee and there are a number of
commitiees which go through the script
the treatment and other things of the
fitm. They examine the whole thing and
then decide it.

o vt o oy : § R g
q araaT wrgwn § fF sy eI ¥ O
T gt § fr faer & oy ar R el
W wrrerww gt g, # odafae,
T ¥ for femr fr ot O
@ !

MR. SPEAKER : It need not be
amswered bocause that is not a relevant
question.

SHRI G. VISWANATHAN : In view
of the shartage of films in the country and
in view of the import of raw films from
foreign countries involving foreign exchange,
may 1 know from the hon. Minister whether
the capacity of the Hindustan Photo films
will be increased so that we become self-

i in raw films and may 1
know when we will achieve self-aufficiency ?

SHRIMATI NANDINI SATPATHY :
It is not the question of incressing the
capacity of Hindustan Photo Films,
Actually, these are temporary shortages in
mmudthqmumw meet the

They are also trying te improve
thsqwiltyofﬁlm.

SHRI AMRIT NAHATA : The produc-

Howr of biack sad whlts Slus in our oqualey
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The quality of positive
films that are produced in

good but the black and white negative ks
low quality. Will the Governmeat
improving the quality of black and
negative in our country and also will
the Government coasider setting up of a
plant for the manufacture of colour filma,

it

MR, SPEAKER
financing.

SHRI N. K. SANGHI : There is no
doubt that there is a very serious crisis in
the film industry, More than 300 films are
lying on the shelf for want of finance and
raw materials. The hon. Minister just now
said that the Film Finance Corporation is
not in a position to give adequate finance
for the production of films. May I know
from the hon. Minister whether she will
move the Government to recognise film
industry as an industry and also move
the Government to give financial aid
in the film industry so that they can also
survive and fee! that they are a part of the
country and they get out of the crisis, The
Hindustan Photo Films has been closed for
more than six months, That is the reason
why raw material is not availabie in the
country. 1 would Hke to know what
steps Government are taking in the
matter.

: The question is about

MR. SPEAKER : It is not 8 question

but a suggestion.

wward v & s & e &
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SHRI S. M., BANERJEE: 1 would
like to know whether one of the conditions
of the import of newspint from the Soviet
Union is that this newsprint will not go to
those who preach communalism or provin-

cialism in their newspapers. Is this one
of the conditions ?
SHRI L. N. MISHRA : There are no

such conditions and we will not accept any
such conditions in any trade agreement.
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#77. SHRE 8. A. MURUGANAN-

THAM
SHRI M. KALYANASUNDA-
RAM :

Wi#! the Minister of FOREIGN TRADE
be pleased to state :

(a) whether the Ceylon Government
hag imposed a bon oo the imporvof onions
through the Mational Agricujtural Co-
oparative Macketing Federation of ladia ;

@) if so, the grounds om which the
Coylon Government has imposed the ban ;
and

(¢) the steps taken to ensure export of
onions to Ceylon without intecruption ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) The Ceylon Govern-
ment imposed a ban on the import of
Bombay onions and have a put a price
ceiling per ton on import of Red onions ;

(b) The exact reasons for the imposition
of ban are not kaown to us ;

(c) The Government propose to discuss
the matter further with the Ceylon Govern-
ment,

SHRT M KALYANSUNDARAM
According to my information, the ban has
been there for over throe months now. 1
wish our young Deputy Minister here was
more encrgetic to get full information. Is
our high Commission in Colombo function-
ing or not? Is the Government aware
that the Foreign Trade Minister in Colombo
had stated or had made allegations against
our Government that our Governmeat was
trying to canalise the export of onions from
India for imposing higher prices and that
was the reason for bapoing? Is it so ?
And what action our Government propose
to-take in this regard ?

SHR1 A. C. GEORGE: Sir, our
information is this. The Ceylon Govern-
ment put & ban on 9th of June. This was the
information conveyed to us.

AN HON. MEMBER : Your infor
miﬁonism.‘

SHRI M. KALYANASUNDARAM :
What is your personal information 7

JUNE 28, i"¢

Onad snsonts !

SHRF A, 'C. GHORGE : Megirding
ﬁguzwon of onigms I may inform the
uge that actually the impott of onioms
to Ceylon was canalised at laks¥ & ybisis
back. But due to the unhealthy competi-
tion and irritants put against our own
small exporters, there was a feeling that it

plain to him that even now we are ready
to discuss any outstanding problems dnd
if thera are any things which we could
solve from our angle, we will be only too
happy to do that.

SHRI M, KALYANASUNDARAM :
Whatsver may be the reasons that the
Caylon Government may be saying out-
wardly, is it a fact, or, has the Govern-
ment any information, tbat this so-called
ban is due to their foreign currency difli-
culties and if so will the Government extend

a helping hand by making some other
accommodations ?
SHRI A. C. GEORGE : U is for the

Cylon Government to approach us regard-
ing thia matter. We have made it plain
on more than two occasions that we will
be too glad to discuss any problenis regard-
ing this matter.

SHRI K. LAKKAPPA * Large procure-
mend has been made by the Murketing
Federation of India-of onions. Because of
this ban of all imports of onions by Ceylon,
there has bean very much of damage osused’
to the procured onions in the country, I
would like ta know the loss which has. becn
caused to the Cooperative Fedetation in
this oountry in regard to this twanmetion
of export of onions. What steps ace the
Goverament of India going to take to meet
the situation in this respect 7'

SHRI A. C. GEORGE: The small’
traders themselves have come forward with
a suggestion that they will be omly too
happy to weicows the canslisetiony and: the
only suggestion they have put forward is
that in regard 'to canslieatfon, If the duofa’
system 'is impliswented; they will bé oniy
too happy to operate through the national
Fedaration,
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SEIRI K. LAKEAPPA : This Market-
Fedomuion of indis iws procured enions

#0 know 0 what oxtent this damape
been caused, Why has this Govea-
ment uot been encouraging
sheough cooperative basis 7

MR. SPEAKER : Mr. Lakiappa, this
is about export to Ceylon, not preservation
of onions. You esn ask from the other
Ministry.

SHRI K. LAKKAPPA : As a conse-
quence of this ban by Ceylon Government,
there has been damage in respect of the
procurement made by the Marketing Society
of India. 8o, I want to know as to what
the extent of damage is. Some small

exporters are in clique with Ceylon Govern-
ment and therefore they are encouraging
this cooperative federation.

MR. SPEAKER : This is about export,
So far as damage is concerned, that is a
difference matter, Please sit down.

SHRI K. LAKKAPPA ; We have not
received any such complaint so far.

MR. SPEAKER ; You must also know
how to preserve omions.

M oy Feow whem, § weft
afer ¥ ow &) g A wgan g 06
M AT N yug § T TR
gor § ot gak It wew wrw o §
FHE! qrOTT F Y & fAg @I feer
g qe e s ot & ?

SHRI A. C, GEORGE :
tuch scheme.

We have no

SHRI1 G. VISHWANATHAN : It is
unfortunate that our Government has not
taken any initiative in this matter of export
of onions to Ceylon. It was the High
Commissioner of Ceylen who has taken
the initiative. | want to know whether
some Jadiaa merchants have offered to sell
below the price fixed by the Coylon Govern-
ment. What imitiatido fs the Geovernmint
poing 10 take in this matiec 7

SHRI A, C, GRORGE: It ls not

n

worrect to say thet we Eave a0t taben initia-
tive in this matter, Whon the Ceylon High
Commissioner met us, it was made to piain
to him that if only he sent their Food
Commissionte over here, ali outstandieg
problems could be dmmdmlm
out.

Publication of Bpok Entitied “The
Chinese Betraysl” by Former
L B, Chief

*679. SHRI TRIDIB CHAUDHURI :
Will the Minister of HOME AFFAIRS be
pleased to state :

{s) whether the attention of Government
has been drawn to the book entitled “The
Chinese Betrayal” written by Shri B. N.
Malik, a former 1. B, Chief ; and

(b) whether Shri B, N. Malik obtained
the permission or approval of Government
in regard to the publication of the book
dealing with internal and extcrnal security
intelligence and defence intelligence services
of the Union Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFATIRS (SHRI
MOHSIN) : (a) Yes, Sir.

(b) No, Sir.

SHRI TRIDIB CHAUDHURI: The
answer given by the hon. Minister to part
(&) of the question is ‘Yes’, that means that
their attention has been drawn 1o this bpok ;
the answer given to part (b) is ‘No’; this
means that no prior permission or approval
was sought,

1 would like to read out to the hon.
Minister the very first linc or the very first
sentence of this book by the former Intelil-
gence Bureau Chief, Government of India.
it reads thus ;

“The encouragement to write this
book first came from Shri ¥. B. Chavan,
then India's Defence Minister. Shri
Chavan was rather concerned at some
uyjust and informed criticisms that were
being levelled at Governmsgat’s handl-
ing...”

Shri Y. B. Chavan was certainly free to ask
the military intelligehce or the Chief of the
Intelligence Buréau to write this book. But
I would have thought that when no less a
pomnthnt S8hri Y. Bs Chavan who was
then ‘India's Defodog Minister, who had
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-alto been the Home Minister and who is
now the Finance Minister, encourage a
vetired official of such an important depart-
ment as the Intelligence Bureau to write a
book, it should be presumed at least by
outsiders that this book had the approval of
the Government of India. The reason for
my saying this is this. This book has al-
ready become controversial. Government,
of course, may be perfectly justified in hear-
Ing no evil, in seeing no evil and speaking
no evil. The reply to the question in
monosyllables like “Yes' and *“No’ seems to
be very intelligent. But this book has al-
ready become very coatroversial. Instead
of serving the purpose which Shri Y. B.
Chavan had in view, this book has in my
view and in the view of very competent
readers, rendered the entire Government of
India, our late Prime Minister and the
functioning of the entire Government and
its intelligence system a laughing-stock.
May I know why this book was not read
earlier and why no approval was sought ?

SHRI MOHSIN: It is true that in
this book, Shri Malik has traced the
development leading to the India-China
conflict in 1962 and he has given an account
of the conflict and has analysed the causes
that led to India's reverses in the conflict.
The book also describes at length the
organisation and functioning of the intelli-
gence services in the country, and some of
the contents of this book are such as would
warrant further consideration as to whether
action under the Official Secrets Act could
be initiated. The matter is at present under
consideration of Government, But under
the present rules, only persons who are in
service are to take the permission of
Government if they are 1o publish certain
books. But there are no rules as such
today requiring persons who have retired
to take permission for writing such books.

SHRI TRIDIB CHAUDHURI : When
this book was really written, as claimed by
the author, at the encouragement of one of
the important and senior Cabinet Ministers,
was it at any time discussed at the highest
level, because apart from the functioning of
the Intelligence Bureau, it reveals so many
things and in such a way that I do not
know how and why this man should have
been put in chagge of our intelligence
wervice ?

JUNE 23, 978
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SHRI MOHSIN : Yds, Government are
aware of the contents of the book. 1 have
already pointed put the main features of
the book. Whether to take action against
this ex-official or not is actually under con-
sideration.

SHRI M. RAM GOPAL REDDY : Haa
this book any adverse effects on our defence
and foreign policies ?

MR. SPEAKER : Too big a question—
asking for opinion.

SHRI MOHSIN : That is exactly what
is under consideration.

SHRI D. N. TIWARY : How many
books on the india-China war of 1962 have
been written and have military officials and
even an ex-Secretary of the Defence Minis-
try written books on the subject which give
a different picture in a different way,
whether Shri Malik’s attempt was to present
the correct picture of the whole thing and
cnlighten the public so that they may
not be led away by the other writings ?

SHRI MOHSIN : There are some books
already written. The first was Untold Story
by Lt. General Kaul then Himalayun
Blunder by Brig. Dalvi, then Guilty Men of
1962 by D, R. Mankekar, then With Two
Presidents by Major C. L. Dutta, ADC to
Dr. Rajendra Prasad and Dr. Radhakrish-
nan ; the last one was by Mr. Maxwell
entitled India’s China War.

Imported Compounents in T. V. Sets

*684. SHRI K. C. PANDEY ; Will
the PRIME MINISTER be pleased to
staie ;

(a) the sources through which Tele-
vision sets are available in India ;

(b) the portion of imported compo-
nents in each type of Television set made in
India : and

(c) the measures being taken to reduce
the portion of foreign exchange ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
MOHSIN) : (a) Television scts manufac-
tured by four firms in India on the basls of

know-bow dgveloped by Crateal Elestronic
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'Rugheering Research Institute, Pilaul, are
available.

(b) Import content of the 237/24" T. V.
receiver fs Rs. 260 and of the 19" T.V.
receiver Rs. 150. A major part of this is
for the T. V. picture tube.

(c) The manufacture of T.V. picture
tubes has already been established by Bharat
Electronics Ltd.; even so, Rs. 60/- in foreign
exchange is nceded for the glass bulb im-
ported by BEL for making the picture
tubes. The manufacture of other impor-
tant components at present being imported,
is to commence shortly. Indigenous manu-
facture is also contemplated of glass bulbs
for the picture tube ; with this import
content would come down to 19, to 29 of
the cost of the T, V. set.

oft geor wor afd ;. welt off @ETd
fr 7ar Tfaam &= ¥ grasaear fawr
WX gfg w7 wge & fad Y g ? W%
2 @ dee A Ag], A Ty
Fagar, feed), agaeE®E, & E X
Jgrdl § FA qH AT Y WA GA AWC
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SHRI MOHSIN : The Governmeat is
aware of the necessity of the television
programme even in rural areas. Govern-
ment have now decided to extend T. V.
coverage to Bombay with relay station at
Poona, to Calcutta, Madras and Lucknow
with relay station at Kanpur, and to
Srinagar during the Fourth Plan period.
The Srinagar and Bombay stations are ex-
pected to go on the air in the middle of
1972,

ft gsr waxr ofd : wegE AR,
ITYH IAT FRT KT O FEHAE
PR, WA N g wr R
T fis arorget, weTerars €Y St
TR AT g ? way g A WY
T QAT § 7 oo § Y wa @ ?

SHRI MOHSIN : It is suggestion for
action,

SHRI INDRAJIT GUPTA : The Minis-
ot said in his roply that the Central Elect-

ronics Engineering Institute at Pilani had
developed know-how for these T. V. recei-
vers, In that case, why is the Government
continuing to permit foreign firms like
Phillips (India) to increase the production
of T, V. receivers with imported foreign
technical know-how, when our own indi-
genous know-how has been developed suffi-
ciently ?

SHRI MOHSIN : Till indigenous know-
how is completely developed, we may conti-
nue to have the foreign technical know-how
for some time.

Import of Aluminiam through
M. M.T. C.

*685. SHRI D. D. DESAI: Wil
the Minister of FOREIGN TRADE be
pleased to state

(a) whether the Minerals and Metals
Trading Corporation of India Ltd. has im-
ported certain E. C. Grade aluminium
recently against specific allocations made by
Government :

(b) if so, the landed cost per metric ton
of Minerals and Metals Trading Corpora-
tion and indenting commission chargeable
on its landed price ;

(c) the price per ton demanded by the
Corporation ; and

(d) when the material is likely to be re.
leased to the industry ?

THE MINISTER OF FOREIGN
TRADE (SHRI L.N. MISHRA) : (a) to

(d). A statement is placed on the Table of
the House.

Statement

(&) Yes, Sir.

(b) The M.M.T.C. purchases aluminium
from different sources and at different
prices, and the price varies accordingly.
It would not be desirable to publicise details
of the business operations of the Corpo-
ration such as the break-up of its prices,

() The sale prices per tonne announced
by the M. M. T. C. for the ofirent (Apri)-
Jung 1971) quarter are as follows ;
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For Export For dther
Usis Aotsal Users
-y - o . Py
A, Ingors :
(1) Based on concessional rate of customs
duty. 6310 i
(2) Based on non-concessional rate of cus-
toms duty. 6640 ]
8. Wire Bars :
(1) Bassd on concessional rate of cystoms
duty, 6420 6515
(2) Based on non-concessional rate of cus-
toms duty. 6695 6795

(d) Sale notes (allocation letters) cover-
ing the allotment made by the licensing
authorities/Directors of Industries have al-
teady boen issued in favour of actual users
at the aforesaid prices which are valid for
tho current quaster cading June, 1971,

SHR1 D. D. DESAI : The hon. Minis-
sor has declined to disclose the landed cost
of aluminium. Is it not true that the alu-
minium was imported by open world tender
and the landed cost s not disclosed to
the "House to hide the nature of the sales
contracts 7

SHRI L.N. MISHRA : The MMTC
purchases aluminium from various sources
at various prices, and in order that there
may not be any differentiation between one
copsumer and another, it will not be in the
public interest to give the figures of pur-
shase from different countrics.

SHR1I D. D. DESAI: May 1 know
whether it is a fact that the MMTC is
bringing economic pressure on the electric
power conductors and ocables manufacturers
through the LSTD by threatening to cut the
indigenous aluminium sllocation and divert
aluminium if the industries fail to lift
{he alominium at the cxtortionate price now
demanded ¢

SHR] L. N. MISHRA : It hes besn
our endeayour to keep the price of con-
sumer goods at a reasonable level and there-
dasn sn offest is made to supply raw
madovials 10%he  manufacturers at economilc
rates,

==
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Abolition of Expert Duty on Colr Yam

*663. SHRI C. JANARDHANAN :
Will the Minister of FOREIGN TRADE be
plotsed 1o sinte :

{3) whether the Kersla Staty Ooversr
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ment have requested Government to
abolish the export duty on coir yarn ; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) Yes, Sir.

(b) The Government do not propose
to abolish the export duty on coir yarn at
present,

Reopening of Cashew Factories in Kerala

*665. SHRI MUHAMMED SHERIFF :
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether any agreement was reached
by Government and the cashew factory
owners in Kerala in May, 1971 ;

(b) if so, the main points thereof ;

(c) whether all the faetories reopened as
a result thereof and, if not, the reasons
therefor ; and

(d) the steps taken by Government in
getting those factories reopened at the
earliest ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A, C. GEORGE) : (a) to (d). Discussions
were held with some representatives of the
cashew factories as a result of which most
of the factories have been reopened.

Rupee Trade Agreement with
Yugoslavia

SHRI SAMAR GUHA :
SHRI SAMINATHAN :

Will the Minister of FOREIGN TRADE
be pleased to state :

(¢) whether negotiation is going on
between India and Yugoslavia regarding the
basis of trade payment ;

(b) whether Yugoslavia is unwilling to
accept payment in rupee currency ; and

(c) if so, the basis of payment agreed to
by the two countries in regard to their
mutual trade transactions ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a) Yes,
Sir.

*666.
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(b) and (c). No agreement has yet
been reached as the matter is presently
under negotiations between the two Govern-
ments.

Taking over of Import and International
Trade of Cotton

*671. SHRI
the Minister of
pleased to state :

(a) whether Government have consi-

dered the proposal to take over the
import and internal trade of cotton ; and

(b) if so, the broad features thereof ?

N. SHIVAPPA : Will
FOREIGN TRADE be

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a) and
(b). A statement is laid on the Table of
the House,

Statement

With effect from 15-9-70, cotton import
has been canalized through the Cotton
Corporation of India Limited. From that
date, import licences for cotton are being
issued in the name of the Corporation with
endorsement in the name of the user mills.
Mills have been allowed freedom to choose
their own agents for services hitherto
rendered to them for importation of cotton,
The Corporation will also render such
services wherever asked to do so.

As regards the internal trade, the
Corporation will undertake purchases by
way of price support, provide ready market
to cultivators who grow new varieties of
extra long staple cotton and help the
National Textile Corporation for the mills
under Government management as well as
mills in the private sector in procuring
domestic cotton.

Trade with Middle East Countries

*672. SHRI BHOGENDRA JHA :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether any concerted drive is being
made to increase our trade with the Middle
East Countries ;

(b) if so, the main features thereof ;

(c) whether Indian goods, e.g. enginee-
ing goods, machineries and textiles are ia

great demand in the Middle East countries
and they need market for cotton and
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crude oil which are badly needed by Iadia ;
aoad

(d) if s0, what efforts are being made
to utilise this opportunity of trade expan.
sion to the fullest possible extent ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a) Yes,
Sir.

(c) India is already importing substan-
tial quantities of essential raw materials
from countries in the region such as cotton
from UAR and Sudan, and Rock phosphate
from Jordan. The possibilities of impor-
ting other commodities as crude oil and
sulphur is being actively explored.

(b) and (d). There is a good demand
for both our ftraditional products such as
tea, jute manufactures, cotton textiles, spices
iucluding cardamom and non-traditional
products such as engineering goods, chemi-
cals and plastics. The following steps are
being taken to increase the volume of trade
with these countries and, in particular, to
promote the exports of non-traditional
items :

(i) Trade Agreements :—have been
concluded with UAR, Sudan,
Jordan, Iraq and Syria and with
the first four special arrange-
ments are concluded from year
to year which provide for an
clement of growth in our
exports,

Trade Fairs and Exhibitions :—
We participate in a number of
fairs each year where special
emphasis is laid in exhibiting
exports. Recently two wholly
Indian exhibitions have been
held in Khartoum and Jeddah.

Participation in large value
tenders and turnkey projects : —
Exporters are encouraged and
assisted to compete successfully
in winning the tenders ; large
value contracts for textile
machinery, setting up of cement
plants in two countries in the
region, exporting transmission
lines and supplying railway
equipment have been secured,
Further, taking advantage of the
development plans of these
countries by obtsining consul-

(ii)

(iki)
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tancy contracts is being enoou-:

raged, '
() Other measures include exchange
of official and unofficial delega-~
tions, conducting market surveys
and area surveys, fixing appro-
priate targets and taking eteps
to assist in their fulfilment, astis-
ting exporters with their special
problems, etc. The above list

is only illustrative and not
exhaustive,

Exports from India to Middle
East countries, which were at a
level of Rs. 80 crores in 1967-68
are expected to exceed Rs. 150
crores during the current year.
A substantial part of the
increase is due to non-traditional
items,

(44}

Report of USAID to set up Tobacco
Corporation

*673. SHRI YAMUNA PRASAD
MANDAL . Will the Minister of FOREIGN
TRADE be pleased ta state :

(a) whether Government have since
received the report of the U. S. Agency for
International  Development which has
recommended to sct up a Tobacco Corpora-
tion in the Public Scctor to give a boost to
India's exports of Tobacco ; and

(b) if s0, the main features thereof
and the decision taken by Government
thereon ?

THE MINISTER OF FOREIGN
TRRDE (SHRI L. N. MISHRA) : (a) No,
Sir.

(b) Does not arise.

Restoration of Bombay-Delhl Air Mall
Service

*675. DR. KARNI SINGH : Will the
Minister of COMMUNICATIONS be
pleased to state :

(8) whether regular mail service between
Bombay and Delhi takes as much as 48
hours to reach destination and mail posted
in the Mall Van on a Saturday took as
long as five days to reach Delhi ; and

(b) if s0, the steps Government propose
to take to restore the overnight delivery of
mail by air as used to be the case 7
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THE MINISTER OF COMMUNICA-
TIONS (SHRI H, N. BAHUGUNA) :
a) Previously. on acconnt of the use of a
smaller type of aircraft on the night air
meil service, the entire bulk of mails was
not being air-lifted and the left over mails
were beirg carried through morning air
service resulting in delivery of mails at
Bombay on the third day. Normal air
services have been restorted with effect from
15-5-71 and there is no detention of mails
on the night airmail service now and articles
are generally being delivered on the second
day of their posting, both at Bombay and
Delhi.

As for mails posted in the RMS Mail
Van on a Saturday at Bombay, they reach
Delhi on Sunday evering and zet delivered
on Monday morning.

{h) Does not arise.
Telegrams in Devanagri Script

*678. SHRI T. S. LAKSHMANAN :
Will the Minister of COMMUINICATIONS
bhe pleased to state :

fa) whether telegrams in all the langua-
ges listed in the Eighth Schedule of the
Constitution can now be sent in Devanagri
Script ;

{b) the arrangemants made in the case
of those regions where Devanagn Script is
not hnown ;

ic) the reasons for the bias in favour
of Devanagri Script ws-a-vis the regional
languages ; and

(d) the difficulties to be encountered in
accepting telegrams in the respective script
of regional Janguages 7

THIF MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Yes, Sir.

(b) Besides the facility of accepting
telegrams in Devanagari script in some
telegraph offices, arrangements exist for
accepting telegrams in Roman script in all
the Tolegraph offices in all regions.

(€) Besides Hindi being an official
language of the Union, telegrams can be
accepted in Devanagri script also, because
it has been possible to develop and maau-
facture teleprinters for transmitting and
receiving in that script.

(d) As the exact phonetic reproductions
of the script of regional languages require
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separate sets of Morse code and teleprinter
machines, provision of telegraphs facilities
in each language would require extra-
ordinarily large investment besides special
course of training and opportunity for the
staff to keep up practice and speed. Prolife-
ration of such sets of codes and teleprinter
machines representing all or a number of
regional languages is not practicable,

Export of Handicrafts

*680. SHRI S. R. DAMANI : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) the total exports of handicrafts
during 1970-71 and for the two preceding
years ;

(b) the mujor items and the countries
which offer sizcable permanent market ;
and

{¢) how many times thc Handicrafts
Export Corporation participated in exhibi-
tions outside India and which are the new
murkets captured as a result thereof ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (a) Total
exports of handicrafts during April, 1970~
Naovember, 1970 (for which figures are avail-
able) amounted 10 Rs. 55.10 crores. Ex-
ports for the two preceding years ie.,
1968-69 and 1969-70 amounted to Rs., 75.24
crorcs and Rs. 8329 crores respecti-
vely.

(b) A list of major items of exports of
handicrafts and the names of the important
markets are given in the statement laid on
the Tablc of the House. [Placed in Library.
See No. LT-505/71.]

(c) The Handicrafts and Handlooms
Exports Corporation of India Ltd., partici-
pated in the important International exhibi-
tions, as given in Annexuré 1I. The
Corporation’s participation in the Inter-
national exhibitions has enabled India in
developing a new market in Japan to main-
tain the tempo of increase in exports of
handicrafts to U.SA. and Canada.

Enquiry into Robbery Committed in
Punjab National Bank,
New Delhi
*631. SHRI RAMACHANDRAN
KADANNAPPALLI : Will the Minister of
HOME AFFAIRS be pleasad to state :

(a) whether the enquiry held in the
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robbery which took place on the 3lst May,
1971 in the Punjab National Benk, New
Delhi, has been completed ; and

(b) if s0, the findings thereof and the
action taken against the culprits 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) The investigation of the
case is still in progress.

(b) Does pot arise.

Purchase of Rubber by S.T.C.

#682. SHR{ C.M STEPHEN - Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) the total gquantity of rubber pur-
chased by the State Trading Corporation
through its agencies in Kerala duriig the
year 1970-71 as also the percentage thereof
in relation to the total quaatity offered for
sale :

(b) whether the State Trading Corpo-
ration will purchase rubber from individual
producers and, if not, the reasons therefor ;
and

(c) whether his Mmistry is aware that
the manufacturers are not purchasing rubber
at the prescribed price from the producers
and whether the Ministry contemplates the
grant of permission to export rubber in
view of the need to keep up market price
to the prescribed level ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADL (~HRI
A. C. GEORGE) : (a) and (b). The Suwate
Trading Corporation entered the rubber
market in October, 1970 to effec: purchase
of raw rubber RMA Grade I to V and pur-
chased 5,000 tonnes of rubber during 1370-71
frem the co-operative socicties of smill
growers and service co-operalives Total
quantity available for sale for the period
October, 1970 to 3Ist March, 1971 in the
market is not available.

(¢) Go ernment have not receined any
specific complaint  against ihe manufac-
turers purchasing rubber below the notified
prices. The possitility of export of rubber
giso is being explored,
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Import of Aleniniom Goods from Nepal

*683. SHRI B. R. SHUKLA: will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether any articles of aluminivm,
manufactured in Nepal, are imported into
India ;

(b) if s0, the extent of apnual impost ;
and

(c) whether aluminium is being export-
ed to Nepal from India ?

THE MINISTER OF FOREIGN TRADE
(SHRI! L. N. MISHRA) : (a) Upto Decera-
ber 31. 1970, there were no restriction
on import of aluminium maufactures from
Nepal into India. However, according to
the available information, there have been
no import of aluminium manufactures
from Nepal during 1'68-67, 1969-70 and
April-December. 1970.

(b) Does not arise

(¢} Yes, Sir,

Central Assistance for Calcutta
Metropolitan Development
Authority

#6386, SHRI SOMNATH CHATTER-
JEE : Will the Minister of PLANNING be
pleased to state :

(a) the amount of Central assistance
decided to be given to the Government of
West Bengal for the Calcuita Metropolitan
Development Authority upto the end of the
Fourth Five Year Plan ; and

(b) the schemes for which such assis-
tance has been given ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) and (b). Central
assistance for States’ Fourth Five Year
Plans is being allocated in the form of
block loans 1ad block grants in accord.ance
with an obj:xctive formula evolved by the
Chief Ministers’ Commitice of the National
Development Council.  fts allocation s
not linked with any specific schemes or pro-
grammes adopted in the plan by a State
Government for its rural, urban or meiro-
politan arcas. ‘West Bengal has been
allocated a Central assistance of Rs, 22!
crores for its tourth Five Year Plan of
Rs, 322.50 crates,
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In addition to the Central assistance
for West Bengal's Fourth Five Year Plan,
it is proposed to proide Central grant upto
Rs. 8 crores outside the plan during the
Fourth Plan period for Busiec Improvement
schemes in  the Calcutta Metropolitan

Region.
All India Radio Station at Qullon

*587 SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a8) whether Government are considering
any proposal to set up a Radio Station at
uilon during thc Fourth Plan period |

(b) if so, the funds allocated for this
wcheme : and

{c) il the reply to part (a) above be in
the negative, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) No, Sir.

{b) Does not arise.

{c) The area which the station in Quilon
could serve will be covered by the high
power transmitter in Alleppey which will be
commissioned shortly,

Proposal to Develop Regional
Co-operation in Asia

*688, SHRI H. M. PATI'L : Will the
Mirister of FORFIGN TRADE be pleascd
o state :

(a) the names of Indian goods the
trade in respect of which has been affected
with the formation of groups like R.C.D.,
AS.EAN. and S.E.AMIC. and support
to these groups from certain developed
countries and some international organisa-
tions ;

(b) whether Government propose to
organisc and develop regional co-operation
in Asia on that basis : and

(¢) if s0, the steps taken by Govern-
ment  in this direction and the results
achieved ?

THE MINISTER OF FOREIGN
TRADE (SHRI L, N. MISHRA) ; (a) to

(©). A statement # Inid on the Table of the
Houge,
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Statement

The RCD, ASEAM, and SEAMIC which
are sub-regional groups, were estabiished
primarily to promote economic develop-
ment, social progress and cultural develop-
ment among the member countries through
mutual cooperation. While these sub-
regional groupings are continuing to discuss
measures for trade liberalization and expan-
sion among their respective members, no
concrete scheme in this field has been
evolved as yet. Indian exports to countries
belonging to these sub-regional groupings
have continued to increase, The Govern-
ment of India have maintaine.) at various
ECAFE meetings that sub-regional group-
ings should not be insular or *“inwari look-
ing’’ in character and that the ultimate aim
should he to develop regional co-operation
on as broad a basis as possible in accordance
with the guidelines set by the Council of
Ministers first at their meeting in December
1968 at Bangkok, and subsequently in
December 1970 at Kabul. The Resolution
on the Strategy for integrated Development
of Regional Cooperation in Asia adopted
by the Asian Ministers in December 1968
provides a broad framework for the pro-
moti n of regional cooperation in Asia to
cover all the .ountries in the ECAFE region.
The Government of India continue to play
an important role in the forum of ECAFE
in implementing the strategy for develop-
ment of regional eeonromic co-operation.

Export of Rubber

*689. SHRI C. K, CHANDRAPPAN :
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Government intend to take
immediate steps for the promotion of export
of Rubber ; aid

{b) whether any other method is con-
templated in view of the sharp fall in
Rubber prices, to provide fair price to the
Rubber growers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A, C. GEORGE): (a) Possibilities of
exporting rubber is being explored.

(b) The State Trading orporation pro-
pose to sincrease their purchases of raw
rubber and this is expected to provide fair
prices to (he rubber growers.
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Implementation of Ten Year Nuclear wwq WA & fog 44 Qe vt wrere
Programme
*690. SHRI SHYAMNANDAN 23‘.‘9' st s N
MISHRA : Will the Minister of ATOMIC UYWAY WY Tg FarX &Y §a1 %4 fir ¢

ENERGY be pleased to state :

(a) the steps taken so far to implemeat
Dr. Sarabhai's 1en ye r nuclear programme ;

(b) whether the Planning Commission
has raised objections to Sarabhai’s pro-
gramme ; and

(c) the steps taken to enmsure specdy
and timely implementation of Dr. Sarabhai's
nuclear programme ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI):  (a)to
(€). Government has acceptcd (he objec.
tives of the specific programmes in  Atomic
Energy and Space Rescarch for decade
1970-80 as set out in the Profile presented
by the Atomic Energy Commission. The
programme cavisaged in the Profile is still
under discussion with the Planning Com-
mission. In the mean time, the steps
required to implement the proposals are

g worked out in detail.
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Conversion of Posts of Steno-Typists
into thosc of Stenographers

2854. SHRI S. M. BANERJEE : Will
the PRIME MINISTER be pleased to
state :

(a) whether the posts of Stenotypists
in the Government of India have been con-
verted into those of Stenographers (Grade
1iI) and the scale of pay has been revised
to Rs. 130-300 ;

(b) whether the scale of pay has also
been revised to Rs. 130-300 in the Subordi-
nate offices of the Government of India ;

(c) whether the posts of Stenotypists
under the Delhi Administration have also
been converted into those of the Steno-
graphers (Grade IiI) ; and

(d) if nbt, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a)
and (b). Orders were issucd on 24th July,
1969 (copy is laid on the Tablc of the
House, |Placed in Library. See No. LT-
506/71), that all the existing costs of Lower
Division Clerks and Upper Division Clerks
with a special pay of Rs. 20 or Rs. 30 for
stenographic work wiil be converled into
posts of stenographers (a) in the scale of
Rs. 130-5-160-8-200-EB-8-256-EB-8-280 to be
called Grade 11 of the Central Secretariat
Stenographers® Service in  Ministries/Offices
participating in the Central Secretariat
Stenographers® Service and in other Minis-
tries/Departments of the Government of
India, and (b) in the scale of Rs, 130-5-160-
8-200-EB-8-256-EB-8-260-10-300 (the same
as applicable to Upper Division Clerks) in
subordinate offices and otier offices of the
Government of India.

(c) and (d). The matter is under consi-
deration.

Pact with Hong Kong to Counter UK.
Government’s Proposal to Levy
Duty on Textiles

2855, SHR! CHANDRA SHIL.KHAR
SHARMA : Will the Minsster of F ORFIGN
TRADE be pieised to state :

(a) whether any understanding or a pact
was recently reached by the Governme it of
India with the Go.ernment or Trade m
Hong Kong with a wview to counter the
British Governme's propisal to levy IS
per cent duty on the Textile imports in
UK. ;

(b) if so, the main [eatures thercofl ;
and

(c) what other efforts Government have
made so far or have in mind to countcr the
effect of this proposed levy by the UK.
from next ycar ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A, C. GEORGE) : (a) No. Sir

(b) Question does not arise,

(c) Eflorts are being made to diversify
ndia’s trade and build up existing textile
iwade in the matkets of U.S.A.. Australia,
New Zealand, Western Burope, Sudan and
JSSR and other Rupee payment couatries,
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Strictures Passed by U.P.S.C, on Delhi
Mumnicipal Corporation

2856, SHRI R, P, DASS :
SHRI P. GANGADESB :
SHR! NIHAR LASKAR :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Goveroment are aware of
the stri~tures passed by the Union Public
Service Commission on the Dethi Municipal
Corporation for flouting the advice of the
Commission in the matter of appointments ;
and

(b) if so, the steps taken by Government
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C. PANT) : (a) Yes, Sir.

(b) Government are looking into the
matter.

fasat fasafaorer: & awaeana
nHiafaat
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Alleged Violation of Forelgn Exchange
Reguiations by a Deputy Minister
of Maharashtra

2858, SHRI M. KATHAMUTHU :

Will the PRIME MINISTER be pleased to
state :

{a) whether the Foreign Exchange En-
forcement Dircclorate had issued a show
cause notice to Shri V. B. Hiray, Deputy
Minister of Agriculture and Urban Develop-
ment in Maharashira for contravening the
provisions of Forcign Exchange Regulations ;
and

(b) if so, the
matter ?

action taken in the

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (»)
No, Sir.

(b) The question can arisc only if contre-
vention of any law is established.

Proposal to make Vasco a Free Port

2859. SHRI N, SHIVAPPA : Will the

Minister of FOREIGN TRADE be pleased
to state :

(a) whether the Covernment of Goa
have requested the Central Government to
make Vasco a free port so that it would be
developed as a tourist spot ; and

(b) if 30, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GRORGE) : (a) No, Sir.

{b) Does not arise.
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Inadequate Rovenoe Laws and Rules for
Tribal People in Manipur

2861. SHRI N. TOMBI SINGH :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware that
the common people in the tribal areas of
Manipur are being exploited by the Chiefs
owing to the absence of adequate revenue
laws and rules ; and

(b) if so, the steps taken by Govern-
ment to safeguard the common people’s
interests in these areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C. PANT): (a) The Government of
Manipur have intimated that they have not
roceived any complaint of exploitation of
tribal people by the village chiefs.

(b) Does not acise.
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Export Orders for Fngineeriag Goods from
Abroad
2863. SHRI P. GANADEB .
SHRI1 S. M. KRISHNA :

Will the Minister of FOREIGN TRADE
be pleased to state

(a) whether the Union Government are
expecting a varicty of export orders for
enginceling gouds this year ;

(b) if so, whether some orders have been
reccived and are sull under excoution |

(¢) il so, the items under execution ;
and

(d) which are the countri¢s from where
orders have been received and orders are
cxpected ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (8) Export of engineering
goods bave been rising over the past few
years. [Exports during 1970-71 have been
of the order of Rs. 115 crores and for the
year 1971-72, a target of Rs. 165 crores has
been fixed by the Engineering Export Pro-
motion Couoncil,

(b) and (c). Orders are being conti-
noously received and processed. Currently
large value and turnkey projects worth about
Rs, 150 crores for supply of Railway wagons
and coaches and equipment, plant and
machinery, transmission line towers, struc-
turals etg,, ave in hand, A sample list of
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other engineering goods in demand overseas
is attached ;

(d) Orders are received from all over the

world, the largest aggregate demand being
from Asian and African countries,

Statement

Automobiles and Auto Parts,
Electric Wires and Cables.
Bicycles and parts.

M.S. Pipes, Tubes and Fittings.

Jute, Textile and Knitting
Machinery.

6. Iron and Steel Castings (All
sorts),

7. Hand Tools, Cutting and Small
Tools.

8. Electric Motors, Switchgear,
Translormers etc.

9. Machine Tools.
10. Diesel Engine and Parts,
11. Batleries—Dry and Storage.

12. Office Machinery, Data Proces-
sing Machines, Typewriters etc.

13. Wire Ropes.

14, Radios and Components.
15. Railway Track Materials.
16. Electric fans and parts,

17.  Brass, Copper Sheets, Circule,
Rods, Rollers and Tubes.

18. Aluminium Ingots,

L I

1Y Wire Nails and other Wire
Products (Other than wire
ropes).

20. Bright steel bars and shaftings.

Co-ordination Amongst varions Agencies of
Planning

2864, SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of
PLANNING be pleased to state :

(a) what precise roles are played by the
Planning Commission ; National Develop-
ment Council ; Ministry of Planning, and
the Prime Minister's Sccretariat, in the
formuolation and implementation of plans ;

(b) whether multiplicity of organisations
is causing delay, overlappihg and distrac-
tion ; and
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(c) whether Government propose to
unify the different agencles to effect better
co-ordination 7

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) A Statement is
laid on the Table of the House.

(b) No, Sir.
(c) Does not arise.

STATEMENT

() Plamning Commission (Yojana Ayog)

The Planning Commission is entrusted
with the following functions :

1. Assessment of the material, capi-
tal and human resources of the
country, including technical
personnal, and formulation of
propasals for augmenting such
of these resources as are found
to be deficient,

2. Formulation of Plans for the
most effective and balanced
utilisation of the country's
Tesources.

3. Definition of stages in which the
Plan should be carried out on a
determination of priorities and
allocation of resources for com-
pletion of each stage.

4, Determination of the nature of
the machinery necessay for the
implementation of the Plan in
all its aspects,

5. Appraisal from time to time of
the progress achieved in the
execution of cach siage of the
Plan,

6. Public Co-operation in National
Developmeat.

7. Perspective Planning.

NOTE :~The Planoning Commission
(Yojana Ayog) will be concerned
broadly with technical questions
relating to planning and the
planning  organisation  itself.
The policy and details of
specific schemes included in the
Plan are matters to be dealt
with by the Ceutral Administra-
tive Ministries and State Govern-
ments,
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(Reference Rashtrapati Bhavan Noti-
fication No. Doc. No. CD-310/71, dated
June 17, 1971)

(i) National Developmemt Council

The functions of the National Develop-
ment Council are @

(i) to prescribe guidelines for the
formulation of the National
Plan, including the assessment
of resources for the Plan ;

(ii) to consider the National Plan as
formulated by the Planning
Commission ;

(iii} to consider important questions
of social and economic policy
affecting national development ;

(iv) to review the working of the
Plan from time to time and to
recomniended such measures as
are necessary for achieving the
aims and targets set out in the
National plan, inciuding
measurcs to sccure the aclive
participation and co-operation
of the people, improve the effi-
ciency of the adminisitrative
scrvices, ensure the fuflest
development of the less advanced
regions and sections of the
community and through sacri-
fice borne equally by all citizens,
build up resources for national
development.

The National Development Council will
make its recommendations to the Central
and the State Governments and will com-
prise of the Prime Minister, all Union
Cabmet Ministers, Chielf Ministers of all
States and Union Territorics and the
Members of the Planning Commission.
Delhi Administration will be represented in
the Council by the Lt. Governor and the
Chief Executive Councillor, and the remain-
ing Union Territories by their respective
Administrators. O:her Union Ministries
and State Ministers may also be invited to
participate in the deliberations of the
Council,

The Council may appoint, from time to
time, suitable sub-comsittees or pancls.

The Council shall mest as often as
may be neccssary and at least twice In each
year,

The Secretary of the Planning Com-
mission shall act as Secretary to the
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Natiooal  Development Council and the
Planning Commission shall furnish such
administrative or other assistance for the
work of the Council as may be needed.

(Reference Government of India,
Cabinet Secretariat, Deptt. of Cabinet
Affairs Resolution No, 65/15/CF-67
dated 7th October, 1967)

(lil) Ministry of Planning (Yojana
Mantralaya)

The Ministry of Planning is responsible
to Parliament in regard to the subject of
natural planning.

(Reference  Rashtrapati Bhavan

Notification No. Doc. No. CD-310/71,

dated June 17, 1971)

(iv) Prime Minister's Secretariat
{Pradhan Mantri Sachivalaya)

The function of the Prime Minister’s
Secretarfat is to provide secretarial assis-
tance to the Prime Minister.

(Reference Government of India,
Cabinet  Secretariat, Allocation of
Business Rulcs, 1961—as amended upto
September 20, 1970),

Re-appraisal of Trade Relations with
Turkcy and Iran

2865. SHR1 SAMAR GUHA : Wwill
the Minister of FOREIGN TRADE be
pleased to state :

(a) the extent of trade commitments
made between India aad Turkey and also
between India and Iran and the details
in kinds and in terms of monetary involve-
ment ;

(b) whether Government propose 1o
make a re-appraisal of our trade relations
with these countrics ; and

() if 0, the steps taken in this re-
gard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C, GEORGE) : (a) India docs not have
any trade commitments with Turkey. There
is a Trade Arrangement with Iran regarding
Import by Indiz of dry fruits, dates, ctc,,
from Iran upto & specified monetary ceil-
ing. Tho atrangement is reviowed from
year 10 year,

(b) and (c). India and Iran have set up
2 Joint Indo-lran Commission for Econo-
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mic Trade and Technical Co-operation, The
Commission has set up a number of Joint
Committees including a Committee on
Trade. The recommendations made by the
Committecs are reviewed by the Indo-Iran
Joint Commission which has so far held
three mectings.

Purchase of Jute from Bangls Desh

2866, SHRI JYOTIRMOY BOSU:
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to a report published
in the Ecomomic Times, Bombay, in its
issuc dated the 15th April, 1971 eatitled
“‘Jute traders profit’ ;

(b) whether the traders in India, having
previous contacts with East Pakistan, are
reaping sky-high margins in export quality
jute and exchange transactions ;

(c) whether the jute growers in Jessore,
Khulna and Kushtia are being fleeced by
the traders in Bangla Desh, who buy stocks
at Rs, 12 per maund and sell them at Rs. 45
to traders in Indin, where the ruling price is
Rs. 81;

(d) if so, Government’s reaction there-
to; and

(¢) the steps, if any, being contemplat-
ed in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) Yes, Sir.

(b) and (c). Government have no defi-
nite information on these points.

(d) Does not arise.

(¢) The State Trading Corporation is in
constant touch with the industry and trade
in the matter,

New Jute Markets capfured by India

2867. SHRI K. LAKKAPPA : Wil
the Minister of FOREIGN TYRADE be
pleased to state :

(8) whether India has captured the
Pakistan International market of Jute re-

cently ;
(b) if so, the extent of jute exported as
a result thereof ;

() thc pames of countries whose jute
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ﬁkﬂ bave been captured by India;

(d) the valne of foreign exchange likely
to be earned therefrom yearly ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : () to (d). All possible
t!:epl are being taken to maximise produc-
tion of export of jute goods, It is too

carly 1o assess the cxact additional
earning.

goget fafe ¥ qamft & s &
an ¥ g ARTT WY
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Representation to Minorities ln I.A.S.
and other Altled Services

2869. SHRI K. LAKKAPPA :
SHRI YAMUNA PRASAD
MANDAL :

Will the PRIME MINISTER be pleased
to state :

(a) whether the result declared for the
LAS. and the allied services, recently,
shows that minoriiies are not being propetly
represented ;

(b) if so, the reasons therefor ; and

(c) the steps being taken by Govern-
ment to give due representation to minori-

ties in the LAS., and other Allied
Services ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a) to
(c). Of the vacancies to be filled in the
Indian Administrative Service and other
services on the basis of the combined com-
petitive examination held in 1970, the pres-
cribed percentage was reserved for candi-
dates who are members of the Schieduled
Castes andd the Scheduled Tribes.

For filling all the vacancics 50 reserved.
the Union Public Service Commission have
recommended candidates belonging to the
Scheduled Castes and Scheduled Tribes
on the basis of the results of this cxami-
nation.

No reservation has been made in favour
of any other minotities, based on religion,
language elc

Mabarashtra-Mysore Boundary Dispute

2870. SHR! SHANKAR RAO
SAVANT :
SHRI T. §. LAKSHMANAN :

Will the Minister of HOME AFFAIRS
be pleased tn refer to the reply given to Un-
starred Question No. 420 on the 26th May,
1971 sad state :

{a) whether any solution has sinze been
found to the boundary dispute between the
States of Maharashtra and Mysore ;

(b) if not, the steps taken to find such
a solution ; and

() whether thero are any hitohes in
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finding a solution to tho dispute and, if so,
what are those ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) to (¢). The question of
finding a solution to this matter is still

under the consideration of the Govern-
ment.

Assistance for Development of
Backward Regions

2871. SHR{ SHANKARRAO SAVANT

Will the Minister of PLANNING be pleased
to state :

(a) whether Government are aware that
in several States there are some backward
regions such as Telengana in Andhra
Pradesh and the Konkn in Maharashtra ;

(b) whether Government are thinking of
giving Central help for the development of
such regions ;

(c) if so, the nature and extent of this
help ; and

() f not, how Governm>nt propose

to gear up development activities in such
repinng ?

THE MINISTER OF STATE IN THE
MINISTRY Ol PLANNING (SHRI
MOHAN DHARIA) : (@) Yes, Sir.

(b) and (c). :

(1) The Commitiec of Chief Ministers
appointed by the ND( has cvolved
a formula for giving Central assis-
tance to State Governments for the
implementation of their develop-
ment programmes which takes into
account, among other things, the
needs of individual States which
have special problems. After the
outlay on the development pro-
gramme of each State is fixed on
the basis of the Central assistance
to which that State is eligible
according to the objective criteria
laid down by the Chief Minister's
Committee and the resources which
the State itself can make available
for the purpose, it is for the State
Government to decide what should
be the outlay for the accelerated
development of backward regions
within each State. In advising the
State Goveraments about the size

@
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as well as the sectoral distribution
of their outlays and at the tims
of finally approving such outlays,
the Planning Commission takes dus
care to ensure that the maximum
possible invest is made for develop-
ment programmes designed to
meot the neads of the backward
regions of each State,

In addition, a special pattern of
assistance has beea evolved by the
Plananing Commission for slected
backward areas like border dis-
tricts and hill districts of certain
States.

Further, districts which are in
need of special attention in the
matter of industrial development
have been identified and notified
with the co-operation of the State
Governments, in pursuance of the
recommendations of the Pandey
and Wanchoo Commitiee Reports.
Preference is beiag given to these
districts in the matter of location
of industrial projects in the public
sector provided they are founa to
be feasible on techno-economic con-
siderations, The Licensing Commi-
tice alsv gives preferential treat-
ment to applications from the
backward regions, Ratnagiri and
Kolata districts of Konkan region
are among the districts notified
for the parpose of these benefits.

Further, concessional finance is be-
ing provided for new industries
which may be s:t up in these
backward districts, from financial
and credit institutions in the pub-
lic sector. In addition, the Central
Government is giving an outright
subsidy amounting to 1/10th of the
fixed capital investment to ncw
units having a total fixed invest-
ment not exceeding Rs. 50 lakhs
each, in two sclected districts in
each of 9 States identified as in-
dustrially backward and in one
selected district in each of the re-
maining States and Union Terri-
tories. Ratnagiri district in Konkan
segion has been selected for the
purpose,

The Rura! Electrification Corpo-
ration which hag been set up re-
cently, provides finance on conces-
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sional terms to State Blectricity
Boards for rural electrification
programmes jo backward ereas,

(6) Special programmes of larpe magni-

)

tude are being implemented for the
benefit of the weaker sections of
the rural population and for the
development of dry and arid areas.
Under these programmes 46 Small
Tarmers Devolopment Agency pro-
Jects, 41 projects for Sub-marginal
Farmers and Agricultural Labour
and 24 projects for Farmers in Dry
Areas have been launched by the
Government of India. An amount
of Rs. 100 crores has also been
provided for an integrated pro-
gramme of rural works in 54
chronically drought-affected arcas.

A crash scheme for rural unem-
ployment has also been launched
by the Government of India with
an initial provision of Rs. 50
crores,

(8) Surveys of backward districts of

)

Orissa, hill and backward areas of
Punjab, primitive tribes of Madhya
Pradesh and Basti districts ir Uttar
Pradesh, have been conducted. A
Study Team has carried out a sur-
vey of the development programmes
of tribal areas. A Central Team has
also studied the problems of tribal
people in Andhra Prodesh.

The Planning Commission has
offered assistance to States for pre-
paring district plans which will
result in identifying the problems
of backward regions and thereby
help in evolving measures for
solving their problems.

(10) A special assistance of R, 45 crores

is being provided to the Govern-
ment of Andhra Pradesh to enable
it to spend this amount during the
period ending on 3131974 on the
special regional development pro-
gammo of Telengana area in
addition to the Plan outlay in that
area,s A Telengana Development
Committee and a Plan Implemen-
tation Committec have beena consti-
tuted jo expedite the progress of
development programmes in Telen-
gana area including the special
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reglonal development programme
of Ra. 45 croves.

(d) Does not &rise.

Effect of EEE.C. Exrention on
Indian Trade

2872. SHRI NIHAR LASKAR :
SHRI 8. M. KRISHNA :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether thero is a move among the
European Economic market countries to dis-
cuss with Indepeadent Asian countries,
particularly with India, the problems which
E.E.C. extension would bring to them ;

(b) if so, the reaction of Government
thereto ; and

(c) whether India has been approached
by them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. G. GEORGF) : {(a) to (¢). In the
negotiations between the Luited Kingdom
and the European Economi Community,
for the former's entiy into the Community
the question of ielations between the en-
larged Community and tne Commonwealth
cauntrics in Asia and the Far East came to
be discussed, It has boen agreed by the
negotiating sides that in respect of these
countries the Community would be prepared
to examine with them—after enlargement
and taking into account the scope of the
Generalised Preference Scheme—such pro-
blems as may arise in the trade sector, with
a view to finding suitable solutions. In
taking this decision we were not consulted.
We have pointed out that the Generalised
Scheme of Preferences would not take care
of many of our trade problems arising out
of the enlargement of the Community.

The matter is being pursued through
diplomatic channeis.

#mw ¥ ¥aftn fowd gl
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Caasdinn Phllanthropic Organisations
raising Funds for the Improvewent
of Caleutte

2875, . SHRI BISHWANATH JHUN-
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JHUNWALA : Will the Minister of
PLANNING be pleased to state :

(a) whether some philanthropic Organi-
sations in Canada are raising funds to help
solve the problems of Calcutta as reported
in the Svatesman of Calcutta dated 22nd
May, 1971 ;

(b) If so, whether Government have
liaised with these organisations to find out
the extent of assistance that will be availa-
ble through this source ; and

(©) the particular purpose, if any, for
which the fund is being raised ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (2) The Planning
Commission is not aware of Canadian
Philanthropic Organisations raising funds
to solve the problems of Calcutta as
reported in the Statesman of the 22nd May,
1971,

(b) and (c). Do not arise,

Loading and Unloading of Iron Ore at
Nergundi Station by M.M.T.C,

2876, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FOREIGN
TRADE be pleased to state :

(8) whether Government are aware that
the Minerals and Metals Trading Corpora-
tion instead of encouraging labour contract
co-operative for loading and unloading of
iron ore at Nergundi station on the South
Eastern Railway is carrying on this work
with the help of a private contractor whose
contract has already been terminated since
3ist March, 1971 ;

(b) if so, the reasons for the same ;

(c) whether the Regional Manager at
Tulsipur, Cuttack/Orissa has been repeatedly
reminded to give the work to the Iron Ore
Transport and Handling Workers Union,
Nergundi ; and

(d) if so, the reasons for not taking
any action by the Director of the Minerals
and Metals Trading Corporation at Delhi in

this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE {SHRI
A.C. GEORGE): (@ to (d). The ques
tion is about a matter jelating to the
interaal torking of the Corporation. It is
the policy of Government normally to
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leave such matters to be dealt with by the
Corporations according to their own best
judgernent.

Indians Killed by Pak Army

2877. SHRI PRABODH CHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the total number of tndian nationils,
both military ond civil killed by Pakistanis
from 25th March to 30th May, 1971 ;

(b) the steps taken by Government to
stop such occurrences ;: and

(¢) whether any compensatiot has been
paid to the dependents of the deccased ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) According to the infor-
mation available at present, 49 Indin
nationals were hkilled during this period.
No military personnel was killed.

{(b) The Border Security Force is in
strength all along the border and is ready
to meet any situation. Apart from stren-
gthening the border vutposts and intensify-
ing patrolling of the border by the Border
Security Force, the Armv a'so has been
alerted to the ready to throw out any
intruding Pakistani troops from Indian
soil.

{c) In all these cases, Government of
India have lodged protests with the Govern-
ment of Pakistan and bhave demanded
compensation from Pakistan for property
destroyed and for injuries sustained as well
as for the families of those killed as a
result of Pakistani intrusion into andfor
shelling of Indian iervitory. Extra-ordinary
pension and other ex-gratia payments arc
being given to tne dependents of the BSF
personnel killed in such incidents. In the
case of civilians, whercver possible, relief
is given.

Concessions for Backward Areas

2878. SHRI JYOTIRMOY BOSU:
Will the Minister of PLANNING be pleased
to state ©

(a) whether the two Panels set up by
the Planning, Commission to vxamine
regional imbalances proposed that conces-
sions to backward areas should be offered ;

and
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(b) it so, the action taken on the said
proposals ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) and (b). Planning
Commission had set up two Working
Groups to recommend—(i) the Criteria for
Identification of Backward Areas, and (2)
the Fiscal and Financial Incentives for
industrics jn Backward Areas, The recom-
mendations of these Working Groups were
considered at the meecting of the N.D.C.
Committee of State Chief Ministers held in
September 1969, The following decisions
were reached (-

(i) Concessions to be offered by
financial and credit institutions
for financing industries in back-
ward areas should be available
to selected backward areas in all
the States and Union Terri-
tories.

(ii) The criteria to be adopted for
selection of industrially back-
ward districts in the States and
Union Territories may be settled
by the Planning Commission in
consuitation with the financial
institutions and the State
Governments, in the light of the
two sets of criteria recomnmen-
ded by the Working Group
on Identification of Backward
Ateas,

(ii) The Centra) Government may
give an outright grant or subsidy
amounting (o one-tenth of the
fixed capital inves'ment of mew
units having 2 total fixed capital
investment of not more than
Rs. 50 lakhs each in two
selected districts each of the
9 States identified as industrially
backwary by the Working
Group (viz.,, Andhra Pradesh,
Assam, Bihar, Jammu and
Kashmir, Madhyn  Pradesh,
Nagaland, Orissa, Rajasthan
and Uttar Pradesh) and one
district each of the other States
and Union Territories ; schemes
and projects for new unils
involving fixed capital invesi-
ment of more than Rs. 50 lakhs
may be comsidered om merit.
Further, the Plaoning Commis-
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sion may also work out what
should be the unit of a district.

2. Impursuance of theabo.c. and in
consultation with the financial institutions
regarding the criteria for the selection of
districts, proposals were invited from the
States and Union Territories for & list of
industrially backward districts of their
respective States, along with the statistical
data, for purposes of concessional finance
from the financial institutions. The States
and Union Territories were also requested
to indicate separately the mames of the
districts from out of the above list for
purposes of the 10 pcr cent outright grant
or subsidy by the Centre.

3. The districts/areas approved so far
for (a) concessional finance from the
financial institutions, and (b) for the 10%
outright grant or subsidy by the Centre, arc
listed in statements | and II laid on the
Table of the House. [Placed tn Library.
See No. LT -507/71].

4. The Industrial Development Bank
of India, the Industrial Finance Corporation
of India and the Industrial credit and
Investment Corporation of India have
announced the terms of the concessional
finance for industries to be eslablished in
the selected backward districts  Briefly, the
concessions include (i) lower interest rate of
7 per cent ; (if) extension of the period for
the repayment of the first instalinent of the
principal amount of the loan from 3 years
as at present to S years ; (iii) longer period
of 15-20 years for the repayment of the
loan as against 10 to 12 ycars normally
stipulated ; (1v) reduction of the normal
service charges by 507, ; and (v) reduction
of the margin of security by the IFCI and
the ICICI to 30/35 per cent

5. ‘The details of the scheme of 107,
outright grant or subsidy by the Centre
including the procedure for disbursement,
are being finalised by the Ministry of 1. D.

Reduction in Prices of Polyester Fibres

2879, SHRI SHYAMNANDAN
MISHRA : Will the Minister of FOREIGN
TRADE be picased to state :

(a) whether Government have taken any
action on the recommendation of the Tarifl
Commission that there should be drastic

in the prices of indigenous Poly-
ester fibres ; and
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(b) how does the price of indigenous
polyester fibre compare with its price in
foreign countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) The recommendations
of Tariff Commission on fair prices of
synthetic fibres and yarn are still under the
consideration of the Government.

(b) A statement is enclosed.
Statement
Price of polyester fibre of M/s. Chemi-

cals and Fibres India Limited in rupees
per kg. effective from 1-3-1970 is as under :

Above 2 2 Denier

Denier and
below
Rate per kg. net ex-
factory 25.08 25.08
Less : Price reduction
being amount
absorbed by
CAFI on
account of
excise duty 4.50 4.50
Revised Price  20.58 20.58
Estimated excise duty
on polymer 1.90 1-90
Excise duty on fibre
and surcharge of
33-1/3%, thercon 28.00 33.33
Total price (includ-
ing excise duty) 50.48 55.81

The above prices are exclusive of Tex-
tile Committee feeo, sales tax, octroi, trans-
port charges.

Information on price of polyester fibre
in foreign countries is not available. How-
ever, prices of polyester fibre of foreign
countries offered in India as available are
given below :

() ICI polyester fibre price in
UK. for 3 Denier and 15
Denier is currently quoted at
40 pence per pound or 36.7 new
penny per kg. Japan polyester
fibre offered in India is quoted
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at 3 to 37 pence per pound and
o!‘WestGermnnySOpme.

(i) S.T.C. bave informed that c.i.f.
price of polyester fibre as quoted
by foreign suppliers varies bet-
ween 36 and 37 pence per pound
which in terms of rupees per
kg. works out to around Rs, 6,
To this the following may be

added :—
Rs.
Counter vailing duty 6.00
Customs duty 33.33
Handling charges 1,00
Total

40 33

Thus the landed cost of imperted polye-
ster fibre would come to about Rs. 46 for 2
Denier and above.

Todo-Indonesia Joint Indwstrial Vestures
with USS. help

2880. SHRI P. GANGADESB :
SHRI NIHAR LASKAR:

Will the Minister of FOREIGN TRADE
be pleased to state :

(8) whether India and Indonesia are
holding talks to set up joint industrial
ventures with U.S assistance :

(b) if so, the outcome of the talks ;
and

(c) the fields in which the Joint ventures
are to be taken up ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHR!
A. C. GEORGE) : (a) No, Sir.

) {(b) and (€). The quesiion does not
arise,

Fixation of Price of T. V. Sets
2881. SHRI P. GANGADER :
SHRY NIHAR LASKAR :

Will the PRIME MINISTER be pleased
to state :

(8) whether Government have decided
to fix the price limit of T. V. Set ; and

®) if 30, whether Government aiso
Propese to give any financial assistance ‘o
the manufacturers of T. V., sets for the rapid
progress of this industry 2
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C.PANT): (a) and (b). There is no
proposal at present under consideration of
Government : (i) to fix the price limit of
T.V. Sets ; {ii) of giving special financial
assistance to the manufacturers of T. V., sets.
Indigeoous manufacturers have at present
priced T.V. scts of 23° and 19" screen sizes at
Rs. 1900 and Rs. 1700 respectively, exclusive
of all taxes. Government are conterplat-
ing the followiog important sets which are
likely to result in the lowering of the prices
of T. V sets :

(i) gradual reduction in the prifll of
electronic components by setting up
large volume production ; com-
ponents account for a substantial
portion of the cost of television
sets ;

(ii) larger quantity production of tele-
vision sets in each unit ; and

(iii) production of transistorised tele-
vision sets with small screens of
sizes 12° to 16",

Crisis in Handloom Industry in Keraia

2582, SHRI M. K. KRISHNAN : Wil
the Minister of FOREIGN TRADE be
pleased to staie :

(a) whether the attention of Govern-
ment has been deawn to the serious Crisis
the handloom industry s facing in Kerala
and the large scale closure of handloom
factories 3

(b) the estimated number of handicom
workers who have been rendered jobless duc
to the closure of handloom factories ;

(c¢) whether any steps have been taken
by Government to reopen the handloom
factories and revitalise this industsy ; and

(d) if so, the main features thereol ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) . (n) to (d). A number of
complaints bad been received, about the
rise in prices of cotton yarn repulting in
difficultics to the consumers jn the Jecent-
ralised sestor, viz. handioom, pogndoom
ete from the variows parts of the country,
including Kerala State. Tﬁmmgmm 2
no shortage of, fies of
such. Th: pmbm madaly refated to the
increase in prices.
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2. This might bave resulted in closure
of a few handloom factories in Kerala and
other States. [Exact details in this regard
are not available. However, there are no
reporis regarding large scale closure of hand-
loom factories.

3. With & view to bringing down the
prices of cotton yarn and making its supplies
available to the decentralised sector at
reasonable rates, Government of India have
taken the following steps :

(i) To augment the supply of cotton,
with a view to meeting the short-
fall in domestic production, import
of additional fcreign cotton and
staple fibre in substantial quantities
has been arranged. In addition,
various measures have beea taken
to regulate more stringently stocks,
credit control ond other trading
facilities.

(1i) In order to assist the cotion hand-
loom, powcrioom and hosiery
sectors, & pool of cotton carded
yarn has b cn created. Supplies
from the pool are made through
the Directors of Industries/Hand-
looms in the State concerned.

Thefts Committed in Flats in Janakpui.
Pankha Road, Delhi

2883. SHRI NATHU RAM AHIR-
WAR : Will the Minister of HOME
AFFAIRS bo pleased (o state :

{8) whethee Government are aware that
a number of thefls have recently been
committed in the flats in Janak Puri, Pankha
Road, New Delhi ;

(b} whether the main reason of the
operation of anti-social element in that area
is that there is no Police Station within a
radius of 3 to 4 miles ;

(c) whether the residents of the area
consider themseives unsafe because of laghipf
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any arrangement for the Police post in that
area ; and

(d) if so, whether a Police Post is pro-
posed to be opened there shortly and, if not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (8) Twenty cases of theft
were reported during the period from 1st
May 1970 to 30th April 1971.

(b) to (d). This colony is situated at
distance of about two miles from Police
Station Tilak Nagar. Day and night patroli-
ing is being done in the area by the Delhi
Police. It is a recently established colony
and is yet to be fully developed. The
question of establishing a police post in the
area is under consideration.

Increase in price of woollen goods

2884. SHRI N. S. BIST: Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether price of woollen goods
continue to register sharp rise every year ;

(b) if so, the rise in price thereof during
the last three years and the reasons therefor
and

(c) the steps taken by Government to
bring down the price ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) and (b). In line with
the general trend of rise in prices, there has
been some rise in the price of woollen goods.
A statement giving the information is laid
on the Table of the House.

(c) To arrest further rise of prices
Government have released a larger amount of
foreign exchange for import of raw material
and steps are being taken for the modernisa-
tion and expansion of the woollen industry
and creation of addition combing capacity.

SFATEMENT
Statement showing the rise in price Index of woollen goods since 1968
Index Number of wholesale price base :

196162100 __
1968 1969 1970 1971 %lncrease
All commcdities 165.3 168.7 179.2 182.1 10.8
Raw Wool 96.7 101.4 107.8 105.5 9.1
Woollen manufactures 1600 167.3 180.8 183.2 14.1
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Grant of Licence to Philips India Ltd.
for Manufacture of T, V. Receivers

2885. SHRI INDRANIT GUPTA :
Will the PRIME MINISTER be pleased to
siate :

(a8) whether Government have decided
to grant a licence to  Philips India Limited
for the manufacture of TV receivers ;

(b) whether indigenous technical know-
how with regard to T. V. reccivers had been
adequately developed at the Pilani Research
Institute, Bharat Electronics Limited and the
Physical Research Laboratory, Ahmedabad ;

{c) if so, the considerations for allowing
foreign companies to manufacture T. V.
receivers in India with their imported
technology ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C. PANT): (a) and (c). To meet the
requirements of TV receivers in the Fourth
Plan period, applications were invited from
all categories of manufactures ; these are
under consideration and a decision will be
taken in accordance with the current indus-
trial policy and other relevant factors. No
decision has been taken by Government to
grant a licence to M/s, Philips India Ltd. for
the manufacture of TV Sets,

(b) TV sets manufactured on the basis
of technical krow-how developed by Central
Electrical Engincering Rescarch [nstitute,
Pilani arc already in the market. Reports
have been reccived to the cflect that certain
individuals, laboratories and undertakings
have also developed TV sets,

Taking over of Bengal Fine Spinning
and Weaving Mills, Konnagar

(West Bengnl)
2886. SHRI B. K. MODAK : Wil
the Minister of FOREFIGN TRADE be
pleased (o state :

(a) whether Government have received
the Investigation Committee’s report regard-
ing the proposal to take over the Bengal Fine
Spinning and Weaving Mills, Konnagar,
West Bcngal by the Textile Corporation of
India :

(b) if so, the main features thereof
and

(¢) the reaction of Government thereto

JUNE 23, 1971
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) to (c). The Investi-
gation Committee which was appointed,
under the Industries (Development and
Regulation) Act, 1951, tw enquire into the
affairs of Bengal Fine Spinning and Weav-
ing Mills Ltd., Konnagar, has submitted its
reports and it is being examined, in consul-
tation with the State Government, etc.
The report is of a confidential nature and,
as such, it would not be in the publie interest
to disclose its contents.

Closure of Bangodaya Cotton Mills,
West Bengal

2887, SHRI MANORANJAN HAZRA:
Will the Minister of FOREIGN TRADE be
pleased to state :

(2) whether the attention of Ciovern-
ment has been drawn to the closure of the
Bangodaya Cotton Mills, Panihat, 24-
Parganas District, West Beagal ;

(b) if so, the reaction of Government
thereto

(¢) whether Government propose to
appoint an ¢nquiry committee to enquire
into its closure ; and

(d) if 50, when it will be appointed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHR]
A. C. GEORGE): (a)to (d). The mill
which closed down on 94.71, due to
financial difficulties, has restarted working
with effect from 12.5.71.
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Pending Cases agalnst Landless Tribals
and Scheduled Castes in various

Courts In Tripura

2889. SHRI BIREN DUTTA: Will

the Minister of HOME AFFAIRS be pleas-
ed to state

(a) whether a large number of Police
cases against landless Tribal people and
landicss Scheduled Castes people are pend-
ing in various courts in Tripura from 1962
to March 1971 ;

(b) whether the Lt. Governor of Tripura
gave assurance that the cases will be with-
drawn ; and

(¢) if so. the further action taken in
the matier 7

THF MINISTFR OF STATE
MINISTRY OF HOMLE  AFFAIRS
(SHRI K. C. PANT)' (a) to (c¢). The
Government  of Tripura have intimated that
the requisitc information is being collected.
1t will be placed on the Table of the House
when received.

IN THE

Coordinating Committee for Development
of Eastern States

2890. SHRI BIREN DUTTA .
SHR1 M. M. JOSEPH :
SHRI DEVINDER SINGH
GARCHA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether any scheme to form Co-
ordinating Committee for the development
of Tripura, Manipur and Meghalaya arcas

has been accepted by the Government of
India ;

(b if so, the composition and terms of
reference of the Committee ;

(c) wheter it will come into existence
before the Statehood Bill for Tripura and
Maaipur is introduced ; and

(d) if so, the reason therecf ?

ASADHA 2, 1893 (S4KA) Written Answers 74

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) to (d). In the context
of granting Statehood to Manipur, Tripura
and Meghalaya, Government arc considering
the question of having a coordinating agency
for the entire North-Eastern region. The
details are being worked out, At this stage
it is not possible to indicate the precise
nature of the legislation for this purpose.
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Collection of Cess on Tea In Nilgiri
District

2892. SHRI J. M. GOWDER : Will
the Minister of FOREIGN TRADE be
plcased to state :

(a) the amount of Cess on Tea collected
from the Nilgir: District in Tamil Nadu in
the past three years ;

(b) the manver in which the cess
collected has been utilised ;

(c) whether any procedure has been
drawn for the utilisation of the proceeds of
the cess in the areas of collections and for
the benefit of the industry in general and
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for the welfare of the labour in particular ;
and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a) The amount of
cess collected from the WNilgiri district in
Tamil Nadu is given below :

1968-69 Rs. 12,24,566
1969-70 Rs. 13,72,713
1970-71 Rs. 13,84,752

(b) Cess on Tea is collected by Central
Excise Department and proceeds thercof
are credited to consolidated Fund of India
after deducting collection charges at the
rate of half per cent. Thereafter Central
Government releases such sums of money
as it thinks fit with a view to enabling Tea
Board to mect expenses incurted by them
for carrying out functions enumerated in
the Tea Act.

(c) and (d). In keeping with functions
of the Board as enumerated in the Tea Act
procedures have been laid down in the Tea
Rules 1954 for submission of Budget Esti-
mates under various stipulated heads of
expenditure like tea development, promotion
of tea in India and abroad, research, labour
welfare etc. Funds are allocated on the
basis of the overall needs of the Tea Board
in relation to priority of different aspects
of tea industry requiring immediate atten-
tion including labour welfare measures not
covered by Plantation Labour Act.

New Building for P. and T. Head Office
at Irinijalakkuda (Kerala)

2893. SHRI M. K, KRISHNAN : Will
the Minister of COMMUNICATIONS be

pleased to state :

(a) whether Government are aware of
the acute lack of space in the present Posts
and Telegraphs Head Office Irinijalakkuda,
Kerala ;

(b) whether a plan for construction of

new building was finalised by the Ceniral

Architect years back ; and

(c) the reasons for delay in the con-
struction of new building ?

THE MINISTER OF COMMUNI-

CATIONS (SHRI H. N. BAHUGUNA) :
@) Yes. A portion of the post office has
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therefore been shifted to a nearby building
which was taken on rent in 1969 in an
attempt to solve this problem. The present
shortage is about 1100 sq ft.

(b) Only a rovgh layout plan showing
the proposed extension of the building on
the site has teen received from the Archi-
tect in Janvary, 1970 by the Postmaster
General, Trivandrum, Detailed plans and
preliminary drawings are still under pre-
paration,

(c) The delay is due to several projects
having to be attended to at the same time.
This project has, however, been given a
higher priority and is beinz expedited.

Export of Agar trom Manipur

2394, SHRI N. TOMBI! SINGH : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) the amount of foreign exchange
carned annually from the sale of Manipur
Agar to foreign countrics ;

(b) the countries buying Agar from
Manipur ; and

(c) the agencies appointed for such
trade ? '

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) to (c). State-wise
Export Statistics are not maintained.

Song and Drama Division Unit
Imphal

2895. SHRI N. TOMBI SINGH : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the Imphal Unit of the
Song and Drama Division of the Iufor.
mation and Broadcasting Ministry has been
equipped with a full-fledged Drama Troupe ;

(b) if so, since when and the styength
and paraphernalia thereof ; and

(¢) if not, when such a troupe is likely
to be iniroduced ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRT DHARAM BIR
SINHA) : (a) to (c). The Imphal Unit of
Song and Drama Division is established
under Border Publicity Scheme which gives
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performagces in local dialects and local art
forms. Due 10 the geographical situation
of the area, they have to traverse difficult
terrain and to perform in small pockeis of
population dispersed in these arcas. Six
more similar units are established under the
same scheme. This sort of units are more
suitable for these areas. There is no pro-
posal to convert them into full-fledged
teams,

Security of Service for Artistes of
Soog and Drema Division

2896. SHRI N. TOMBI SINGH : Wwill
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government have provided
security of service to the various categories
of artistes employed by the Song and Drama
Division of the Information and Broad-
casting Ministry ; and

(b) if so, what are those ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR! DHARAM BIR
SINHA) - (a) and (b). The staff artistes
in Song and Drama Division, other
than those engaged for special short
duration assignments, arc employed on
ntracts which  arc renewcd from time
to time, subject to their maintaining physi-
cal fitness, peiforming efficiency and good
conduct. No contract is terminated unless
the case is examined by a screening Commi-
tiee and orders passed by the competent
authority on the findings/reccommendations
of that Committee. The following in-
structions have been issued in this connec-
tion :

(I) No contract will be terminated
without passing written orders on

the written findings/recommen-
dations of the Screening Commi-
ttee.

(2) The findings of Screening Commi-
ttee will indicate specific reasons
while recommending renewal/termi-
nation of contracts.

(3) The Director will agree or disagree
in writing to the findings of the
Screening Committee.

(4) After the Director's orders are ob-
tained and if it is agreed that the
contract requires termination, the
usual procedure of glving prescrib-
ed prior notice will be observed.

Stiuctaral Reforms Is District Administration
of Tripura

2897. SHRI N. TOMBI SINGH : Will

the Minister of HOME AFFAIRS be
pleased to state :

(a) the structural reforms introduced in
respect of the District Administration after
the division of Tripura into five districts ;

(b) whether reforms were introduced
on the recommendations of the Commis-
sion or Committee appointed for the pur-
pose ;

(c) if so, the composition of such Com-
miitee or Commission, its terms of reference
and findings ; and

(d) if the reply to part (b) above be in
the negative the basis for the introduction
of reforms ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) The Union territory of
Tripura was divided into three districts with
cffect from 1-9-1970 as under :

o - — s

Name of the Sub-Division Headquarters of No. of No. of
District the District Circles Tehsils
1 2 4 5
1. West Tripura I. Khowai Agariala 6 Lt
District 2, Sadar
3. Soramura
2 Noith Tripura 1. Dharmanagar  Agartala S 48
District 2. Kailasahar (Temporary, pend-
3. Kamalpur ing construction of

permanent

Head-

quarters in Kumar-
ghat)
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1 i 2 4 5
3. South Tripura 1. Udaipur Agartala 6 50
District 2. Belonia (Femporary, pend-
3. Amarpur ing construction of
4. Sabroom permanent  Head-
quarters in Udai-
pur).
{b) No, Sir. commemorate celcbrated events and indivi-
(c) Does not arisc. duals; and

(d) The reorganisation was effected
keeping in view the following considera-
tions :

(1) to ensure a direct and integrated
approach in the planning and
speedy execution of development
programmes in the border areas ;

(2) to tackle more adequately the Jaw
and order problems, particularly in
the remote localities ; and

(3) to help better collection of land

revenue and maintenance of land
records.

Radio Station at Trichur

2898. SHRI C. JANARDHANAN :
SHRI A. K. GOPALAN .

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether Government have received
any memorandum to raise the existing Radio
Station at Trichur to an independent Radio
Station; and

(b) if s0, the reaction of Govermnment
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) Yes, Sir,

(b) Work on establishment of permanent
studios and improvement of studio facilities
is under way.

Commemorative Stamps

2899. SHRI C. JANARDHANAN : Wili
the Minister of COMMUNICATIONS be
pleased to state :

(a) the number of Postal Stamps publi-
shed so far from 1969 to March 1971 to

(b) whether Government are considering
to publish stamps in memory of heroic
R. 1. N. Mutiny of 1946 7

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N, BAHUGUNA) : (a) 55

'(bl The proposal was examined by the
Philatelic Advisory Commttee attached to
the P& T Depit. but the Committee did
not recommend the acceptance of the pro-
posal.

Rampur Automatic Telephnne Exchange

2900. SHRI ZULFIQUAR ALT KHAN :
SHRI RUDRA PRATAP SINGH:

Wil the Munister of COMMIUINICA-
TIONS be pleased to state :

(a) whether he has received any com-
plaints regarding technical defects in the
Rampur Automatic Telephone Exchange in
Littar Pradesh;

(b) if so, the action taken thereon: and

(¢) how much time it will take to remove
all defects ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H.N BAHUGUNA : (a) Yes
Sir.

(b) The exchange equipment has been
overhauled under direct supervision of an
officer and faulty components of the equip-
ment have been repaired. Action has also
been taken for preventive maintenance of
subscribers’ offices to reduce the number of
interruptions.

(c) 1t will take some time lo rectify somc
of the defects due to non-availability of
spare parts, Efforts are being made to
arrangs the supply of the required spare
parts as early as possible.
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Foreign Missionaries in Indis

‘l
2901, SHRI BRIJRAJ BINGH-KOTAH :
Will the Minister of HOMB AFFAIRS be
pleased to state :

(a) the number of foreign missionaries
working in India, State-wise;

(b) the number of persons converied by
these missionaries during the last three years;
and

(c) the number of missionaries who were
asked to leave certain areas and who have
come again to start their work ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C. PANT): (a) A statement showing,
State-wise, the number of registered foreign
(Including Commonweallh) missionaries in
India is piaced on the Table of the House.

(b) Except the Madhya Pradesh Dharma
Swatantrya Adhiniyam, 1968, which came
into force on the 20th October, 1968, there
1s no law for intimation or registration of
conversions from one religion to another.
The information asked for is, therefore, not
available,

(c) Foreign missionaries who are asked
10 leave an area are not normally allowed
10 return to work in the same area,

Statement

Regustered Foreign Miss‘onaries present
n India,
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N 2 3 2
10. Maharashtra 433 33
11. Mysore 308 193 @
12. Nagaland 4 -@
13. Orissa 90 54 @
14. Punjab 62 58 *
15 Rajasthan 20 18@
16. Tamil Nadu 497 366 @
17. Uttar Pradesh 264 198 @
18, West Bengal 205 286 @
19. Andaman & Nico-

bar Islands wsa —
20. Chandigarh — —
2I. Dadra & Nagar

Haveli —_ —
22, Delhi 55 % @
23. Goa. Daman &

Diu 27 21
24, L.M. & AlS. — —=
2S. Manipur — -
26, Pondicherry 10 1@
27. Tripura - 13 @
* Ason 1-1-70

@ As on 1-1-71

S, No. State Number Comm;;a-
other than wealth
Common- Missiona-
wealth ries
Missiona-
ries.
| f—#n'm'S 4
| Andbra Pradesh 263 175 @
2. Assam 136 73 *
3. Bihar 328 179 *
4. Gujarat 167 16 @)
S. Haryana 4 2@
6. Himachal
Pradesh 6 0 @
. Jammu & Kashmir 9 @
8. Kerala 150 % @
% Madhya Pradesh 184 83 »

Activities of Foreign Missionaries

2902, SHRI BRIJRAJ SINGH-KOTAH:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether there is a feeling among
public against increasing proselytizing
activities of forcign missonaries i the
country ;

(b) whether in Bombay some mission-
aries are attempting to bring about
conversions on a ‘Commission Basis’ ; and

(c) if so, the nature of tourist visas and
privileges granted to them by Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) and (b). No reports have
been received to show that there is increase
in the proselytizing activities of foreign
missionaries or that some missionaries in
Bombay are attempting to bring about
conversions on & ‘Commission Basis’.

(c) Foreign missionaries who come to
India for tourism ace, like other foreigners,
granted tourist visas valid for three months
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stay, extendable to six months, They are
ot expected to engage in any business or
to under take any work paid or unpaid,
while in tndia. No special
accorded to them.

Comaittee on Centre-Stato Relations
set up by Tamil Nadu Government

2903, SHRI MUHAMMLED SHERIFF :
SHRI N, SHIVAPPA :
SHRI BISHWANATH
JHUNJHUNWALA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Centre-State Relations
Committee set up by the Tami! Nadu
Government had given its recommendation
for some constitutional amendments that
would invest the States with inereased
power in matters of planning, finances,
taxation and judiciary ; and

(b) if so, the main points thereof and
the reaction of Government thercto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOML AFFAIRS (SHR1
K. C. PANT) : (a) and (b). Ciovernment
have secn press  reporis  in this regard.
Government have, however, not received
a copy of the repor: for the Government of
Tamil Nadu, so far, Questions relating to
Centre-Siate relations have been studied in
depth by the Administratise Reforms Com-
mission and the Study Tesm appointed by
the Commission, The AdJdministrative Re-
forms Commission have come to the
conclusion that *the pr.visions of the
Constitution governing Centre-State rela-
tions are adequate for the purpise of
mecling any situation or resolving any
problem that may arise in thus field”. The
recommendations of the Administrative
Reforms Commission 03 Centre-State
relationships are under examination.

All India Radio Station in Kanpur

25¢d. SHRL S. M, BANERJEE : WiM
the Minister of INFORMATION AND
BROADCASTING be pleased to s.ate :

(a) whe.her All India Radio Station in
Kanpur is only meant to relav Vividh
Bharati Programme ; and

{b) if ro, the rsason for not converting
it in*o a regular Rroadeas i1g Statioy ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA): (a) Yes, Sir. ’

(b) This area is very weil served by
the station at Lucknow.

Setting up of an Electronic Commission

2905. SHRI INDRAJIT GUPTA : Will
the PRIME MINISTER be pleased to state ;

(a) whether the Electronics Commission
visualised in the President’'s Address last
March has been set up ;

(b) whether its members have been
appointed ;

(c) if so, their names and other details ;
and

(d) what programme of research and
development is going to be taken up by
the Commission in the first instance ?

THE MINISTER OF STATE IN THF
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) Yocs.

(b) and (c). Prof. M. G. K. Menon is
the Chairman of the Flecironics Commis-
sion and Secrctary to the Government of
India in the Department of Electronics.
The following have been nominated as
members of the Electronicy Commission :—

1. Shri T. Swaminathan,
Cubinet Secretary,

2. Shri B. ). Pande,
Secretary to the Government of India,
Ministry of Finance.

3. Sbri A. S. Rao,
Managing Director,
Electronics Corporation of India Ltd,
Hyderabad.

4. Shri M. 5. Pathak,
Chairman and Managing Director,
Engineers (India) Ltd,
New Delhi.

Members of the Commission wi'l hold
office far a perind of two years.

(d) The Electronics Commission will
not itself carry out research and develop-
ment work. In this regard the fmportant
task before it is of cnsuring that R and D
of the appropriate type is carried out in the
country and full sppport, financial and
otherwise made available for this, The
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Bleetronics Commission plans to identify
specific areas where massive Rand D
efforts should be carried out.

Production of Documentary Films at

Calcutta Studlos

2906. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister INFORMATION
AND BROADCASTING be pleased to state ;

(a) why the Documentary Films of the
Central Government are not being produced
from the Calcutta studios ; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) Some documentary films of
Films Division arc assigned to film
producers of Calcutta,

(b) Does not arise.

Obscene Posters and Films

2907. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of INFORMA-
. TION AND BROADCASTING be pleased
to state the specific suggestions or plans of
his Ministry for the Film Censors Board in
regard 1o obscene posters and filins ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : Exhibition of obscene films is
prohibited under thc Cinematograph Act,
1952. Censorship of posters fafls outside the
purview of this Act. State Government and
municipal authorities have, however, ample
powers to take action agiinst obscene film
posters under Scction 292 of the Indian
Penal Code and other local laws, The
attention of all State Governments and
Governments of Union Territories has been
drawn to this matter with a request to keep
a strict watch on display of obscenc film
posters.

Coustitation of Flim Development Board

2908, SHRI PRIYA RANJAN DAS
MUNSI : Will the of INFORMA-
TION AND BROADCASTING be pleased
10 state v

(2) whether & Film Development Board
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is proposed to be formed for the general
development of Bengali, Tamil, Assames,
Orlya and Hindi films ; and

(b) if so, when ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) and (b). Central Govern-
ment are not aware of aay proposal to
set up a Film Development Board for
general development of Bengali, Tamil,
Assimese, Oriya and Hindi films. West
Bengal Government had, however, appointed
a State Film Consultative Committce in
June, 1969. The Committee had recom-
mended, interalia, the sectting up of a
statutory Film Development Board for
improving film industry in the State. This
recommendation is presently under consi-
deration of West Bengal Government.

Utilization of Atomic Energy for Human
Welfare

2909. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of ATOMIC
ENERGY be pleased to state :

(a) whether Government haye any plan
to utilise atomic energy for human welfare ;
and

(b) if so,
plan ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI) : (a) Yes,
Sit. Details are available in the document
entitled ‘“‘Atomic Energy and Space
Research—A Profile for the decade 1970-80"
copies of which are available in the Parlia-
ment Library.

(b) The plan for the current decade
envisages the addition of 2300 MWe of
electric power from atomic power stations
unde~ construction and to be established in
various parts of the country.

The plan for the utilization of radio-
isotopes and radiations in the field of agri-
culture and industry eavisages the setting
up of irradiators for (2) grain disinfestatio n
(b) treatment of food items such as onions,
potatoes, fish, etc., for exteading their she If
life {c) sterilisation of medical products, and

the main features of the
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(d) industriai applications such as manufac-
ture of wond/plastic products. In the field
of medicine, it is planned to establish a
number of Radiation Medicine Centres and
small Isotope Laboratories in different parts
of the country for extending the benefits of
nuclear medicine to as wide a cross-section
of the population as possible.

Expendes on Bhabha Atomic Research
Ceuntre

2910. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of ATOMIC
ENERGY be pleated to state :

(a) the actual expenses on the Bhabha
Atomic Research Centre ; and

(b) what are the provisions as regards
allocation of seats in the said Centre to the
States of Indis ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIARS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI) : (a) The
actual expenses on the running of the
Bhabha Atomic Research Centre for the
year 1970-71 amounted to Rs. 11.83 crores.

(b) The Bhabha Atomic Research
Centre is the nauonal centre fur research
and development in the field of alomic
energy. Recruitment to the various posts
in the Centre is made on an all-India basis.
The question of allocation ol seats does not.
therefore, arise.

Rules Governing Recruitment of Munsiffs
and Semiority of Mysore Covernment
Employees

2912, SHRI TEJA SINGH SWATAN-
TRA : Will the PRIME MINISTER be
pleased to state :

(a) whether there are any rules govern-
ing the recruitmeat of Munsiffs and the

seniority of Government servants in Mysore;
and

(b) if so, whether the copies of these

rules would be laid on the Table of the
-House 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) and
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(b). The requisite iaformation has been
called for from the Government of Mysore
and will be placed on the Table of the
House as early as possible.

Suspension of Employees in Mysore

2913, SHRI TEJA SINGH SWATAN-
TRA : Will the PRIME MINISTER be
pleased to state :

(a) the number of Government em-
ployees in the Mysore State placed under
suspension in 1968 for violation of Rule (5)

of the Conduct Rules at Mysore State
Employees ;
(b) whether the said Rule (5) was

challanged in the Mysore High Court and
later Government appealed in the Supreme
Court ;

(c) what were the main points of judge-
ments of the two courts ; and

(d) the steps taken by Government in
the light of those judgements ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT O PERSONEL
(SHRI RAM NIWAS MIRDHA): (a)to
(d). The information is being collected
from the Government of Mysore and will be
placed on the Table of thc House when
received

Reconstitution of Programme Advisory
Committees of A.LR.

2914. SHRI MUHAMMFD SHERIFF:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state

(a) whether Government have decided
to reconstitute the Programme Advisory
Committees attached to All India Radio
Stations in the country ; #nd

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) Yes, Sir.

(b) To make them more representative
of the various iatoresis 0 be refiected
in the programmes broadcast from All India
Radiv.
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Test Breeder Reactor

2915. SHRI SAMAR GUHA : Will
the Minister of ATOMIC ENERGY be
pleased to state :

{8) whether the Atomic Energy Com-
mission has succeeded in makting Test
Breeder Reactor ;

(b) if so, the particulars thereof ;

(c) whether such reactor will facilitate

accumulation of further amount of fission-
able materials ;

(d) whether, for applying nuclear encrgy
for engineering purposes, the Atomic Energy
Commission has drawn out any plan for
nuclear hlast test : and

(¢) if not, the reasons therefore ?

THF PRIME MINISTER, MINISTER
OF ATOMIC ENFRGY, MINISTFR OF
HOMF AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI) : (a)
Detailed designing of the fast breeder test
reactor, in collaboration with Frauce, is
nearing completion. Construction is expected
to commence before the end of the year.

(b)Y The reactor will be fuclled with
plutonium and uranium and wi!l have molten
sodium as coolant. It will have a nominal
thermal power output of 42.5 MWe. A turbo
generator using high pressure stesm  will
provide clectrical encrgy.

(¢) The recactor will produce fresh fission-
able material, but becausc of its small size it

will not produce more than what it con-
sumes.

(d) and (c). The Atomic Energy Com-
mission is currently studying the situation
under which peaceful nuclear explosions
carried out underground can be of economic

benefit to India without causing environ-
mental hazards,

Admission of Bullet Infured Persons
in Indian Hospital who crossed
into India

2: 16, BHRI SAMAR GUHA : Will the

Mmister of HOME AFFAIRS be pleascd
to state :

(8) whether the bullet injured persons
who-crossed into India have been admitted
into Indisn Hospitals of Esstern States ;

(b) the number of such wounded per-
sons admi‘ted in hospitals and how many
of them died in hospitals ;

(c) the number of women and children
among such patients ; and

(d) how many of these patients belong
to political parties ? :

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C. PANT) : (@) to (d). According to
the information received from Tripura
Government, 468 East Bengal refugees hav-
ing bullet injuries were admitted to the
hospitals us indoor patients. Among them
were 96 women and children. Out of 468
refugees, 31 died in the hospitals, No in-
jured refugees have been treated in Mani-
pur hospitals.

Information from the State Govern-

ments of West Bengal, Meghalaya and
Assam is awailed.

Upgradation of Sub-Post Offices in
Cooch-Behar (West Bengal)

2917. SHRI B.K. DASCHOWDHURY :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether requests from local people
of Sitai in the District of Cooch-Behar,
West Bengal to upgrade the Extra Depart-
mental Post Office to a Sub-Post Office
has remained pending for the last three
years ;

(b) if so, the reasons therefor and how
soon the said Post Office will be upgraded ;
and

(c) the number of such requests from
the District of Cooch-Behar pending before
the Department and the rcaction of Govern~
ment thereto ?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N, BAHUGUNA) :
(a) and (b), Repuest for upgradation of
Setaihat extra departmental branch Post
Office to a departmental sub-office was
earlier examined in 1953, 1938, 1961 and
1963 but euch time it was found that the
upgradation was not justified. Request for
upgradation was again received in may,
1963 and September, 1970 but on thesc two
occasions also upgredation was not found
justified. The office will have work for only
3 hours and 21 minutes as against the mini-
mum of 5 hours, Postmaster General,



9 Written Amswers

Caicutta has been asked to examine if the
office can be upgraded to an extra depart-
mental sub-office.

(c) There are four requests for the
opening of extra departmental branch offices
and one request for the opening of & depart-
mental town sub-office which are being
examined by the Department, Postmaster
General, Calcutta has been asked to ex-
pedite examination of these proposals.

Broadeasthlg Station “Kurseong® at
Sitigued

4

2918, SHRI B.K. DASCHOWDHURY:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(s) whether the Broadcasting Station
known as ‘“Kurseong” in Siliguri in the
wedkest Station in India ;

(b) whether the service rendered by
this Sistion frequantly goes out of order !

) Whither thdle is any  Advisory Body
attacbd ¥ that Sation | and

(4) if o0, the ‘grheria for membership
of that Advisory and the names of the
existing menibhers 7

THE DEPUTY ISTER IN THE

MINISTRY OF INPORMATION AND
(8HRI DHARAM BIR

SINHA) : (8 1o (c). No. Sir.
{d) Does not arise,
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Automatic Telephone Exchange at Kotah

2921. SHRI BRIJRAJ SINOH-KOTAH:
Will the Minister of COMMUNICATIONS
be pleased to state when Government pro-
pose to install an avtomatic Telephone Ex-
change at Kotah ?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H.N. BAHUGUNA):
Instaliztion to automatic exchange has al-
ready been planned for Kotah, According
10 present assessment it is hoped it will
bs possible to commission the exchange by
1975.76.

Plant for Separating lmenite Fraction
" from Mooazite Sands for Extraction
of Titunium Metal

+ 2032 SHRI DEVINDER SINGH

JHARCHA ¢ WIR the Minister of ATOMIC

1o pieased 16 state : _
{#) whother the Geologists of the Atomic
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Energy Commission have established the
existence of precious monazite sands in the
east-coast stretching from the mouth of
river Mahanadi right upto Southern tip of
Lake Chilka ;

(b) whether the Atomic Energy Com-
mission is to set up a plant Ia which ilme-
nite fraction will be separated from mona-
zite sands and then concentrated to consti-
tute the source for the extraction of titanium
metal ; and

(c) if so, how long it will take to set
up the Plant ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOML AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI) : (a) Sur-
veys carricd by Atomiq Minerals Division
of the Department of Atomic Energy along
the Puri ('cast, lave received low monaziie
content in beach sands.

(b) Indian Pare Farths Ltd. (IRE), a
public sector undertaking of the Department
of Atomic Energy, is currently examnning
the possthility of sepurating ilmenite from
the mineral sands along the Chhattrapur
coast of Gamjam District in Orissa  The
Compuny 15 alo cxplonng the pssibility
of prepariog ttlwnium sponge from ifme-
nite

{¢) A decision to procetd with the new
schenws must await completion of the
prchmunary studies currently in progress.

Farm Broadcast over A.LR.

2923, SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of IN-
FORMATION AND BROADCASTING be
pleased to state i

(a) whether in their Farm Broadcasts,
the A.L.R. commentators give specific advice
to the farmers in the respective State about
the timing for sowing of crops, nature ol
fertiliser 10 be used and about the avail-
ability of the same ;

(b) if not, whether Ge¢verament propose
to make these broadcasts more purpiseful
by giving such pieces of advice ; and

(c) how many of the agricultural experts
are constantly associated with such pro-
grammes and whether the A, 1. R. conduct
any field survey 1o assure itself of the cffi-
Cacy of the broadcasts ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) Yes, Sir.

(b) Does not arise.

(¢) Consultative Panels consisting of
four to six agricultural experts are attached
to all All India Radio Stations which broad-
cast farm programmes. In addition, experts
of State Governments in the fields in which
campaigns are lauached and progressive
farmers are also associated with these pro-
grammes,

Evaluation of these programmes is made
on the basis of listeners’ letter and by the
Listener Research Organisation of All India
Radio.

Establishment of National Extension
Service for Ginning Factories

2924. SHRI K. LAKKAPPA :
SHRI N. SHIVAPPA :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether there is any proposal under
consideration of the Government to establish
a National Extension Scrvice to inspite all
ginning factories and give them advice on
improvement of their machinery in order to
ensure that no damage occur (o cotton
fibres during ginning ;

(b) if so, thc main features thercof ;
and

(c) the funds allocated for this purpose ?

THL DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI

A. C. GEORGE) : (a8) There is no pro-
posal under Government's consideration,

(b) and (c). Do not arise.

Beating of a Couple near India Gate
by Delhi Policemen

2925. SHRI VIKRAM CHAND
MAHAJAN : Will the Minister of HOME
AFFAIRS be pleased to state :

(2) whether & couple was assauited by
the mounted policemen on the 6th June
1971 at India Gate, New Delbf ; and

(b) if so, what action is being taken
against the culprits ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (8) Three Policemen (in-
cluding two mounted- Policemen) of Delhi
are alleged to have assaulted a couple near
India Gate on 6th June, 1971,

() A case under Section 342/379/323
IPC was registered at Police Station, Parlia-
ment Street. All the three accused have
been arrested and placed under suspension.
The investigation of the case is in progress
under the direct supervision of an Addi-
tional Sup¢rintendent of Police.

Export of “Anand Asahi” Metres to
South Vietnam

2927. SHRI N, SHIVAPPA : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether India is exporting ‘Anand
Asahi’ metres to South Vietnam ; and

(®) if so, the annual earning of foreign
exchange through this project ?

TRR DEPUTY MINISTER IN THE
OF FOREIGN TRADE (SHRI

A, C. GEORGE) : (a) and (b). Official ex-
port statistics are maintained commodity-
wise snd not brandwise. However, the

mantfacturers of water metres of this
particular brand are understood to have
secured an order for supply of 28,875 water
metres valued at Rs. 12.74 lakhs to South
Vietnam out of which exports worth Rs. 2.34
lakhs have already been made during
1970-71.

Growth Rate for 1970-71

2928. SHRI N. SHIVAPPA :
SHRI YAMUNA PRASAD
MANDAL :

will the Minister of PLANNING be
pleased to state :

(a) whether expected growth rate of
6.5 per cent for 1970-71 could not be
achieved ;

(b) if so, the reasons therefor ; and

(c) the steps taken or proposed to be
{aken by Government in the matter ?

MPNISTER OF STATE IN THE
mﬁ‘;}“’“ OF PLANNING (SHRI

MOHAN DHARIA): (®) and (b). The
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Annusl Plan 1970-7] eavisaged & growth
rate of 5.5 per cent. No firm estimate of
the growth rate in 1970-71 is yet availabte.
However indications are that the growth
rate of & similar order as in 1969-70 may be
achieved The growth rate in agriculture
has been satisfactory. There has been
some shortfall in the case of industrial pro-
duction in 1970-71. This has been mainly
due to shortage of agro-based industrial raw
materials, steel, non-ferrous metal and
power and deterioration in industrial re-
lations,

(c) In order to step up the rate of
growth in the remaining years of the Fourth
Plan, Government is taking measures to
stimulate industrial as well as agricultural
output. A re-appraisal of the Fourth Plan
is also under way.

Modernisation of Cotton Gins
2929,

SHRI N. SHIVAPPA :
SHRI RAJDEO SINGH :

Will the Minister of FORLIGN TRADE
be pleased to state :

(a) thc names aad number of cotton
gins in the country, State-wise, at pre-
sent ;

(b) whether machinery used by the
cohon gins are old and require moderni-
sation ; and

(e) whether the machinery required for
modernisation of gins are indigenously avail-
able or have to be imported ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) Statewise number
Gins in India according to the information
availatle in the Ministry at present is as
under ;

No. of working
State Ginning
— Factories .
1 - 2
Assam 13
Andhra Pradesh 47
Gujarat 428
Madhya Pradesh 252
Maharashtra 1779
Mysore 517
Punjab (earthwhile) 41
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1 2
Rajasthan ‘ 19
Tamil Nady 103
Tripura 2
Weat Bengal 5

All India Total 2211

Information about the names of these
gins is not available.

(b) The gins installed in many factories
are believed to be old but these are report-
ed to be working satisfactorily with periodic
replacement of the working parts like
rollers, knife etc.

(c) Single roller as well as double-
roller gins are indigenously available. How-
ever, sawgins have to be imported.
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Export of Castor and Groundnut Cukes
through Canalised Agency

2933. SHRI YAMUNA PRASAD
MANDAL : Wil the Minister of
FOREION TRADRB be pleased to state ;

(s) the volume and value of total exports
of Castor end Groundnut Cakes from
India ;

(b) whether thesc items are canalised
through an ageacy, approved and recognised
by the Governmest of India and, if so, the
name thereof ;

(c) the detailed procedure that this
agency pursues regarding such canalising
and approval of export sales of the goods
by the private parties ;

(d) the basis for scttlement of claims
and receipts of payments from the foreign~
buyers , and

(¢) whether new parties are not allowed
to enter in this business of exports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a) Castor cake and
meal are not separately classified in the
Revised Indian Trade Classification and as
such their export statistics are not available,
Export of Groundnut meal has been as
follows :

Groundaut Extractions

Period Quantity Yalue
{*000" tonnes) (Rs. lakhs)
1968-69 682 4195
1969-10 510 nn
1970-7} 483 3279

(b) Export of castor cake is not canma-
lised through any agency. Bxport of
groundaut ofl cake (expeller variety) is
banned, Export of groundnut extsotion it
canalised through the Groundnut Extrac-
tions Exports Development Associathod,
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which is recoguised and approved by Govern-
ment for the purpose.

(b) The Groundnut Extractions Export

Association has laid down a
code of discipline with a view to achieve
diversification and expansioh of markets.

(d) The basis for scttlement of claims
and receipts of payments from the foreign
buyers is through normal bavking chanaels
and is left to the individual members.

(e) There is no restriction on entry of
new parties in export business, provided
they become members of the Groundnut
Exisactions Bxport Development Association
before export and abide by the code of
discipline laid down by the Association.

Nomination of Non-Officials to Cashew
Corporation

2934, SHRI YAMUNA PRASAD
MANDAL : Will the Minister of
FORFEIGN TRADE be pleased to state :

(a) whether the non-officials to the
Cashew Corporation bave since becn seloct-
ed and nominated by the Goverament ;

(b) if so, their names ;

(c) if the reply to part () above be in
the negstive, the reasons for the delay ; and

(d) the time by which the non-official
Members will be nominated ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (8HR1
A. C. GEORGE): (8) Yes, Sir.

(b} Shri C. M, Stephon, M.P. is the
only nom-efficial, comsidered and nominated
to the Board of Directors of the Cashew
Corporation of Ludia.

() Does not arise,
(d) Does not arise.
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Public Call Offices in Rural Arcas i
Gujarat State

2936. SHRI P. M. MEHTA : Wil
the Minister of COMMUNICATIONS be
pleased to state :

(8) whether Government are aware that
villages in Bhavnagar and Amreli Districts
of Gujarat State arc deprived of the Tele-
::::nm facilities of Public Call Offioes ;

(b) if 80, the steps taken and proposed
to be taken by Government in the matter ?

THE MINISTER OF COMMUNICA.
TFIONS (SHRI H. N. BAHUGUNA): (a)
Tolephone facility is normally providsd at
a place if tho scheme works ot O be
remunerative, However, in order to cxtend
this facility to undeveloped areas, the depart-
ment has evolved a policy according to
which telephone facility can be provided on
loss basis at certain categories of stations
based on their administrative importance,
population and remoteness, from general
Telecommunications  net-work.  Limited
number of pilgrim/tourist centres, agricul-
ture and Irrigation proi¢ofs sites and town-
ships are also conmsidered for provision of
telephone facility on loss basis.

If a place does not fall in any of the
sbove categories and the proposal to pro-
vide telephone facility shows Ilots, the
facility can be provided on rent and guarantes
basis if some interested party is willing to
indemnify the depsrtment agaitst the' joss.

In accordance with the above policy all
places in Bhavoagar and Amreli Districts
entitied fo provide proviion' of tédhone
facillity on loss basis have boen provided
with the facility.
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{b) Action is being taken to provide
telephone facility at places for which the
demands are received, in accordance with the
above poligy.

Dispute between Chandigarh Administration
and 8.T.C. Regarding Prices of Roses

2937. SHRI C. CHITTIBABU : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether there is a dispute between
the Chandigarh Administration and the
State Trading Corporation regarding the
prices of Roses to be exported ;

(b) if so, the main points of the dis-
pute ; and

(¢) how Government propos¢ to resolve

the dispute before India losscs the foreign
market for Roses ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a) to (c). There
have been some discussions between the
Chandigarh Administration and the S.T.C.
regarding the price of Roses bought by the
S.T.C. from the Chandigarh Administration.
The season for the export of roses is from
November-February, Further  discussions
will be held at an appropriate time before
the commencement of the next scason with
a view to arriving at a mutually acceptable
price.
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Appointment of a Suicide Enquiry
Committee

2939, SHRI PHOOL CHAND VERMA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have appointed
any Suicide Enquiry Committce to tackle
the basic problems of suicide cases in the
country ; and

(b) the number of women who dic of
burn injuries annually and the rate of suicide
due to domestic unhappiness in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) No, Sir.

(b) According to the statistics compiled
by the Central Bureau of Investigation, there
were 40,688 cases of suicide in the year
1968 ; of them 24,464 were males and
16,224 females. In 2124 cases (both male
and female) suicide was committed by setting
fire to oneself ; no separate figures for males
and females are available.

Government Quarters for Enginecring
and Line Staff at Jatni, Orissa

2940. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of COM-
MUNICATIONS be pleased to state :

(8) whether it has come to the notice
of Goverment that there are no quarters
for the employees of the Engineering Line
staff working at Jatni in Orissa Circle yet ;

(b) whether the two Railway quarters
which have been taken for this purpose are
not being repaired for years as a result of
which it is not worth living ; and

(c) whether Government are considering
to make provision for quarters for the Posts

and Telegraphs employoes amd the Line
staff at Jatni ?
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W MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
Yes Sir, there are no departmental quarters
available at Jatni at the moment. However
three numbers of Railway quarters have
been taken on rent for line staff.

(b) The three (not two) Railway quar-
ters are maintained by the Railway Admunis-
tration. The Circle Authorities have not
received any complaint so far that they are
not being repaired and that they are not in
a condition worth living.

(c) 12 units of quarters have been sanc-
tioned and arec nearing completion for P &
T staff at Jatni.

Building for Jatni Telephone Exchange

2941, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether Government are aware that
the Telephone Exchange at Jatni in Orissa
has not its own building yet, although it
has a piece of land ; and

(b) if so, whether Government propose
to conmstruct a building for the telephone
exchange soon ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
Yes, Sir.

(b) P & T Deptt, has already initiated
necessary action for construction of Tele-
phone Exchange Building.

Recruitment to BS.F. and C.R.P.

2942, SHRI N. S, BIST: Will the
Minister of HOME AFFAIRS be pleased to
state :

(8) whether Government have instructed
the Border Security Force and Central
Reserve Police to recruit maximum number
of persons from Jammu and Kashmir (vide
news item appearing in the Statesman dated
the 24th May, 1971) ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR1
K C. PANT) : (a) and (b). The intention

of Government is that the Ceatral Forces
like the Border Security Forge, Central
Reserve Police, etc., thgnld recruit its
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personnel on an all India basis so asto
ensure that the Forces bear a national
character ; and with this object, Government
have 1ssued instructions to the authorities in
charge of these forces to ensure recruit
ment fiom all parts of the country, with
special emphasis on those areas like Jammu
and Kashmir, Himachal Pradesh, the hill
districts of Uttar Pradesh etc, from which
recruitment in the past has not been adequate,
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Medical Treatment for P & T Employees
at Jhumari Tilaiya

2944, SHRI RAMAVATAR SHASTRI :
Will the Minister of COMMUNICATIONS
be pleased to state :

(@) whether the P and T employces
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stafioned at Jhumari Tilaiya are facing hard-
ships in getting medical treatment for them-
sélvés and their family members duc to
pon-availabitity of Government Hospital
with of Indoor Treatmcat at
Jhumar{ Tilalya in Bihar State ;

() whether the Coal Minecs Orgagisation
is running a Medical Hospital at Karma in
the Hazaribagh Distreit of Bibar State which
is the ncarest hospital for the Jhumari
Tilaiya Telephone Exchange, Post Office and
Kodarma Railway Station ;

(c) whether the authorities of Karma
Medical Hospital deny treatment to the
P and T employoss of Jhumari Tilaiya and
R.M.S. employees of Kodarma because this
hoapjtal is not a recognised hospital for
treatment of P and T employees and their
family members ; and

{d) the steps Government propose to
take to get the Karma Medical Hospital
réecognited for ftreatmvent of the Pand T
employees and their famdy members
stationed at Jhumari Tilaiya and the R.M.S.
empleyoes and their family members working
at Kodarmg Rallway Station ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): ()
Yes.

(b) Yes.

(c) The question of denial of treatment
to Pand T employees does not arise as
trestmnt is alfowed to ‘non-entitled” patients
on payment,

(d) The question of recognition of the
Karma Medical Hospiltal for Medical treat-
ment of P and T employees and their family
members is under active consideration in
consuftation with the Ministry of Labour
and Employment. A final decision in the
matter will be taken as early as possible,

P sad T Employees' Trestment at Bokaro
Sweel CHy Hospital

2945, SHRI RAMAVATAR SHASTRI :
Will the Minister of COMMUNICATIONS
be pleased to refer to the givén to
Usnstarred Question No. § on the 7th
May, 197 and state :

(a)y whether the  Postmmor-General
mcmmumdymmatu
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ing sanction of funds required for the
purpose ;

(b) whethes whenever any officer of the
P and T Department has visited the Bokaro
Steel City, the Service tnioms bave repre-
sented the case and still no solution of
problem has been found out ; and

(c) the reasons for not arrangiag medical
treatment and re-imbussement facilities at
the Hospital for P and T Staff ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
to (c). Imstructions have aiready been issued
by the Postmaster-General, Bihar Circle for
treating the Bokaro Steel City Hospital as a
‘recognised hospital® for purposes for medical
treatment of P and T employees and the
meqbers of their families and of payment
of advances to employees to emable them to
pay the prescribed security deposit of
Rs. 200/-, wherever necessary, in order to
secure admission in the hospital for indoor
treatment. Medical re-imbursement facilities
are thus now available to the Pand T
employees m Bokaro.

Medical Treatment of P and T Employces
at Bermo

2046. SHRI RAMAVATAR SHASTRI:
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether the P and T omployeés
stationed at Bermo are facing hardship in
getting treatment for themselves and for
their family members at Bermo (Hazanbagh
District in Bihar State) due to non-avail-
ability of Government Hospital with indoor
treatment facility at Bermo ;

{b) whether anthorities of the Phushro
Hosgitel nearest to Bermso rua by the Cosd
Mines Organisations demy treatment to P.
and T. employees and their family members
thore bocanec it is not a necognised Hospitad
for treatment on the P asd T empioyess and
their family members :

(c) whether the P, and T. empioyees arc
eligible for receiviug medical trestiient under
the A.M.A. Ruoita of the Depastiwod! ; and

(@) if s0, whether Govérnment propose
mtlhm::ﬂ!.‘ﬂﬁﬂw Papd T
Pﬁmﬂwwmmmdw
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FHE MINISTER OF COMMUNICA-
TIONS {L.SHRI H. N. BAHUGUNA) : ()
Yeu

« {b) The question of denial of treatment
to P and T employees does not arise as
tpeateoant is  allowed fo ‘non-eatitled’
patients on payment.

. @ Yes.

(d) The question of recognition of the
Phusro Hospital for Medical treatment of
P sud T employees and their family members
is under active consideration in consultation
with the Ministry of Labour and Employ-
ment. A final decision in the matter will be
taken as carly as possible.
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Commercial Advertisements over A.LR,

2049, SHRI S. A. MURUGANA-
NTHAM : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) the number of Radio Stations where
commercial advertisements have heen intro-
duced ; and

(b) the income derived by each Station
from these advertisements ?

gare st (st Fras®t A agga) THE DEPUTY MINISTER IN THE
9 MINISTRY OF INFORMATION AND
(%) 9. BROADCASTING (SHRI DHARAM BIR
(’) 10. SINHA) : (a) Bighteen.
(b) A statement showing gross income at
() 9. each of these centres is enclosed.
Satement

Statement of Gross Income earmed from Commercial Centres of All India Radio.

—— n o —

Statiom 196768 1968-69 1969-70 1970-71
Date of starting Rs. Rs. Rs. Rs.

1 2 3 4 5
Bombay-Poona-Nagpuc 1907,222 54,79,913 69,69,556  82,21,768
1-13-1967
Caloutta —_— 21,42,635 65,37,087 69,45,473
15-10-1968
14-1969
Madras-Tiruchi - - 4358409 41,0,

11969
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Chandigarh-Jullunder —_— —_— - 13,91,952
4-30-1970
Bangalore-Dharwar - —_— — 19,75,1%%
18-10-1970
Ahmedabad-Rajkot - - -_— 8,74,916
20-11-1970
Kanpur-Lucknow-Allahabad —_— - - 7,71,829
27-12-1970
Hyderabad-Vijayawada -— - -_— 71,150
21-3-1971
Grand Total : 19,07,222 82,22,548 2,30,44,371  2,95,72,688

N. B. All figures are unreconciled.

Planning Minister’s Statement regarding
Nationalisation of Foreign Trade

2950. SHRI JYOTIRMOY BOSU:
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the Planning Minister, Shri
Subramanjam, said at Coimbatore (Tamil
Nadu) on May 16, 1971 that the import
and export trade in the country would soon
be nationalised under a phased programme
in keeping with the Government’s socialist
objectives ;

(b) if so, the meaning of the term
“‘phased programme’ in this particular con-
text ; and

(c) when the process of nationalisation
is expected to be completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. K. GEORGE): (a) The Plaaning
Minister did make a statement generally on
these lines.

(b) Tt means that Government's plan
is to effect the nationalisation step by

step.

(c¢) The objective of mationalisation will
be steadily pursued. However it will be
appreciated that it is not practicable to fix
a precise date for the completjon of the

process.

Unfilled Vacancles in Membership of
Union Public Service Commission

2951, SHRI BHUVARAHAN : Will
the PRIME MINISTER be pleased to
state :

(a) whether 2 or 3 vacancies in the
membership of the Union Public Service
Commission are lying unfilled,

(b) if so, since how long ; and

(c) the rcasons for not fitlling up these
vacancies 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a)
There are two vacancies of Member in the
Commission. Both are likely to be filled up
within this month.

(b) The first vacancy arose on 9th

January, 1970 and the second on 3rd March,
1971.

(c) Selection of Members of the Com-
mission is governed chiefly by the ecssential
requirement that there should be appropriate
diversity of experience and talent in the
Commission so as to enable evpeditious and
adequate handling of the various problems
which the Commission is expected to deal
with. Generally people of eminence in
various fields with adequate background
which would be useful for the Commission
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sye selectod. 'Time Is taken in consultations
and examination of the various proposals
as also 1h obtalning the consent of those
selected who take further time in joining the
Commission, In these circumstances, some
delay in filling up such vacancies is inevi-
table,

Corporation for Supervision of
Atomic Plants

2952, SHRI SAMINATHAN : Will
the Minister of ATOMIC ENERGY be
pleased to state :

(a) whether Government have any plan
ta set up a Corporation under the Atomic
Energy Commission to supervise construc-
tion and to manage operation of power
plants ; and

(b) if so, the main features thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMAT! INDIRA GANDHI : (a) No,
Sir. For nuclear power stations, the De-
partment of Atomic Energy has two units,
the Power Projects Enginoering Division,
for design and construction, and the Atomic
Power Authority, to manage operations.

(b) Does not arise.

President’s Assent to Maharashtra Trade
Union Re-organisation Bill and Andhra
Pradesh Industrial Relation Bill

2953, SHRI INDRAJIT GUPTA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(8) whether the Government of India's
approval and President’s assent have been
sought by the State Governments of Maha-
rashtra and Andhra Pradesh for the Maha-
rashtra Trade Union Recognition Bill and
the Andhra Pradesh Industrial Relations
Bill, respectively ;

(b) whether the said Bills embody pro-
visions and principles which were the sub-
ject matter of controversy at the recent
conferences held by the Labour Minister
with the Central Trade Unions and
Employees’ Organisations ; and

() if so, whether Government have
decided not to allow piee-meal legislation in
yaciops State 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
K. C. PANT) : (a) to (c). The Maharashtra
Recognition of Trade Unions and Preven-
tion of Unfair Labour Practices Bill has
been received for obtaining the assent of
the President. It is being examined in con~
sultation with the concerned administrative
Ministries, The Government of Andhra
Pradesh has sought approval for the Andhra
Pradesh Industrial Relations Commission
Bill. They were requested to await enact-
ment of central legislation on the subject,
There was no specific reference to the bills
in question during the recent discussions
with the Trade Union and the Employers’

Organisations,
Radio Station at Varasasl

2954, SHRI RAJDEO SINGH :
SHRI SUDHAKAR PANDEY :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state the steps contemplated in making
Varanasi Radio Station of the level of
Allahabad Radio Station ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : The auxiliary centre at Varanasi
will be upgraded as a full-fledged station
during the Fourth Plan period. For this
purpose studios will be set up in the city.

Telephone Subscribers’ Plight in
Varanasi Region

2955. SHRI RAJDEO SINGH : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether he is awarc of the sad
plight of Telephone subscribers in the
Varanasi region because of regular break-
down in the system ;

(b) whether Government have under-
taken the task of substituting the metallic
content of the wire ;: and

(c) if not, the reasons therefor ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Trunk calis to some stations from Varanasi

gro delayed. Varanasi Trunk Xxchange is
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comneoted o 36 stations. Stations con-
negled by the coaxial systems, the Blectrig-
cation gystems, and the}gpm—wjre routes
with sluminium/copper-weld conductors are
working well ; difficulty is experienced in

.of the routes connecting Varanasi
witb Balila, Ghazipur, and Azamagarh,
op geocount of repeated thefts of copper
wire, i

i

(b) and (c). Estimates lmve been sanc-
tioned for the replacement of the existing
copper-wire by Aluminium conductors for
all the affected routes. Otders for 1,20,000
km, of Aluminium conductors have been
placed, When supplies ar¢ received, alu-
minium wire will be allotted to the above
routes,

Price Fixation of Fine Cloth and Yam

2956 SHRI R. P. YADAV : Will the
Minister of FOREIGN TRADE be pleased
to state :

(3) whether there is any proposal under
censideration before Government to fix the
price of fine cloth and yarn keeping in
view of the consumer interest in the matter;
and

(b) the present procedure in fixing the
prce and marketing the cloth and what
changes are being considered in this re-
gard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) No, Sir.

(b) The procedure for fixing prices of
controlled cloth has been laid down in the
Ministry of Commerce Resolution No. 1(15)
Tax (1)/66—Tax (A), dated 15-5-1969, pub-
lished in the Gazette of India Extra-
ordinary, Part-I, Section I, dated 15-5-1969.
The controlled cloth is marketted through
usual commercial channeis. The question
of increasing the prices of controlled cloth
which were fixed with effect from 2nd May,
1968 has been referred to the Bureau of
Industrial Coats and Prices and the matter
will be comsidered om receipt of their re-
port.

Extra Departmental Branch Post Office

2957, SHRI TRIDIB CHAUDHURI :
Will the Minister of COMMUNJCATIONS
be ploased to stase ;
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{a) whether Government have taken
decision to demand mﬂmﬂnmﬁz

(b) the principles on which the quantum
of non-retumablé contribution is détormined
and charged ; and

(c) the exceptions to these set Princi-
ples ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Post Offices are opemed in rural areas If
certain departmental standards Hke distance’
of the nearest existing post office from the
proposed post office, population to be served
and a minimum anticipated income of the
proposed office are satisfied and they work
within certain permissible limits of loss.
A non-returnable contribution is recovered
from the interested parties for opening of a
post office in their area only when the pro-
posed post office is likely to work at a loss
higher than the limits fixed by the Govern-
ment. The policy adopted in the opening
of new post offices is as indicated in the
statement.

(b) 1n cases where & post office is justi-
fled according to the departmental standards
excepting that it is anticipated to work at a
loss higher than the permissible limit, the
the amount of non-returnable contribution
is equal to the amount of loss above the
permissible limit. 1n casc the parent office
also works at a loss higher than the per-
missible limit of Rs. 500 per annum as a
result of opening of this office the amount
of extra loss above Rs, 500 in respect of
the parent office is also recovercd as a non-
returnable ¢ ontribution,

In cases where opening of 2 post office
is not justified according to departmental
standards, the amount of non-returaable
contribution is equal to the entire anticipat-
ed loss of the proposed office without aflow-
ing any benefit of permissible limit as well
as the entire amount of loss of incomé of
the parent office anticipated as a result of
the opening the proposrd office witbout
allowing the permissible limit of Rs. 500.

The amount of nonweturnable coniri
bution js however limited to the aphmi oot
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of the office iiself and the profit if may of
the office is offset against the Joss of the
parent office in calculating the non-returmn-
able comteitnetion.

(c) There are no exceptions 10 these
prescribed rules excepting the fiaal discretion
vested in the Government,

STATEMENT

General Conditions for opening of New
Post Offices in Rural Areas

1, Remunerative or Self Supporting
Category

Post Offices which are expected to
be remunerative or sef supporting,
i.e., the estimated income of which
is expected to be more than, or
equal to, the estimated cost, may
be opened without any restriction
as regards population or distance,

Il. Post Offices required on Non-return-
able Comtribution Basis

Post Offices for which non-return-
able contribution is offered by any
interested party to cover the antici-
pated loss, may be opened without
any restriction as regards population
or distance.

IIL Villages with Population of 2,000 or
maore

(i) The loss should not oxceed

Rs. 750 per anpum per post
office,

(i) Distance from the nearest exist-
ing post aoffica should not be
loss than three miles.

IV, Compact Group of Villeges with
Population of 2,000 or more

(i) Villagss to be groupes| should
be within 3. zadjus of two miles
from the proposed post office.

(ii) The loss should not exceed
Rs. 750 per sanum per post
office.

i) Distangs foom the nearest exiat-
ipg post: affice gheuld nat be
Joms then threg miles

V., Villages or Groups of Villages with
Population of fess than 2,000

(i) Post Offices may be opened at
the discreation of the Head of
the Circle in areas not includ-
ed in the schedule of backward
areas where, due to spame
population and location of
villages at long distances, it
is not possible to form a group
of 2,000 population within a
radius of two miles.

(i) The loss should not exceed

Rs. 500 per annum per post
office,

(lil) Distance from the nearest exist-
ing post office should not be
less than three miles.

Vi, Villages at Headquarters of Adminis
trative Unis like Tehsils, Talukas,
Thanas eic.

The loss should not exceed Rs. 750
pec annum per post office,

Vil Villages which are Headguarters af
Community Project or N.E.S. Blocks
or Gram Panchayats where there are
Schools rum by District Boards.
Local Boards or School approved
by or recelving Aid from State
Government

(i) Distance from the nearest exist-

ing post office should not be
Jess than two miles,

(ii) (a) The loss should not exceed
Rs. 750 per annum per post
office, if the papulation to
be served within a radius
two miles is 2,000 or more.

(b) The loss should not exceed
Rs. 500 per annum per post
office, where the population
to be served within a radius
of two miles i{s less than
2,000.

Wil Arveas Scheduled as very Backward

for Purpose or Extemsion af Postal
Facllities

(> The Joss showid mot exceed
Ra. 1000 per snnum per post
affice under the powers of the
Hende of Cistles and Rs. 2,500
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under the powers of the
Directorate,

(i) No population restriction is
applicable,

(i) Post Offices will be located in
consultation with local authori-
t]“!

““General Conditions"

(i) The opening of a new post
office of all the above eight
categories is subject to the
condition that it does not result
in the parent office being work-
ed at a loss beyond the per-
missible limit, which at present
is Rs, 500 per annum for a
parent office in rural areas.

(i) Every post office on its open-
ing should be able to produce
an estimated revenue to cover
at least 25% of the cost in-
volved in opening it.

The parent office is the Head, Sub
or Branch Office which serves the
the village or group of villages
where a new post office is proposed
to be opened ; whereas the term
‘Account Office’ is used in relation
to a branch office and refers to a
Head or Sub Office in whose
accounts the monetary transactions
of the branch office are incor-
porated.

(2) The condition of distance, from
the nearest existing post office,
where applicable, is relexable at
the discretion of the Director-
General i a natural barrier like an
unbridged river or hill or forest
intervenes between the proposed
post office and the nearest existing
post office.

In Urban Areas

Post Offices should be opened in
urban arcas only when they are
found to be self supporting or
remunerative and in the case of
opening of departmental S.0s, it
should also be ensured that they
bave got work load of not les
than 5 bours per day.
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Drawbacks in canalisiag Operations
through MML.T.C.

2958. SHRI S.R. DAMANI: Wil
the Minister of FORRIGN TRADE be
pleased to state ;

(8) the drawbacks brought to the notice
of Government in canalising operations
through the Metals and Minerals Trading
Corporation ; and

(b) the steps taken to overcome them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a) Government are
not aware of any specific ““drawbacks in
canalising operations” of the M.M.T.C.
Suggestions with regard to the operation of
canalised imports are received from time
to time. Some of thesc are as follows :

(i) that free foreign exchange should
be released for the import of
newly canalised items to enable
the State agencies to import
goods from the best sources
available ;

(ii) that for at least six months
after canalisation, the actual
users may be allowed to import
newly canalised items ; and

(iii) that before imports by private
parties are stopped buffer stocks
should be created.

(b) The suggestions have been noted
for action to the extent considered necessary

and practicable.

Unsold Stocks of Handicrafts

2959. SHRI S. R. DAMANI: Will
the Minister of FOREIGN TRADE be

pleased to state :

(a) the quantity and value of unsold
stocks of handicrafts and how much of it
is lying for more than a year ; and

(b) the reasons for such accumulation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a)and (b). Since no
specific organisation has been mentioned
holding unsold stocks of handicrafts, the
question implies the umsold stocks in the
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whole oft the country. This figure is not
possible to be collected and if an attempt is
made to collect this figure, the effort and
tabour mvolved will not be commensurate
with the benefit which could be derived by
collection of this information. Unsold
stocks of handicrafts are possible at all levels
of production and marketing. namely with
the craftsmen, with the middlemen in the
trade and with the exporters spread all over
th mﬂ.

wer sw & g fordy F eftem
® AT IR N gEAE
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Report of Chandrabhanu Commltte on
Development in Kerala
2961, SHRI RAMACHANDRAN

KADANNAPPALLI : Will the Minister of
PLANNING be pleased to state :

(a) whether Government have received
the reports of Chandrabhanu Committes in

-
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the matter of the development to be made
in Kerala State ;

(b) if so, the main recommendations
thereof and the reaction of the Government
thereto ; and

(c) the funds sanctioned for the pur-
pose ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHR1
MOHAN DHARIA): (a) Central Govern-
ment have not reccived any such report but
the Government of Kerala have stated that
they received the report of the Chandra-
bhanu Committee regarding the develop-
ment of the Kasargod area on the 26th
April, 1971,

(b) According to the Government of
Kerala, the main recommendations of the
Committee cover programmes of develop-
ment of communications, irrigation, electri-
city, agriculture, industry, education health
programmes, housing, tourism, etc., in the
Kasargod arca of Kerala. The State
Government is yet to examine the report
of the Committoe with a view to finding
out the total financing implications of the
different programmes recommended by the
Committee, to what extent, if any, the pro-
grammes are already included in the Fourth
Five Year Plan of Kerala and which of the
programmes can be included in the sub-
sequent Plans of Kerala.

(c) Does not arise.
¥ g & wwrieal o der
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Coanstruction of a Branch Post Office
in Gujranita Shaskar Mism
(Gorakhpur)

2965, SHRI 8. L. SAKSENA : Will
thé Minister of COMMUNICATIONS be
pleased to state the position in regard to the
dotistroction of a Branch Post Office in vill-
age; Guiranlia Shankyr Miwra, presently
served by is Naikot Post Office in Gorakh-
pur Distriet, abowt which as application
was given to the Superintendent, Post Offices,
Gorakhpur and the Post-Master General,
Uttar Pradesh in November, 1970 ?

THE OF COMMUNICA~
TIONS H. N. BAHUGUNA) : The

aprisntiony Jor epaming a post office in
vilage Puirsnlie Shaoker Mima stated 1o
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bave beets given to Superivtondent of Powt
Offices, Gorakhpur and Postmastee-Gomawal,
Uttar Pradesh in November, 1970 does mat
appear to have been reccived by them, Thw
proposal has now been taken wup for exami»
pation by Posimaster-Gepersl, Lutlnow,
The opening of & Post Office jin villagh
Gujsaplia Shanker Misra will depend upoe
fulfilment of departmental standards,

4

Indian Goods Re-exported from Rusvia

2966. DR. KARNI SINGH : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) the number of times during the last
three years, Russia imported from India
manufactured goods not consumed within
that country and exported them to free
market areas thus depriving our country of
the precious foreign exchange ;

(b) the extent of foreign exchange lost
through these third-country sales ; and

(c) the reasons for routing our exports
in those cases through Russia ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHR1
A. C. GEORGE) : (a) Government have
received no reports of USSR haviag re-
exported Indian goods to third countries.

(b) and (c). Do not arise.
Per Capita Income In Rajasthan

2967. RAJMATA KRISHNA KU-
MARI—JODHPUR : Will the Minister of
PLANNING be pleased to state :

(a) the per capita income of Rajasthan
as compared to Gujarat, Haryana, Maha-
rashira and West Bengal ; and

(b) the steps Government propose 0
take to raise the per capita impome.: I
Rajasthan so as to bring it at par with the
above States ?

THE MINTSTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : () The per cgp
income of Rajasthan as coni|
Gujerat, Harymns, mmm
and West Beagal at current prices for
1967-68 which, s the latest year for which
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such information is available is given
below :

Per capita income in rupees at
current prices for the year
1967-68

Rs.
Rajasthan 492
Gujarat 529
Haryana 699
Maharashtra 676
Punjab 828
West Bengal 533

(b) One of the principal objectives of
national planning in India is not only to raise
the per capita income for the country as a
whole, but also to ensure that the benefits
are evenly distributed. Apart from invest-
ment in the private sector and those in the
Central and Ceatrally Sponsored sectors of
the Fourth Five Year Plan, which are
designed to benefit the country as a whole
including Rajasthan, the outlay of Rs. 302
crores which has been approved for the
State’s Fourth Five Year Plan is designed
for the direct improvement of the economy
of the State. In addition, liberal allocations
have been made for Rajasthan under the
_ Rural Works Programme (in 10 districts),
Small Farmers Development Agency (in 3
districts), Projects for Marginal Farmers and
Agricultural Labourers (in 2 districts), Pro-
jects for Dry Land Farming (3 districts) and
Crash Scheme for Rural Employment all
over the country, which have been taken up
by the Government of India. Further, 16
industrially backward districts of the State
have been identified for providing finance to
new industries which may be set up in these
districts through public financial institutions
at concessional rates of interest and two
such districts are being selected for grant of
subsidy at the rate of 109, of the total
capital investment to new industrial units
having a fixed capital base of not more than
Rs. 50 lakhs each.

Representation against Exorbitant
Aluminium Price Demanded by
M.M.T.C.

2968. SHRI D. D. DESAI: Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether a delegation of Conductors
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Manufacturers Association called on him
recently representing against exorbitant
Aluminium price demanded by the Minerals
and Metals Trading Corporation ; and

(b) if so, the action taken or proposed
to be taken by him in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) A delegation of the
Indian Electrical Manufacturers’ Association
called on the Minister of Foreign Trade
recently to represent against the release
price for aluminium fixed by M. M. T. C,
which in their opinion was excessive.

(b) The complaint is under examination
in consultation with the M.M.T.C.

guaratd (I|T saw) §
qresarfas @
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Proposed Retrenchment of Employees in
Sachivalaya of Gujarat State

2970, SHRI SOMCHAND SOLANKT :
Will the PRIME MINISTER be pleased
to state :

(a) whether during the President’s rule,
the Government of Gujarat have proposed
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to retrench ‘Government employees from the
Saohivalaya of Gugarat State ;

(b)ﬂm.thor;mthnfcr;md'

(¢) the steps taken to absorb them in
some alternitiye posts ?

., THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) No
goneral retrenchment of employees from
Sachivalaya of the State Government is
contemplated during the President's Rule
in Gujarat,

(b) and (c). Do not arise.
Export of “Instant Tea”

2971, SHRI BRIJRAJ SINGH—
KOTAH : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether Government have explored
the possibility of exporting tea uader the
brand and type called Instant Tea ; and

(b) if so, the broad features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF POREIGN TRADE (SHRI
A. C. GEORGE) : (a) Yes, Sir.

(b) At present ‘“Instant Tea™ is being
produced in the country by two factories.
Their production is being exported mainly
to U.S.A., UK. and to a lesser extent to
Switzerland and West Germany. In 1970,
the country earned Rs. 1.05 crores in
foreign exchange from export of *“‘Instant
Tu-il

Telephone Links in Kotah and Jhalawar
Districts of Rajasthan

2972. SHRI BRURAJ SINGH—
KOTAH : Will the Minister of COMMUNI-
CATIONS be pleased to state ;

(a) whether Government have any plans
to link with Telephone the major towns and
Tehsil Head Quarters in the Districts of
Kotah and Jhalawar in Rajasthan ; and

(b) if so, the names of such places ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (3)

Msjor towns gnd tohsil headquarters in

JUNB 13, 1971 -
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Kotah and Jhalawar districts of Rajasthan
are aiready linked with telephone.

(b) The details of major towns and
tehsil headquarters and the places to which
they are linked on telephone are given

below :

Kotah District :

Name of Town

Linked on telephone

with
Indergarh Tumerganj Mandi
Kotah Jaipur, Delhi, Agra,
Ajmer and Ratlam
Baran Kotah
Chhabra Baran
Ram Ganj Kotah
Name of Tehsil Linked on telephone
Headquarters with
Pipalda Sumerganj Mandi
Mangrol Baran
Digod Kotah
Kishanganj Baran
Shahbad Baran
Sangod Kotah
Atru Baran
Chipabarod Chabbra

Jhalawar District :

Name of Town

Linked on telephone

with

Jhalawar Kotah
Jhalarpatam Jhalawar
Bhawani Mandi Kotah
Sunel Bhawani Mandi
Name of Tehsil Linked on telephone

Headquarters with
Khanpur Jhalawar
Pachpabar Bhawani Mandi
Pirwa Jhalawar
Gangdhar Chao Mshals

P
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ABleged Misuse of Fends Relating to
P.T. 1. Bullding Project

2973. SHRI N. K. SHARMA :
"+ SHRI SHASHI BHUSHAN :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to state
whether Govérnment have come to a deci-
sion pow to conduct an inquiry into com-
plaints of misuse of funds made against the
General Manager, Press Trust of India and
contractors and architects of its building
project for which Government sanctioned a
loan of Rs, 55 lakhs 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : The complaints arc being looked
into by Inspecting Officers under Section
209(4) Companies Act.

Introduction of Automatic Dialling
System in Kerala Cities

2975. SHRIMATI BHARGAYVI
THANKAPPAN : Will the Minister of
COMMUNICATIONS be pleased to state :

(a) whether Government have decided
to extend Automatic Dialling system
facilities in the cities of Kerala State ;
and

(b) if so, in how many cities and when
this system is expected to start functioning ?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGUNA) :
(a) Yes please,

(b) Out of a total of Nine cities the
system 8 already funcroning in six
cities,

In the remaining three cities viz. Canna-

nore, Trichur and Palghat, exchanges will
be commissioned by 1975.
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g ;AR

() e safienat #t Qdy qraT A
o % farsg T eEard Sy af ?
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12.00 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

Ruporied wmilsiersh action v he Govertaesh
of Ceylon in changing the basis for the
gzant of Ceylon cltizenship

SHRI M. KRALYANASUNDARAM
(Tirwchirapafi) : Sir, T call the sttention
of the hort. Minister of Extefnal’ Affain to
th foliowing matter of urgent public im-
poftante atid request that heé may make a
sthtémient theréon :

“Reported unilateral action of the
Govemnment of Oeylon in chap8ing the
basis for the grant of Ceylon citizenship
whick would adversely 'affect the ln-
terests of persons of lndian orign.”
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E DEPUTY MINISTER IN  THE,
MINISTRY OF EXTERNAL AFFAIKS
(SHRI SURENDRA PAL SINGH):,
Govu;::mi of Ihdia have seen
the pfess that the Ceylon :
Remmmivrthu adopted an os
to the 1967 Indo-Ceylon :
(Implementation) Act, linking ﬂéoe ol:
grant of Ceylon citizenship with the number’
of persons repatriated to India, and’
merely to their registration in' Cefjlon
Tndipn, Jtizenn, besnding ' the Tadhe
Ceylon Agreement of 1964, the grant of,
Ceylon citizenship and the process ,
repatriation shall both be phased over %
period of 15 years and lhi.ll, ufn!ru;
possible, keep pace with each other ip
proportion to the relative numbers t:i ‘3‘
granted citizenship and to be repatr] F’
respectively. The 1967 Indo-Ceylon 3
ment (Implementation) Act related the
of Ceylon citizenship with the grant of
Indian ciuzenship and not with their
actual repatriation.

The Prime Minister of Ceylon on thé
occasion of moving the present amendment,
has stated that the Government of Ceylon
intend to implement the 1964 Indo-Ceyloa
Agreement “‘both in letter and spirit”, THé
present amendment is to the Ceylonese
domestic legislation of 1967 and not to the
1964 Indo-Ceylon  Agrecment, Both'
Governments have agreed that the Indo.
Ceylon Agreement of 1964 shall be Im
plemented fully in letter and in spirit.

]
SHRI M. KALYANASUNDARAM :
The hon. Minister started by saying that
the Government have seen omly press
reports but the information he has given
compared to even the press reports is
incomplete. I want to know whether
Crrwnament, 'n wwase ‘hah % noy
amendment to the Indo-Ceylon agreement
Implementation Act of 1967 was moved by
1o less a than the Prims Minister of
Ceylon herself to the effect that deferrent .
punishment will be given to the employerp
if they continue to employ persons whe
have obtained  Indian citizenship ?
punighment will be two to five
rigorous imprisgpment. I want tp
why tz:: t missed this impoctans,.
amen t. mti; the implication,, of .
this amendment ? 1Is it not to force persons
of indian origin 7 I do nbt knéW
colned thesé ferms, Thess pétsond’
been in Ceylon for over 100 years

1 .

it

i

Lt

gi? %5‘54

4

L

1



135 Chunge in the basis for

[Shri M. Kalyanasundaram]

generations they might not know where
thelr roots are; except that they speak
Tamil. They contributed their sweat, blood
and labour for the development of Ceylon
and I do not know Low that famous agree-
ment, Shastri-Srimavo agreement of 1964
was reached and on what basis they
accepted the division of these so called
stateless persons and after that in 1966 the
officials of both the Governments met and
discussed the details of giving effect to the
1964 agreement. Now unilaterally that
Government takes steps to amend their Act
and it is a matter of serious concern for us
af large number of persons would be
forcibly repatriated to India. It is next
only to, if not as serious as, the refugee

problem arising from the influx from
Bangla Desh. In 1964, the number was
estimated at 9,75,000. Fvery day the

number will be increasing. Two days ago,
1 think the Deputy Minister gave an answer
that 22,000 persons have registered so far as
Indian citizens. Corresponding to this
figure, 15,000 persons have been granted
Ceylon citizenship. What is to bappen to
more than 9 lakhs of people who will
continue to stay in Ceylon, despised by the
Ceylon and disowned by India ? What is
to happen to them ? Did the Government
study the implication of this amendment ?
The Government of Ceylon want to force
these people to leave Ceylon and go to
India. What will they do ?

May 1 ask the Minister, when you
agreed in 1964 to repatriate as many as
5,25,000 Stateless persons,—I think you
agreed to it in all seriousness—what is the
action taken so far 7 Nearly seven Yyears
have passed to repatriate them, to give them
an honourable abode in their former home-
land. The Government of India has not
done anything, nor did they take up the
matter with the Ceylonese Government to
sce that the problem is approached in a
more realistic way. It is a human problem,
The number i much more than what is
actually put on record. Now, without
consulting the Government of India, they
unilaterally amend the Act and I want to
know what will be the fate of these people.
They are mostly from the southern States,
particularly from Tamil Nadu. So, we are
very much concerned about it.

Having promised at the time, of the
agreement, the Government of Jadia failed
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to treat this as a problem of the Central
Government, They did not give sufficient
inducement for the Stateless persons in
Ceylon to opt for repatiiaticn, and the very
few who had oome over here are not very
hapry. When the people who are still in
Ceylon come to know this, how will they
opt for repatriation to India ? This is the
problem.

I want a clear answer from the Minister
of External Affairs or even if necessary from
the Prime Minister as to what is going to
to happen to these pcople who constitute
more than nine lakhs, and what further
steps are thc Government going to take with
the Government of Ceylon. Of course, we
want very cordial and friendly relations with
all our neighbouring countries, but for that,
this is not thc way in which you can
purchase friendship. There should be some
principle in dealing with such human
problems. So, let me have an answer from
the Minister to all my questions,

SHRI SURENDRA PAL SINGH : 1
agree with the hon. Member when he said
that this is a very difficult and very com-
plicated problem and it has a human angle.
There is no doubt about it. We also share
his anxicty and his views that this whole
problem has to be dealt with very dclicately
and very carefully. But the hon. Member,
1 think, has nccessarily painted a very dark
and dismal picture n regard 10 the im-
plementation of the whole scheme.

As regards the amendment of which he
has spoken at length, I think the hon,
Member must have read it in the news-
papers and come to the conclusion that in
this amendment we should not see any
attempt on the part of the Ceylon Govern-
ment to either drag their feot in this regand
or to back out of the agreement and their
commitments. This amendment has been
adopted by the House of Representatives
merely to bring their own domestic law in
line with the 1964 agreemeat. The House
is already aware that in that agreement, the
conferment of Ceylon citizenship was linked
up with the number of people repatriated
to India,~—actuslly repatriated,—and not just
registered as Indian citizens im Ceylon.
So, there is nothing sinister on invidious
on the part of the Ceylonese Government
in doing this. They merely brought their



137 Change In the basis for

own law in line with the 1964 agreemeat,
to which we have agreed. There is nothing
to which we could really take objection.

About the difficulties in the way of the
people coming back from Ceylon, we have
made elaborate arrangements in consultation
with the Tamiinadu Government and there
are a number of schemes for rehabilitating
them. We will see that all those who come
back properly looked after and rehabilita-
ted.

SHRI M. KALYANASUNDARAM :
In the statemcnt itself it is said...

MR. SPEAKER : Why don't you
believe the minister ? you are relying on the
statement too much.

SHRI G. VISWANATHAN (Wandi-
wash) : We can depend more on the writien
statement than vn the oral reply.

SHRI M. KALYANASUNDARAM :
The statement itself states :

“Yhe 1967 Indo-Ceylon Agrecment
(Implementation) Act related the grant
of Ceylon citizenshup with the grant of
Indian citizenship and not with their
actual repatriation.”

But mow it is related to actual repatriation.

SHR1 SURENDRA PAL SINGH : As
the House is aware, the 1964 agrccment
envisaged that & certain number of people
will be given Indian citizenship and certain
number will be given Ceylon cutizenship, the
ratio being 7:4. ‘That is, for every seven
individuals granted Indian citizenship and
repatriated to India, Ceylon will give
Ceylonese citizenship to four persons. In
the 1967 Act which they enacted later on,
they made a slight modification to suit
their own requirements. That is, they
linked up the question of conferment of
Ceylonese citizenship with the number of
persons getting registered as Indian citizens
in Ceylon. We did not object to it because
it did not come into conflict with the old
agreement. So far as the latest amendment
mado by them is concerned, it only brings
their own enactment in line with the 1964
agreement, It does mot alsp come into
conflict with the 1964 agreement.

ASADHA 2, 1893 (SAKA)
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SHRI SEZHIYAN (Kumbakonam): 1l
agree with the Government that we should
maintain ‘good neighbourly relations with
Ceylon and we do not want to say anything
which will create any discord in our
friendly, relations. Recently when thers
was insurrection in Ceylon and open defi-
ance of law and order, the Indian Govern-
ment went all the way to give them what-
ever help they wanted to meet the situation.
That has created a further friendlier
atmosphere. I want this problem also to be
solved with a friendly and human approach.
But I am sorry to say that the Shastri-Siri-
move Pact entered into in 1964 was a depar-
ture from the earlier stand taken by Pandit
Jawahar lal Nebru, who never accepted the
position of so-called Stateless persons. He
maintained that whosoever may be in
Ceylon, it was the problem of the Ceylonese
Government and we could not take any
responsibility for them. But the 1964 Shastri
Sirimovo Pact made a departure from that
stand. The latest amendment to the 1967
Act makes another departure and makes the
conditions stringent for the so-called State-
less people there. The agreement of 1964
envisaged that in 15 years 525 lakh people
should be repatriated to India and 3 lakh
people should be given Ceylonese citizenship.

As the Minister has rightly pointed out,
and also mentioned in the wrilten statement
the Indo-Ceylon Agreement Implementation
Act linked the grant of Ceylonese citizen-
ship with the grant of Indian citizenship
and not with actual repatriation. That was
the position under the 1967 Act. But the
present Amendment secks to link the grant
of Ceylonese citizenship with the actual
repatriation of those persons opting to come
to India, But for the repatriates coming to
India there are some difficulties. Even
though many persons have registered them-
selves to come to India, facilities have not
been made on the part of the Ceylonese
Government to make their exit to India
possible and feasible. According to the
available statistics while the Indian High
Commission in Ceylon have granted Indian
citizenship to 72,000 people up to July 1970
the number of Ceylonese citizenship granted
duriag the same period is omnly 7,300. If
you take the latest figure, while we have
granted Indian citizenship to 85,000 people
Ceylon ha¢ granted citizetship to onmly
15,000 people. So, this ratic of 7 : 4 has
not been observed.
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Then, it was accopted ifi the agréement’
of 1964 that the repatriiles shoutd Be
permitied to take with them & minimuny of
Rw 4,000 per person and a miaximum' of
Rk 75,000 per family. This amount is to be
given in forelgn exchangé. But the Ceylon
QGovermment is not readily giving to the
repatristes the minimum and maximum pat
in the agtoement. Even on a conservative
eatimnte, if 35,000 people have to be repa-
triated per snnum, it witl come té Rs, 16
miflion to 17 million per year. The offitials
of Ceyion say that they find it difficult to
manwge suth & huge sum. That may be one
redsoh for slowing down the repatriation to
India,

_Therefore, before accepting the amend-
t of the Act, which secks to link the
grant of Ceylon citizenship with actual
repatriation, the Government of India
should see whether facilities have been given
to those people who have opted for repatria-
tion and whether the Ceylonese Govern-
ment are fulfilling the obligations they have
undertaken under the 1964 Agreement.

Then, there is an =apprchension in the
minds of those people who are working in
the plantations, who are there for the last
three generations, that they will be uprooted
and thrown out of their jobs so that they
will repatriate to India. If they are
repatriated suddenly it will put themina
very difficult situation. So, repatriation has
ta be done in an orderly and human way.

SHRI SURENDRA PAL SINGH : The
hon, Member has asked a number of ques-
tions. His main anxiety appears to be that
since the amendment has been adopted by
the House of Representatives some change
has come over which is likely to affect
adyersely the interests of the people of
Indian origin. May I assure him once again
that as far as this amendment is concerned
it will not make the slightest difference to
the agreement ? Both India and Ceylon
stand by their commitment. As the House
kupws, over § period of 15 years 5,25,000
poople of Indian origin are to come to India
and Ceylon will give citizenship to 3 iakhs

It ig true that there is short-fall on

pides, We have not been able to
copfer Indian citizenship aod repatriate as
43 we should have done, nor has

n been able to honour her part of the
commitment fully, because there have been
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Affairs to certain countries

a number of dificulties‘in the way. Tt is &
very difficult scheme to implement because
himad beings aré involved. All these
difficulties are now being d\;al‘t:igil.(
procedurts are being streamlintd ‘a’
whole machinery Has been set up ih ordey
to accelerite the pace of impledientatiof df’
the agreement to the desired pitch.

As far as the question of providiiig
these people with the necessary facilities is
concerned, the House has been kept fully
informed in the past that we on our part
are providing adequate arrangements to
bring these people over here, rehabilitate
them and provide all kinds of facilities to
them. There is no doubt about that.

So far as the other side is concerned,
there should be no apprehension in the
minds of the hon. Members that difficulties
will be placed in their way by Ceylon itself.
The Ceylon Government, specially the
present Ceylon Government, is very keen
that the scheme should be implemented
expeditiously and all those people who have
got Indian citizenship should leave Ceylon
as carly as possible ; that is to say. once a
person has opted for Indian citlzenship
then they would like him to go batk to
India a8 quickly as possible. There is no
difficulty on our side either in taking them
back. To that extent we cannot really
quarrel with the Ceylonese Government. In
regard to facilities for the repatridtion of
the assets and other things, 1 can assuré the
hon. Member that there is complete co-
operation from the other side and there s
compiete understanding between our two
governments and nothing is being done
which will creaté difficulties for tite peopl
over there,

12.18 hrs,

RE: VISIT OF MINISTER OF
EXTERNAL AFFAIRS TO

CERTAIN COUNTRIES

SHRI M, KALYANASUNDARAM
(Tiruchivapalt) < Sic, the Minister of Estérd
nal Affairs has returned héme after & PRdA]
tour on a difficult mission. There aliveld’
be a statement on that,
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SHRI JYOTIRMQY BOSU (Diamond
Harbour) : Yes, on the outcome of his tour
abroad we want a statement. Then there is
the question of arms shipment,

SHR1 ATAL BIHARI VAJPAYEE
(Gwalior) : The Minister of External Affairs
should make a statement and the House
should be given an opportunity to discuss
it. Sir, if you allow it under rule 377, then
he will make a statement and we will not be
in & position to ask for any clarification.

MR. SPEAKER : If a calling attention
is given notice of, it can be considered. So
far as the shipment of arms is concerned,
the calling attention has been admitted and
it will be taken up tomorrow.

SHRI JYOTIRMOY BOSU : We want
a call attention inviting the hon. Minister
to make a statement on the outcome of his
long tour abroad for the cause of
Bangladesh.

MR. SPEAKER : I can very well under-
stand the difficulty of some of the new-
comers and their making some novel
suggestions, But have you ever heard of a
calling attention motion inviting a Minister
to make a statement ?

SHRI S. M. BANERIJEE (Kanpur) :
Whenever during session the Minister goes
abroad and returns he should make a
statement suo motu.

MR. SPEAKER : He must have some
patience. Perhaps, he will do it himself.

ot g fagrdt  aradan ;o oweTe
wEd, UF TOFT AZ G aFAT g 5 w7
W Fifaw g Afrw ar @ g, W
T a1q 7 gaTwd difwe fv ogw 9w
g AT & a1 W qF T |

WA WENEd : WA qIET TG AL
Rar 3 & FA1 Ag AY IA09T F Q9

g7
. sft Tgo uRo aweit : AW fAAET
f wet e oF gEr AU FE AR

countries

& | agh o< frdl sz SAwr @ gat
2, frat strg A% ; freft smg 9 A
gt wf g, fraY sg Ad | gafaw e
WEIRT TH AL H AT @2EHZ FA, g ay
SHE a1F gH @aATATT qE FT qyE faar
a1 917 ar 39 fagg g Fwifar e
Mfeq 7egz FT Ao

THE MINISTER OF EXTERNAL
AFFAIRS (SHRT SWARAN SINGH) : Sir,
1 am entirely at the disposal of the House,
If there is a general desire, 1 will make a
statement. I have learnt that call attention
notice on the specific question of the
reported supply of Arms has a.ready been
admitted. While dealing with that if
anything is left then I can make a state-
ment myself,

MR. SPEAKER : I have already
allowed a call attention motion o0a the
shipment of arms from U.S.A. So far as
the matters relating to that subject are con-
cerned, you are at liberty to ask as many
questions and I would not come in the way.
Secondly, we have already fixed discussion
on the Demands for Grants of the Ministry
of External Affairs fixed and that will
provide you enough opportunity to discuss
all matters concerning foreign affairs.

SHR1 S. M. BANERIJEE : Sir, it is
regarding Bangla Desh—a specific subject.

SHRI SWARAN SINGH :
no want to give an impression that [ am
avoiding making a statement, If, Mr,
Speaker, you think that I should make a
statement in view of this, I am prepared to
make a statement. It can be day after to-
morrow, if you like. Tomorrow let the arms
supply thing be dealt with and then, if any-
thing is left, [ will make a statement the
day after.

Sir, I do

MR. SPEAKER : We will have a little
departure from the accepted practice. I will
allow a few questions, not many but only
a few concise, precise and very short
questions.

SHRI S. M. BANERJEE: One from
each party, :
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MR. SPEAKER : One for each.

SHR! JYOTIRMOY BOSU : Why not
bave a short duration discussion under rule
19317

MR. SPEAKER : The Rules are, when
you aaticipate a discussion, we cannot allow
another one on it. You have already fixed
a debate on foreign affairs.

SHRI N. K. P. SALVE (Betul) : Will
the Mombers, to whom questions will be
allowed, be those who disturb you or who
donpt 7 Who will be the Members who
will be privileged to ask questions ?

SHRI G. VISWANATHAN (Wandi-
wash) : 1t should be expunged,

SHRI ATAL BIHARI VAJPAYEE : We
are not disturbing you ; we are very
cooperative.

MR. SPEAKER : Shri Salve is a lawyer,

SHRI N. K. P. SALVE : My sincere
submission is, kindly give it to those who
are perenpially troubling you,

SHRI S. M. BANERJEE : It is a very,
very cruel joke.

MR. SPEAKER : I thought, by placing
him in the Chair I will make him lcarn
certain lessons. But I am sorry that he has
not learnt them.

SHRI S. M. BANERJEE : He is jealous
because we have come nearer to you.

12.32 hrs,

QUESTION OF PRIVILEGE AGAINST
THE EDITOR OF U. KYRWOH
K4 RILUM, SHILLONG

SHRI SEZHIYAN (Kumbakonam) : Sir,
under rule 222 of the Rules of Procedure
and Conduct of Business in Lok Sabha, I
have given notice to raise a question of pri-
vilege against the Editor, Printer and Publi-
sher of the paper called U. Kyrwok Ka Rilum
(Al Messenger), which has in its issuo dated
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June 12, 1971, publishad a nows item which
in English reads as follows :—

“Rs. 750 per month for Refugees
Chairman.,

It is learnt that Mr. G. G. Swell has
been appointed Chairman of Bangla
Desh Refugees on a salary of Ra. 750/~
per month, Friends, how do you feel
about it 7 It is because of this that the
A.PH.L.C, world is not quiet 7 This is
the real patriot, is he not 7" y

I asked Shri G. G. Swell, the Deputy-
Speaker, about it and he refuted the news
item in toto. We know that the Deputy-
Speaker is debarred from accepting any
other office of profit. But the Deputy-Speaker
felt very helpless as he himself could not
raise a question here, because he occupies
the Chair sometimes, It is not only against
an individual but is against the very office
of the Deputy-Speaker and the dignity of
the House. This very patently false aod
defamatory imputation casts a reflection
not only on the character of Shri G. G.
Swell, but on the office and conduct of the
Deputy-Speaker of the Lok Sabha and brings
that high officc in to disrepute and is a gross
breach of privilege and contempt of the
House. Therefore, 1 propose and move that
the matter may kindly be referred to the
Privileges Committec of the House,

SHRI S. M. BANERIJEE (Kanpur): I
fully support this.

SHRI M. KALYANASUNDARAM
(Tiruchirapalli) : We support this,

st wew fagrdt ot (varfaaT) ©
vy wgRa, & @k fawms § oA
fadaw ¢ 5 gg wrvenm @@ oT9 weITEw
@ fF aur SEF @ I T wAY
gt & R AT g W IX {7 wwE v
Ffr R g P e agdAR A E, &
& AT AT Y e Yo avd § AR
AL Ag quEA wwTmE A ®¢ A fee
fafrdsr &1 wwer @ wwar &1 TR
ATSYT § T AT FT ATH A g qT
g & 1wt T A ) e xg fafrd
fNeq ¥ I IE QAT 9] WW4TT A
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wrer §f o | ywfeg ween ag 6
g wodr acE ¥ gErEw W W fad
i oy cawr woaw ywfeE w3 1 WS A
wved wY gwfi X ¥ R A E A
gg e frfadrar SAA A AT 97 FEHA
%t v wn Yo S i )

SHRI SEZHIYAN : Even if this matter
is referred to the Privileges Committee, they
will not take a decision swo motu; they will
also write to the persons concerned.
Meghalaya is a very sensitive area. Bangla
Desh refugees are going there. If pernicious
rumours like this are floated there, the com-
munal harmony existing there will surely be
disrupted. 1 want that rumours should be
nipped in the bud. Therefore, I want this
House to take serious note of such allega-
tions against the office of the Deputy-
Speaher.

MR. SPEAKER : | examined this, This
is a paper issued in Khasi language. This is
in Meghalaya, Of course, none of us could
read that language. I tried if any Member
in this House could read it. And the only
person who could read it was the Deputy-
Speaker himself, This is the translation we
have got.

As the office of the Deputy-Speaker is
concerned—if it were just a Member, that is
all right—the dignity of the office is much
more important than certain conventions
that we follow. But in this case I have a
mind to forward it to the Privileges Com-
mittee. But let us follow the old prac.ice.
1 will refer this to the Editor of the paper.
After I receive the reply, I will consult Mr.
Sezhiyan and the Deputy-Speaker. If they
are satisfied, 1 will drop it. Otherwise, this
will go to the Privileges Committee. I hope,
all of you agree,

HON. MEMBERS : Yes.

12.36 hrs.
PAPERS LAID ON THE TABLE

Notifications snder Article 320 of the
Coustifution in relation to Mysore

THE MINISTER OF STATE IN THE
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MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) :  beg to
lay on the Table—

(1) A copy each of the following
Notifications under clause (5) of
article 320 of the Constitution read
with clause (c) (iv) of the Procla-
mation dated to 27 Manch 1971,
issued by the President in relutlon
to the State of Mysore '—

(i) The Mysore Public Service
Commission  (Consultation)
(First Amendment) Reguia-
tions, 1970 published in Noti-
fication No. G.S.R. 412 in the
Mysore Gazettg dated the 10th
December, 1970. [Placed in
Library, See No, LT—494/71]

The Mysore Public Service
Commission  (Consultation)
(Second Amendmcnt) Regula-
tions, 1970, published in Noti-
fication No. G.S.R. 427 in the
Mysore Gazette dated the 24th
December, 1970. [Placed in
Library. See No. LT—495/71]

(2) An explanatory  memorandum
(Hindi and English versions) explai-
ning the reasons for laying the
above Notifications before Parlia-
ment. [Placed in Library. See No.
LT—496/71]

(i)

Mysore Taluk Boards (Guidance of Officers,
Grant of coples and Miscellaneous Provi-
sions) Rules, 1971

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : I beg to lay on the table—

(1) A copy of the Mysore Taluk Boards
(Guidance of Officers, Grant of
copies and Miscellaneous Provi-
sions) Rules, 1971, published in
Notification No. DPC/5/RPA/68 in
Mysore Gazette dated the 6th May,
1971, wunder section 246 of the
Mysore Village Panchayats and
Local Boards Act, 1959, read with
clause (¢) (iv) of the Procla m ation
dated the 27th March, 1971, issued
by the President in reiation to the
State of Mysore. [Placed in Library,
See. No. LT—497]71]

(2) A statement explaining the reasons
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as to why the Hindi version of the
above Notificatioa could not be
laid on the Table simultaneously.
{Placed in Library. See No.LT—
498/71]

AN gz fagrd awna (w=rfeas) ¢
qeuL AEIA, T FEIH do 4 F A A
o fAdzq T ag TeEs g fag
A EET @ g EY oy e 2 %

ey o #9 aE @ o7 @ & T <
& fraa faam 2.,

Wq@ HEIET | 9g fu@ FX WA
fear %0 At sr=ar AT 21

it wew fagrd awwa @ wfe gl
¥ q @I FT FTO ATE?

ot 3 oz ¢ 9 o aw fam g
39 qF7H H g |

sft waw fagrdr mewmdr @ wead
wged, FT FFdA  FI @A & 41 AT
AT I g F1 7

WA HEIA @A AT Al A § |
gAY TS FY AT gl W g 7

Review and Annual Report of National

Textile Corporation and Annual
Administration Report of Tea
Board

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE) : I beg to lay on the
Table—

(1) A copy each of the following
papers (Hindi version) under
sub-section (1) of Section 619A
of the Companies Act, 1956 :—

(i) Review by the Government
on the working of the
National Textile Corpora-
tion Limited, New Delhi,
for the year 1969-70,
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(i) Annual Report of the
National Textile Corpora-
tion Limited, New Delhi,
for the year 1969-70 along
with the Audited Accounts
and the comments of the
Comptroller and Auditor

General thereon. [Placed
in Library. See No. LT—
499/71].

(2) A copy of the Annuval
Administration Report of the
Tea Board for the year 1969-70.
[Placed in Libtary. See No. LT—
500/7 11.

Notification under Essential Services
Maintenance Act, 1968

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N, KUREEL) : I beg to
lay on the Table a copy of Notification
No. 8. O. 2449 (Hindi and English versions)
published in Gazette of India dated the
22nd June, 1971 declaring service connected
with the supply of electrical energy to the
public in the State of Bihar or with the
generation, storage or transmission of elec-
trical energy for the purposes of such
supply, to be an essential service for the
purposes of Essential Services Maintenance
Act, 1968, under sub-seetion (2) of Section 2
of the said Act. ([Placed in Library. See
No. LT—502/71].

12.37 hrs.

STATEMENT RE. RAILWAY ACCIDENT
AT VARANASI

" THE MINISTER OF RAILWAYS
(SHRI HANUMANTHAIYA): I beg to
lay the statement regarding the side-
collision between train No. 48 Dn. Bombay-
Varanasi Express and a shunting engine at
Varanasi Station of the Northern Railway
on 22-6-71.

Sratement
On 22-6-71 at about 16.42 hours while

train No. 48 Dn. Bombay-Varanasi Express
was entering line No. 4 at Varanasi Station



149 Riy. Accident at

Varanasi

of the Northern Railway, it side-collided
with a shunting engine which had to
perform shunting on train No. 10 Down

Dehradun Express aiready standing at the
station.

As a result of the side-collision two
coaches i.e. the composite First and Third
class through coach from Madras to
Varanasi which was third from the Train
engine and a Third class coach which was
fourth from the Train engine of 48 Dn.
Bombay-Varanasi Express. got damaged.
According to the latest Information available
three persons were killed in this accident
and another 15 injured of whom 13 were
hurt grievously.

Immediately after the accident, the
North Eastern Railway’s medical van at
Varanasi was placed at the site to render
medical aid to the injured. After first aid
on the spot the injured persons were taken
to the North Eastern Railway Divisional
Hospital at Varanasi.

The Member, Mechanical, Railway
Board and the General Manager, Northern
Railway accompanied by che Chief Opera-
ting Superintendent have proceeded to the
site of the accident. The Divisional Superin-
tendent, Danapur who was at Mughal Sarai,
17 kilometres from Varanasi, and Railway
Officers of Varanasi Division stationed at

" Varanasi tushed to the site to supervise
relief and rescue operations.

The Additional Commissioner of Rail-
way Safety Northern Circle is holding
an inquiry into this accident on 24-6-71.

12.38 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following message received from the
Secretary of Rajya Sabha :(— .

“In accordance with the provisions
of sub-rule (6) of rule 186 of the Rules
of Procedure and Conduct of Business
in the Rajya Sabha, 1 am directed to
return herewith the Salaries and Allow-
ances of Officers of PParliament (Amend-
ment) Bill, 1971, which was passed by
the Lok Sabha at its sitting held on the
16th June, 1971, and transmitted to the

" Rajya Sabha for its recommendations
and to state that this House has no
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recommendations to make to the Lok
Sabha in regard to the said Bill.”

-
12.39 hrs.

DEMANDS FOR GRANTS, 1971-72—Contd.
Ministry of Home Aflairs—Contd.

MR, SPEAKER : We will now resume
further discussion and voting on the
Demands for Grants under the control of
the Ministry of Home Affairs.

SHRI S. M. BANERIJEE (Kanpur) :
May I make a submission, Sir ? Day before
yesterday, after 3 O’ Clock, we submitted
our cut motions to the Demands for Grants
of the Ministry of Home Affairs. We did
not expect that the discussion on these
Demands would come up yesterday. We
sent our cut motions day before yesterday.
We could not move yesterday...

MR. SPEAKER : Tha date was already
fixed.

SHRI S. M. BANERIJEE : We did not
expect that the Demands would come up
yesterday-..

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : They may be allowed.

MR. SPEAKER :
taken up yesterday.

The Demads were

SHRI S. M. BANERIJEE: The cut
motions that we sent day before yesterday
were not circulated. How could I move
them ?

It was not circulated. Day before I
moved. It was not circulated yesterday, It
was not circulated even to-day.

MR. SPEAKER : The Demands have

already been moved. The Member was of
his legs. How can I do it now ? Mr. S. V.
Savant to continue.

SHRI SHANKARRAO SAVANT
(Kolaba) : Mr. Speaker, Sir, as I said
yesterday, 1 rise to support the Demands of
the Ministry of Home Affairs. '

.
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[Shri Shankarrao Savant]

The year 1970-71 has been a crucial year
in our democratic set up. In 1947 we
attained Independence. After three years in
1950, as the Preamble to the Constitution
says, we swore to comstitute India into a
sovereign democratic republic. The world
had always doubted our ability to wield this
weapon of democracy thanks largely to our
medicval background and the existence of a
predominantly illterate electorate which has
often shown strange allergy to frenzied
communal appeals. But to the consterna-
tion of the world, we went through four
General Elections more admirably. In the
General Elections of 1967 the Congress was
badly mauled but still it remained the
greatest bulwark of secular democracy.
When, therefore, it split into two in 1969,
the prophets of gloom vied with each other
in predicting n disaster for democracy.
When the mid-term poll was announced in
1970, not only the professional astrologers
but even the professional politicaans began
predicting dismal pictures of the things to
come. It was openly said then that India
was at the cross-road of democracy and
mubocracy and that mobocracy in the shape
of fronts, coalitions and conglomeration of
parties and persons will rule over India.
But, thanks to the dypamic leadership of
Shrimati Indira Gandhi, jnst the reverse of
whast these laokadaisical pessimists had pre-
dicted has come true.

Not only did the Congress get a thum-
ping mayority in the Lok Sabha but the air
of buoyancy exuded by the results of the
Qeneral Elections became infectious and it
swept before it Govesnments in nine
States—most of them Coalition Govern-
ments. ¥n most of these States the political
metamorphosis became so devasting that the
President’s rule had to be invoked to give
breathing time to the puzzled politicians to
adjust themselves to the new sitoation.

Wheh the frémts, combinations and
conglomerations are thus vanishing from our
political arena, we are faced with two
monsters that have thrived upon the political
inscourity of the last five years, First is
communalism and second is Naxalitism.

Communalism is the bane of our
politics for several decades. Fach year it
thrives on‘new causes. At page 34 of this
Report of the Ministry of Home
thoy have detdiled several proposals to curb
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commupalism and 1 am sure that if thess
proposals are diligently and honestly worked
out, communalism can be curbed. I parti-
cularly refer to proposal No. 4—“Timely
and adequate action under law should be
initiated in respect of inflammatory writings
and public utterances which foment com-
munal trouble™, This is well said than
done. So, I would suggest both the Central
and State Goverments should take action on
these tines. Such action will go a long way
in curbing communal disturbances. But
unfortunately that is not done.

That is the reason why communalism
always increased from year to year. As &
general rule I may say that communalists are
loved by none but are wooed by all at least
at the time of election. During the last
elections, the Muslim League, and the Jan
Sangh who are supposcd to be the antithesis
of each other, combined to make it tough
for the Congress, Even the Congress has of
ten showed greater respect 10 communalist
Muslims than to Nationalist Muslims. This
has created an atmosphere in which com-
munalism is making surreptitious gains It
18 therefore necessary that we should stick
loyally to the various mecasures detailed at
page 34 of this Report to put down the
scourge of communalism.

The Naxalite menace has grown mostly
in West Bengal. The political uncertainty
created by the internal quarrels in the
Congress in 1966 is the main cause of the
nise of the Naxalites. It i1s a matter of
shame that publicmen, candidates at elections
and high-ranking officials including High
Court Judges should be murdeted n broad
daylight and the culprits could not be found,
and if found, should be acquitted in courts
of law because no body dares to come for-
ward to deposc against the miscreants, The
State Government of West Bengal 1s mainly

nsible for this sordid state of affairs,
During the President’s rule, the Governor

too does not seem to have done
much to curb this menace, 1f, therefore,
the |President's rule is clamped once

more upon the hapless State of West
Bengal~8s seems highly probable,—it will
be the duty of the Central Government to
see that this baneful menace to public life
and to law and order is put down once for
all, .

It is true that the immediate responsibi-
lity'for law and order is upon the State
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Governments. The Union Government is
only a coordinating and supervising agency
but even then it can do a lot by way of
advice.

Then, 1 will refer to civil defence. So
far as civil defence is concerned, the Centre's
responsibility is direct and therefore the
present strength of civil defence corps of
2.5 lakhs as against a target of 4.50 Jakhs is
certainly not commendable. This is not
adequate, The Centre must take special
steps to see that civil defence staff are put i{n
proper order and to raise the proposed
target, especially in wview of the present
situation of the country particularly our
relations with our neighbours,

The Home Ministry’s main responsi-
bility is regarding inter-State disputes, They
have to solve the disputes amicably and
Jjudiciously. The disputes between Punjab
and Haryana, between Assam, Manipur and
Meghalaya have ecither bcen solved or are
about to be solved. But the 15 year old
dispute between Maharashtra and Mysore is
left to stew in its own juice. The Mahajan
Report was ready in 1967 but it took 3 years
simply for laying it on the Table of the
House. Even then, nothing thereafter has
been done so far. There is a stray line in
this report at page 22 which says :

“Efforts to resolve the dispute were
made but these have not so far been
successful.”

Absolutely nothing is stated as to what
efforts were made, by whom they were made
when they were made, what was the reac-
tion of the parties concerned, etc. Onmly a
stray line is put that efforts were made. That
is all that is mentioned. How long are the
efforts to continue ? How long are the end-
less and fruitless efforts to continue ? My
request to the Prime Minister who is head-
ing the Home Ministry is that she should
take up courage in both hands and see that
this dispute between Maharashira and
Mysore is resolved at an carly date. 1had
asked one Starred Question. It was turned
into an Unstarred Question. I kad asked
as to what are the impediments which are
comiug in the way of resolving this parti-
cular dispute,

No answer has so far been given, ard 1
do not think that any specific answer will
be given. They only waat to bide time, and
this is a bad procedure. Once there is a
dispute between two States and there is a
specific responsibility of the Central Govern-
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ment to resolve this dispute, there is no
reason and there is absolutely no justification
for keeping the dispute unresolved for years
on end.

So far as the Mahajan report is
concerncd, Shri Mahajan has distorted facts
and cven perveried them., He has really
gone beyond his jurisdiction in making
certain rccommendations, but all that is a
different matter ; when we discuss that
report, I am sure we shall be able to point
out how far he has gone beyond his furis-
diction in making those recommendations.

All that is necessary is that the Union
Government must take courage in both
hands and decide to solve the dispute in
such a way that it will be an example for
solving smmilar other disputes all over
India. It is no use giving an ad hoe solu-
tion, because what we want is that there
should be justicc, and justice can be said to
be there only when that particular formula
can be made applicable all over India.
Thereforc, the present Minustry’s attempts
at putting off the solution every time are
very bad. All that I can say is that the
Maharashtra-Mysore  dispute which has
exercised the minds of persons from both
Maharashtra and Mysore should be resolved
at an early date and should be resolved
along lines which will be laying down sane
and sound principles of administration in
resolving such disputes.

st wfrwr waw (afwar) : s
weqer Y, AT G AT F7IW § | WA
¥ fafy ol suaeqr #Y gwg wear @Y
& Fora® e Tgd # @iy gt o W
¥ 1 9 TS H S gure wwwrC a9
faima gfioom & 909X wearsR g
Ay, gRr w4 fer Aat, IAF W GE
g, Ak afegt s w§) gEd
AR FEEE A e Y, A axe
w1 3t a faq §few wif wrdardt Y
g€ wafr g v food foarf w€ &0
@ AT qg FgU § 5 o9 gard ug
sufre ®e ¢ WA ol B T AW W
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A& gey # fauw 99 @97 FIE I
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(zwaa). ..

13.00 hrs.
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[#fr stfirer srare]
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e g wasT gewar Ag war | gae
¥ wgr o & geow @ 8 Afew welt aw
g gt mar @1 K v f gy i
St g aweaTal 1 agfaw qwram diw
ELICER R o

WoRi ¥ aw & wy dmew W
FHAT ®T qHAR AT |

DR. KAILAS (Bombay South) : While
suppgriing the demands for grants for the
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Ministry of Home Affairs, I would like to
draw the pointed attention of the hon.
Home Minister to certain things which need
his urgent attention, The Home Ministry
should effectively alert all its agencies to curb
the activities of spies and saboteurs in
certain parts of the country and the Govern-
ment should use all its powers of Preventive
Detention Act. In addition the Government
should request the law Commission to
examine the question of formulating a com-
prehensive law of treason and espionage,
Though the existing law has proved effective
but still it does not interefere with the
activities of those persons who are openly
saying that the ‘Chinese Chairman is our
Chairman' and who fly flags of foreign
nations in our country. Books are published
about which questions were asked at
question hour only today ; those books are
definitely against the security of this couatry.
The hon. Minister while replying the
question the morning said that the Govern-
ment was thinking of taking action under
the Official Secrets Act. According to my
way of looking at things, the Government is
not empowered to take action against such
persons under the Official Secrets Act, or
against the publishers who are publishing
those books. Today at the meeting of the
Congress party in the morning, the names of
two papers were mentioned : a Bangalore
weckly, Nashernan and a Patna paper,
Sangam, They were writing pro-Pakistani
articles and denounced the policy of the
Government in respect of Bangla Desh in
their papers. Under the Official Secrets
Act as it is at present it seems the Govern-
ment has not been able to take quick action.
Those books were written by the Govern-
ment officers who retired from Government
service. | do not know why quick action is
not being taken. Hence as 1 suggested
carlier, hon. Home Minister must reguest
the Law Commission to suggest an effective
picce of legislation to take action against
such people,

Large sums of foreign money are being
utilised by political parties, by persons who
stand in elections and persons who are
carrying on research work.

I must congratulate the Government
that a Council for Social Science Research
has been established with a view to reduce
dependence on foreign funds, but it scems
Government will have to consider some
Proposals to enact a legislation to impose

Fosirictions on the recsipt and utilsation of
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such funds coming from foreign countries.
Such legislation, in my opinion, should
include positive provisions so that our
parliamentary institutions, political organisa-
tions, academic and other voluntary
orgenisations are able to function in a
manner consistent with the values of a
sovereign, democratic republic. This legisla-
tion should contain such clauses that
especially the political parties, members of
the legislature and the election candidates,
must take the prior permission of the
Government before accepting this assistance,
1 am saying this as I am couvinced that
these large sums which are accepted or to be
accepted by individuals or organisations are
eroding the iategrity of our country, and the
functioning of the national institutions is
also being eroded by foreign powers.

We hear of communal disturbances
erupting off and on. May I request the
Home Minister to request the Home Mini-
sters of the different States and the Chief
Ministers of the different States where such
communal disturbances occur, that they must
deal with such anti-national persons with a
very heavy hand 7 But 1 must warn that
when the police is dealing with communal
disturbances or such demonstrations by
labour unions and others endangering the
peace of the cities, tries to check them, the
course which is adopted at present is firing
which they should not do. In this country,
we cannot tolerate this thing any more,
Whatever and however much provocation
may be there by the demonstrators or by
those anti-national people, they should not
kill but they should fire to disperse, There
should be certain procedures laid down for
the purpose. A force should be trained to
control such anti-social elements or riots of
commuaal nature or of labour agitation. In
other countries. there is a police force which
controls such crowds or riots without taking
a single life. Why should we not develop
that, and why should we not give compulsory
training to such a police force which should
be utilised always for curbing or stopping
this communal disharmony and riots.

I know communal harmony cannot be
brought about by police. It is the duty of
all political parties to come to some under-
standing to create an atmosphere of
communal harmony, which is a great national
task. 1 canmot blame the Home Ministry
alene. - There are sbme-interosted communal

partios or poljtical pactics which do certain



{Dr. Kaiias]
th hisikine (e peyetiblogy of botnd’
m“'m occlarrénies.

X, with to daw the attention' of the
Home ister to the question of brsin
drdin. Being a medical man coming from
Bombay, I know instances after instances of
our inf medical men, engineers and
scientists, who used to work in the Haffkine
Institute, going abroad either in the name
of further study or for getting experience or
getting & job. I cannot defend them., I
only remind them their first duty is towards
the country and not to go abroad to earn
money. I know certain steps have been
taken by Government to create a scientific
pool sysiem and to create some supernumer-
ary posts, but these methods have almost
failed. We will have to find a solution to
this problem. Those who have gone abroad
may or may not come back, but in future
we should see that our intelligent aad
talented scientists do not go abroad to settle
down permanently there. A study groJp
formed by the Home Ministry found out
that between 1960 and 1967, about 20,000
engineers, 10,000 doctors and 8,000 scientists
went abroad and very few came back. The
Home Minister should kindly consider
whether we can pay m.ore to our doctors,
engineers and scientists lookmg to their
status and stature. I kown we cannot afford
to pay them so much as they are carning
abroad. But if they get Rs. 3000 abroad,
we cannot expect them to receive Rs. 300 or
400 here. Let there be some understanding
in Government of their status and stature in
fixing their pay.

The question of privy purse and special
privileges has been hanging fire for & long
“ime. The Fourth Lok Sabha passed a Bill
for their abolition but, unfortunately, that
Bill could not get through in the Rajya
Sabha by only one vote. Perhaps, it was
a blessing in disguise for the country.
Because of the losing by ome vote in Rajya
Sabha, the country has taken a positive
tufn towards socialiam and a new irage
has been created in this country by the
people due (o the able and efficient leader-
ship of Shrimati Indira Gandhi. May I
request the Prime Minister that before this
scssion comes to a close this peace of Jegis-
lation should be bronght forward, or at least

an announcement should be made to that
cffect s0 that when we go back te our
consiituacios, Wo osa eay thet we 4o
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gding to fulfil what we have promised and’
that we are following the choseh path,

1 an sorry to say that the police departe'
ment is full of corruption, brutality sod
inefficiency, barring a fow police officers and
a few policomen, Though I am not accus-
ing the whole rank and file of the police
department, but the fact is that people are
afraid of them. So, the people do not go
to the police station to give assistance to the
police in crimes happening in their presance,
So, this question as a whole should be
looked into. Today the policemen and
police officers are getting low pay. There-
fore, young and intelligent persons from
respectable families and families of integrity
do not come forward to join the police
force. Let the Home Ministry make all
efforts to see that respectability is given to
the police department by some positive
action to attract proper persons.

Further, I would say that Union is one
of the popular languages of our country.
May [ suggest that the following things
should be done, so far Urdu is concerned ?
(1) Facility should be provided to those
children who wish to study Urdu. (2)
Arrangements should be made for training
of Urdu teachers at primary and secondary
stage. (3) Facilities for instructions in
Urdu should be therc up to the postgraduate
level. (4) Documents in Urdu should be
accepted in all courts and this without the
necessity of translation. () Petitions in
Urdu should be accepted. (6) Important
laws, rules and regulations and notifications
should be issued in Urdu language where
that language is prevalent. For this purpose
arcas may be notified. For doing all this.
I suggest that a Urdu Board should be
constituted,

Lastly, coming to defections, I would
request the Home Minister that is the
Prime Minister to kindly bring forward a
legislation to put a stop to this as early as
possible. Because, at a time when the
image of the Congress Party and its leader-
ship has gone so high, opposition parties
accuse us of bribing people and instigating
defection which I cannot tolerate. Not
only this. It is necessary to keep our
image the same or eoven take the image
still further up. May I request that the
Bill for Defections may kindly be brought
in this Session alone. I thank yoy
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very much for giving me little more time to
speak.

MR. SPEAKER : Out of the list sub-
mitted by the Congress Party before Dr,
Kailas, Shri M. C. Daga is still absent ;
Shri Devinder Singh Garcha is still absent ;
Shri B. K. Daschowdhury is still absent ;
Shri Nathu Ram Ahirwar is still absent—
Smt. Subhadra Joshi has come back now—
so are Shri Darbara Singh and Mohinder
Singh Gill. 1 think those gentlemen who
send their names should be present in the
House. After all we have dispensed with
the lunch hour. It should apply to all,

SHRI M. SATYANARAYAN RAO
(Karimnagar) : Mr. Speaker, Sir, I rise to
oppose the demands for grants because I
have got my own reasons. As you know,
this Telangana problem is there since 2%

years and everybody knows what had
happened in Telapgana in 1969. Aficr that
we have resorted to peaceful methods
to  solve this problem. But, un-
fortunately, this Government—particularly
this Home Ministry—is not taking any

interest to tackle this problem immediately.

13.27 hrs.
[Mr. Deputy-Speaker in the Chair]

Recently, on the invitiation extended by
the hon’ble Prime Minister to Dr. Chenna
Reddy he came here and he was very much
serious to see that this problem is solved
permanently. But, unfortunately, some of
the Members on the Congress benches {rom
Andhra Pradesh were not at all interested
in tackling this problem. If they are really
serious, if they want to solve this problem
they must strengthen the hands of the
Prime Minister. Instead they are weakening
her hands and yesterday an hon’ble lady
Member said that she wanted a categorical
statement from the Prime Minister that the
Prime Minister was not going to accept any
demands for separate States. Why ? When
she knows talks and negotiations are going
on between the Central Government and the
Praja Samiti why she should poke her nose
unnecessarily. ~ That means she is not
interested because, Sir, I know, she is
interested in getting berth in the Cabinet.
It is not good. They must be very serious
about this problem. They must strengthen
the Central Government to tackle this

ASADHA 2, 1893 (SAKA)

1971-72 166

problem. The reasons she adduced yesterday
that if you are going to from separate
Telengana then you will be opening a
chapter for disintegration of the whole of
India. When Meghalaya is granted State-
hood ; when Himachal Pradesh is granted
Statehood and when Haryana and Punjab
are there why not Telangana. Fazal Ali
Commission has come to the conclusion and
submitted a report that it is economically a
viable State and it should not have been
merged in Andhra Pradesh in 1956. In view
of this Report why is it undesirable to grant
Statehood to Telengana. We are going
abroad and stating so many things about
Bangla Desh that the regional feelings are
there. I want to assure one thing. Last
time also I told categorically that we want
separation from Aadhra Pradesh but we do
not want to secede from India. It is not at
all our object. We want to be in India.
After all, we are a part and parcel of India.
We are very happy about it. Some people
seem to be under the impression that once
it is granted statehood, something may
happen. That is absolutely wrong. There
should not be any doubt about it. Do not
be under that impression,.

Talks were going on., We all MPs from
Telangana Praja Samiti were really very
much anxious to see that this problem was
tackled. I am very thankful to the Prime
Minister that she has taken such steps in
spite of opposition from the Andhra Pradesh
Chief Minister and other leaders. We
thought that again Dr. Chenna Reddy would
be called here for further talks. But,
unfortunately, he has not been invited here.
It seems that this Government is not serious
to settle this problem.

I request you not to put us in an
embarrassing position. On the one hand,
you say that we must be prepared for talks ;
on the other, when we come lere, you are
not prepared for talks and you are not invi-
ting Dr. Chenna Reddy. This way you are
going to malign us before the people. That
way you are not going to strengthen our hands,
Then it will be very difficult for you to tackle
this problem. Today Dr. Chenna Reddy is
there ; tomorrow somcbody else may come,
I want to make it very clear, please be
serious about this problem. I hope that
the Prime Minister will take immediate
steps to tackle this problem and for this
purpose, I hope, the concerned parties, the
Chief Minisier and Dr. Chenna Rebdy,

would be called here immediately.
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SHRI N, TOMBI SINGH (Inner
Manipur) : Mr. Deputy-Speaker, Sir, I must
at the outset express our thankfulness to
the Prime Minister for her wisdom and also
maturity in having taken a decision to grant
statehood to Mani Pur and Tripura and to
take abequate steps towards quick legisla-
tion in this behalf,

Today we are discussing the Demands
of the Ministry of Home Affairs at a time
in our history wnen the country is facing
difficulties in and around her. Naturally,
therefore. we are supposed and expected to
pay the best of our attention when we make
our observations and think of the steps that
are likely to be taken in the course of the
year.

I am supporting the Demands for
Grants of the Ministry of Home Affairs.
We have sung and are singing with the poet,
“‘Home, home, sweet home ; there is no
place like home.” In making a home
sweet there are a number of essential
ingredients, Of all the essential elements,
the maker of the home sweet, the agency
which keeps the home sweet, itself does not
have sweet problems. Naturally, therefore,
in order to make the Home Affairs Ministry
sweet to itself as well as to those who are
having the protection of the home Ministry,
there should be coopcration of a number of
clements, and such co-operation should not
mere imposition but should come out of
self discipline. It should be willing and
affectionate cooperation of all the agencies
involved. It is here that the role of the
police comes in the picture,

So many measures, pieces of legislation
that are not welcomed by the other side of
the House, and agen:ies like the police have
come to stay because conditions in the
country are not improving,

I belong to the eastern region of the
country where there have been prolopged
problems of law and order arising from
different sources. Of all the problems, I
would like to pinpoint one which has been

- long associated with the role played in our
country by two of our neighbours, namely,
Pakistan and China. As the House is aware,
Pakistan has been trying to play such a
destructive role in the eastern region of the
country through its eastern sector which was
only till recontly known as Bast Beéngal and
now as Bangla Desh. Through its, esstern
scctor, Pakistan military junta has been
trying to educate Indian boys, the youth of
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our country, from the Mizo Hills, Manipur,
Nagaland and tribal arcas of Assam and
Tripura, to create hostility against our
country. Even after what has happened in
Bangla Desh, after we see all that has
happened in Bangla Desh, we now discover
and they ‘also must have discovered that
Pakistan military junta has been trying to
create hostility among our own cilizens
without their being able to win over the
hearts of the people. After what has
happend in Bangla Desh, we shall be hoping
for the best and preparing for the best,
We do not know what will come out of the
Bangla Desh episode. But let us hope the
best will materialise under the able leader-
ship of our Prime Minister. It will certainly
affect the eastern region, Pakistan military
junta should stop training our boys and
gitls in the use of arms and also financing
them through different underhand organisa-
tions, encouraging movements over-ground
as well as under-ground, to create hostility
ggainst our country, thereby trying to
separate the castern zone from our mother
land.

Let me today confine to these problems
of law and order in that part of the country.
1 have already made reference to Pakistan
military junta trying to educate our youth.
Even now, there are quite a number of our
boys, a number of youths, from the Mizo
Hills, Manipur, Nagaland and the tribal
arcas of Tripura and Assam in Bangla Desh
behind the bars in our country for having
tried to cross over the border or for laving
made such efforts to act against our own
country. Now, in this regard, specially
about those of them who have been
arrested from Manipur, there is one very
pertinent thing that it has been found, very
satisfactorily and to some extent encourag-
ingly also, that after all this has happened,
some of them have changed their hearts and
some of them have shown their willingness
to change their policies. And they are now
disillusioned and have expressed willingness
to change their policy. This is indicative
of further changes not only in Manipur but
in Nagaland and other aress, So, now, |
think it is the right time to take advantage
of this situation and introduce measures as
to change the mind of those who have been
extremists and those who have been hostiles
under the guidance and inspiration of China
and Pakistan because changé of heart can
take piace and we in the Congress Party
under the proloaged leadership of Mabatma
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Gandhi believe in the change of heart. So,
this is the right time. The Home Ministry
should through its so many agencies, through
the mass media and information and
broadcasting and even through the Police
agency—] do not want to belittle the im-
portance of the Police in this respect and
they can certainly make their own contribu-
tion—introduce measures to improve the
situation. The policy of the govt, towards
these exiremists must also change.

Having said this on the subject with
your kind indulgence, I would like to point
out the nccessity of removing the regional
disparity in the matter of services, through
adequate measures. [ am just pointing out
this because whatever disparity either in the
field of industries or in the field of education
of Services that we find to-day, may not
be noticeable to-day, but in due course of
time, such disparities will come to the fore,
If they are not taken notice of at the proper
time and prevented timely, they will create
serious danger to the whole country because
regional disparities may create political and
other problems. So, I would suggest tnat
in respect of the Eastern Zone, specially in
the tribal areas of Tripura, Manipur,
Nagaland, Moghalaya and the tribal areas
of Assam adequate prolection should be
given in the matter of Services. This I am
pleading with all the emphasis at my
command and with a sense of justice. A
boy born and brought up in Delhi city
sitting for the same examination under the
U.P.S.C. is on a higher footing than a
boy from these tribal and backward areas.
They have been brought up in diffe-ent
conditions, It will take a long time for
this gap to vanish but for the present, this
has to be recognised and some concession
has to be meted out. In this regard, we
know protections are therc for the tribal
people and also the Scheduled Castes, It
is not enough. For instance, the valley of
Manipur to which I belong, may be ex-
amined.

Except for my religion, and certain
cultural background I do not know how do
I differ from my friend in the Tribal area,
But I do not know how it happened, We
belong to Hindu religion. We do not enjoy
any protection. It is regrettable to say
that none of our boys and girls has come
up in the IAS. Not a single boy has come
up because we do not enjoy any protection,
This must be considered. 1f there is and
there must be, I believe, enough s0opo under
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the existing rules and laws in the Home
Minstry to protect such group of people.
We are not Scheduled Castes or Scheduled
Tribes but we are very backward. For
some reason of their cultural background
and religious association, they have not
been included in this. For these people
there must be sufficient protection. With
all emphasis at my command, I would like
to request the Home Ministry to look into
this and take appropriatc steps.

Mr. Deputy Speaker, Sir, you have
given me more time. Iu order to strengthen
the Eastern Zone, I would like that there
should be more and more of cultural in-
tegration,

Alter the Bangla Desh episode, we
know that the cultural tie—the tie of blood
and the tie of language—is the strongest tic
and that the tie that comes through religion
is only secondary.

If we are to strengthen the unmity and
the integrity of the country in the Eastern
Zone, it can be done only through this
cultural tie and it should not be through the
majority culture being imposed upon the
minority culture. It should be done through
fruitful dialogue between these various
groups and sympathetic understanding bet-
ween the different communities. There is
ample scope for that, if the Home Ministry
could do some serious thinking on this and
take up adequate steps.

Therefore, Mr. Deputy Speaker, I would
suggest that attempts should be made to
make the different cultural groups big or
small, to mix together in that region to
sirengthen the integrity of the country.

With these words, I support the Home
Ministry’s Demands.

st gy et (st W)
Ireqe wgrew, e fafred #t fewiew
® a9 7 g & wx A N aow
g Fafireet v sqrer femmr wrget
wift o gy g¢ § s@ g § srfad
oI aaEl # ava oy af § fac o oY
qAT &7 FASI fgear § Ol o9 ey
& § @9 § ST e ¥ I
Tt o Eigy Rw A e
oo} w7 s e A tear & oo
qav-wan Jgare Y § g 7g A
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[t gwar Seh]
FT HIAAT g1 AT 45 WIS FT &Y, =12
AR #1E wfaF gara g, 3@ WTAT 1
AR fazm & sifaw FE0 ) 9ay
9g A1 & g FgAr AEgA § 5 sw A
F OHIFI F GIT TO¥ g § AT
MfEx M afy ff w1t gww 2 waAr
A1 gU, T9 F ago fF i Fv faram
AR AIgET Ak awy wng, & G g
fF e w1 wd fag gaifes #aw
931 =rfgw | Star wft gt ow gl
F Fgr f w19 7 9 aF GO & 95
& fau WY @ g 7 =fey 0 gE #
agl amdy i 3 fFlY @w mewders
#r a1 @t g Fegfadr & aor @
afed wH mrawE war § oA oET
wggw fear 1 wr & 5 @ A
AT 7 214 & FIW  JT GGEC &I
ATITETET &1 & FTIAT a7 AW FT I35
& ufs =wfas wwm, sasr #fas suag<
g9 & FTW AT 9 @cH B Wr g |
at & ot max arfami #Y 5@ @ AT
ATHIGT FEAT 5 oM 9§ 9T A I
F fa7 1€ NS g7 fgar swrw &7 A
& faar § za% ofy Frr fazarg g f6
qar &< g%q § £F g7 33 #1 ary wrarsdi
9T YA IS AT AT & |

THI A ¥, SATEAET WIS, ATl
& o & 20 A1 & W@ A AT &
fam ot a3 & F1 F17 § ghewai & @
Y genER ) W) E, § awwd g ag
gar fa¥ a8 gF #r a1 g1 #7H gER
o areft ¥ qgamar 5 g9 F S| A
g7 & 2w fra ag § gfom A
#Y qra war, fra avg & Qe aar, 1
frer aw@ & sar war ) seglfoa |
Pt M z@ a@ & gud wa F1 GANT
FIA FI IAG 7 @, a1 g arglaa
&1 woEw-ar gt Smar g1 @ 93
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FIHTL &1 FIFY TISIE 37 1 96T 2
HIT FIT 3 =0fay
O UF GIF I F1 a6 § <

FT eq1 faarar Fgdt g—2au § sefiaaa
FT SIEH aF ¥ &, I 9T FF A9 F
HYFT FTE AT G &1 80 a9 &
feurdl & Jmaw 8w 1 warw agd
ST & @ A1 gw @7 gay far gifam
T AR & | §3 A1 9gH qZT yH-
ITH ¥ OF Jqe sE0 AT Fifad qqrs
TE oft | g% Yar wgga 2ar § fF faaar
997 A1 forqar qar sq w5 F fau
@ fFar war, saar wsgr ofagm ar
3T ST § FT gH TAS e} FT 9
g Fegfasy a1 fwnedt § gam
1 gudwd & fau gm fafaedt 7 39
TS g AT AF, forar fovw g fad
§ frar mar g 5 g9 st #1 qgq A
HIT AT AT FTA F1 R a7 T8
81 afeT sw ga F qrage F AT AT
e § B ga gnan Y = aF ag
T T A a1 @ frard F aR )
s fegrr &t wd@ Ay wf ok dm
fafredt £t fkae arg & var wrgw ga
fo g fafaedt zg garer Y fas ar-
TQUS-ATST T qATA GEAWAT & | ST qaTal
& Oy ot Frgaa-afafzsa §, 37 93—
waT AT grar §—ar fafaedt & e
g mar g ity e § owar o @
fr @@ foare gor—fFe 7 @it &1
T faar, frdy 7 f5et 7t 3 foar, a1
ARATg A TA—afFT g% Y FA Y
FW E, g7 W axw g fufred 4
qqSIT AT § W AL FRWw 2 5 e
A & a1z g fafrees arga &1 aw-
AL T 9T # aFg N 9, guwAr
93T A A TEAT 91 5 Az o fraid
g 43 fas 34z 71 FdwrT 2, SuF O
AT FW 98 O a%g & ad

o
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rodm e e w e W
Feet ¥ fo & xw wvemT W oG o-
gowisrde' o Twew e Wy fad
xiew wr woi feur o, IwR XA
aftagar ¥, afew Sud awawd denfy
¢ 1 o feer o wwewwra Fad Xfviar
A worefr §, afew 9w =t Wy woh §4
wifl w frem & folet w e wgt
aw ywfew §, t@ 0T € fafeei &)
W sara 37 wnfgd |

fok e mr § fegw
fafaedy & #€ i &1 gomww F@R A
wifgw #71 ¢, 99 ¥ waard 71 A =
T 91 9 ¢, IOh Ay SO AT
ot §, ¥fF ag Nwz qWT A @
fow fem & ag oW ge @, @ famr
wrgad grm, Sawr @ fafedy =@t
F | A7 AW T R o 5w ag
¥ /UTATTGA w7 wegme frar seqa,
farmar frdlt Wz & graew T ), At ag
oF vhefus maw a9 Fx @ W,
AT & AR § F wraar W qTed
T gt 1 vava g ¢ 5 w9 gm
frer 1 fetaromr wear fedfr g
qr ¥ ¥ gt 8, I9% gy wEarr a7y
FT @ ¥, wr fam @Y sed W
FEQAT 94T, WA IW WA W wh N

W T & AT B G
FIYAN ATHAT FY gAAR &
T e Y wd wow
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s § | gfeaw argee w @@ fear
ww, wwH *f argmier aw g,
afien frcerarel & s ¥y a1 W A-
o ¥ ayw «) fedt uw wgflt &
arq Mg ¥ gavfaw A @ e
oy g FegiE ¥ g aw § g fawndy
Ffam EIWMF AT § IR
£ to fod gfraw arge F =R SR &
qra-gre SaTed § Nt gEt dee g
FHA Ares §, foeemce feamr §)
faewr &, a9 weqgw o @ fafrt WY
FEAT FIfET W IART <@ o g A
rfgy 1

g% T wegw T ¢ e ww o
¥ fm fafeey & fmwr & mitaw
G § | WA TENmA wifd
fafer gt & oY agr 9% aga v=y frax
W AN §, qgT A= qgd vy §, wfww
A BT FT THTH q9ar §, Y 93 TFoA1-
A aar) @ &t qog wr §?
W # Awg 98 € fF @ wifge & W
aet o og & 7 § o & i &
IR ¥ faega gawr faacg wlk sam
FT AN & |y 9k fawe A faed
& "EET aEw & A A UEar &
TR H, @ 9w & sr ¥, fafmew
& a ¥, JmA ¥ A, o oft aficamar
g aggER A A faemr @t adl, afew
fregmaaz &1 afy gm fofrelr &
g A H g & e § segeT
@ fag 3 A wiffea & o § Wik
ag Wiy gt 73 arar &, A TR
TATET FPRIAT grar § "I FE of sftor
avE Ag g ar iy 1 v fegfy ¥ Gar
QrEHE I w gew T wregiw
qeffe W AT AR qA & wf gy
VA Fm A, ATE DN Ew ) ™
FT & AT Ffwa w1 w0 wp)
wff & arar § )
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e gar ag § fr opfo ¥ w
frer ot miffed frrag & W WX
g1 AT e drifae A &3
g¢ rgx wril & fag oy foad o fawa
AT W A e A &
fod e 17 af g 9w 3, wiife
frorrroet s fedRmar awE &
ak ¥ @ fafasd o feamr forwe o
¢ frame & ol o odlw e ww W
& Hifod, o & X # fggeamt & wwe
R frgeam ¥ age & a3 fag
srit & mwr ¢ B I faeroer
FHAS §, IAFT A w57 § Ay wfee
&1 o Fa dw F oo gras damEn
v OfedEs aehrd” s gfeer §
fomr & 5 991 vy semw R
W0 THo THo & qgq ¥ st & arv
AT F Q@I | IEA formr g

RSS is the ideological and organisational
ancestor of the Jan Sangh.

wre Sft ¥ o w7 91 fF wco wHo
o erfadfoas urifrmm 8, o9 &7
ATIETF 3w § 1 Afgw v fafaedy
M @ITAas G ¢ s iy
% ¥qF 69 FgAa g ar agr o ol
FT STQAC §, S 71T, WA aF T4
FHAR &Y IAE F AR AHTY FHary
UG €47 ATF @ & P a7 G5 £
W gew ¥ A W g fafaedy Y
Tavug feend § f @l sdwrd feedt
W feareft s & Jwae A @ awa,
0T & A 1 7H, Feghre A &
gl T T, Awfee T & T 0w
T, IET ¥ T I qwad, Afew
TAT & J1F &9 § I a7 owy
o ag § 5 g fafvet &
Ferar e A & aw g
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o ow awg o o § e oY g
fafreze §, oY 20 % &wgwe ofeely WY
T ATy ), S e, ol e
widh oft i Agm ot & wwi FgEy,
Hfiewr g aoerdr Twrd ¥ ot W ey
T §, o el gfei o 82 qu
St arfrT ®Y wry X §, I frer
a7 g 8, I faer el AR A
gs ¢ ¥ fafreet age Y = femmw
et ¢ fir o e @ At ¥ o
fafredt & frmrer, o7 qmae ¥ 3 vt
g 7%, #0ifw @ fafvey &1 @z W
fmm A aw A &) w wme
8 & 36 apE A oY S 0 g g
8, S§ FIFA FH B HT g HRA
Tfge, aw 3w femwr ¥ T FWE
gwar g
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& W fafacet @ @ T g §
AR AR A T Y g @ SR
wgrfe woft o 7 & & o
gt § ag 7 gur ! difcwlaga wr
T AAAT §, Fq7 IFHY qfcqrer A Y
g, ar et At 7 a1 2w F Yow
TE T A1 I AR 97w A
fafaeet & amy <ar adf mar ? arfac
W R g ffry 3 § @ @
R F A g § Igwr W QW
&7 & wed § o fafreT w frer Y
aral 9T S W |

arferly e % a5 wgar wgh g e
et XN gfrm ST mea § o9 o @
feeeht § oYY 1 e v oy <
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it e R g ¥
% wro dte wrke WY TEd T
ot § aw aw v w1 gEaAr A g
weT § o iy e wT ¥ gET W
1wl gy ¥ feermior R afew g
¥ ¥ §eT ¥ @@ w@ ¥ fag wgr
AT § AR TR F aRFE F A
¥R war § W@ &Y Ias) Faw fa
arar § 1 faeeht &Y gfee foaldr o, Ead)
TN T @ AT B 9FHITT Al @l
§ R o weat gt § Afea ot waw
¥ ofsere § AAMT T AW BT T g
g T &< § 1 7y A § 5 gfae
F WA aFATE §, IAAT ATEATE FH §,
I% qrq afaqi A § Wi SAR W
FT WTATAT WU AHFT AL QAT § 1 o
HIFIT IAF) GATHA FT HAWH 0T T8
FRA ) F WYAT HH AT oA AW A
QX7 AT FT AAT AR oAGT W IAH
ava< #) faarg ¥ 49 da § g Sei
§ o g fafredt & amar av Sfew

il
MR. DEPUTY-SPEAKER : Shri Bircn
Dutta, Three minutes,

SHRI BIREN DUTTA (Tripura West) :
While T rise 1o participate in this debate,
I associate myself with the views expressed
by Shri Saroj Mukerjee yesterday. You
will understand the correctness of his state-
ments if you go through the figures con-
tained in the Ministry’s Report for the year
1970-71,

SHRI SEZHIYAN (Kumbakonam): I
want to raise a pertinent question. The
Home Ministry’s Demands are being dis-
cussed here, but there is no Minister repre-
senting the Home Ministry. There may be
Ministers representing Pacliamentary Affairs
or Finance Ministry, but not representing
the Home Ministry.

MR. DEPUTY-SPEAKER : H¢ has
Juat gong out for belf & minute,
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SHR] SEZHIYAN : There are three
Ministers. Not ane of them is here,

SHRI BIREN DUTTA: There you
will find that the Minister has at his dis-
posal a colossal army of 55 battalions of
C.R.P., 7 battalions of Industrial Security
force, three contingents of Assam Rifles and
6,02,767 Home Guards in all the States of
India. At the same time, his counterparts
in all the States have strengthened the police
and armed constabulary in each State. That
is why the police budget has risea from
Rs. 3 crores in 1950-51 to Rs. 77 crores in
1970-71. But with what effect ? With the
growth of these forces the communal riots
have increased. In 1969 according to this
report there were 519 incidents of communal
riots and in 1970 there were 521 incidents.
It has spread over Maharashtra, Bihar, West
Bengal, U.P., MP. and Assam. In this
report again you will find violent activities
have also spread to Assam, Andhra Pradesh,
Kerala, U.P., Punjab, Tripura ; the situation
in West Bengal and Bihar is causing anxiety.
May I ask the hon. Home Minister why he
is demanding such colossal money ? Is it
to bring about these riots more and more,
violent activities more and more ? He is
not keen on ending the Privy Purse, He is
not interested in curbing the activities of
foreign and native exploiters of our people.
He is employing the CRP and the industrial
security force, even military against the
workers in Tripura. He has deployed CRP
in my State of Tripura. I shall mention
only onc instance. The workers of the
State press numbering about 153 went on a
strike with the simple demand that their
pay scales should be revised and increments
should be given properly. Then the CRP
was employed in 1969 and still that press is
protected by the CRP. The secretary of
that union has been suspended from that
period. Eleven Government employees had
been arrested by the CRP and beaten inside
the employees’ union's office, A few thou-
sands of employees had been given show
cause notice. In this way these forces are
used by the Home Ministry. He has not
given us the promised statehood ; he has not
given us any assurance that there will be
regional council for tribal areas. He has
not accepted the unanimous resolution of
the Tripura State leghlative Assembly to
exempt 2} 'acre holdings from tax evea

fhough hs pactyman is the Chief Minjstee
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there.  All the good proposals are turned

down by the H ome Ministry,

Tripura has only 17 lakhs of people.
Now 10 lakhs of refugees have entered that
State.  All the rpads have been ocoupicd by
them and there ia no place even to stand.
Nobody Is to look after them, The camps
provide acoommodation enly to five lakhs
of peaple and all the rest are left without
pay food and shelter. The Home Minister
brought yesterday the West Bengal Security
Act, to arrest people who are protesting
against thesc things. 1 want to draw the
attention of the Home Minister, Prime Minis-
ter and the Bducation Minister to one thing.
They went to Agartala, He found that
our people had been killed by the bullets of
Pakistan Army. The Prime Minister saw
that with her own eyes. They have not
even given a statement in the Press that
people were killed. What is the position in
Tripura and how are things developing in
that State ? You should not suppress us
by these police and military forces 7 Many
people have tried to do so many times in
the history and you are also trying. You
biuffed the people by saying that you were
bringing in socialism. But you have practically
showed your intention by these provisions
in the budget.

SHRI K. SURYANARAYANA (Eluru):
Mr. Deputy-Speaker, Sir, what has been
said yesterday also by some hon. Members
from West Bengal has been repeated today
by the hon, Member who spoke just before
me ; the same thing is being repeated by
those friends who are encouraging wviolence.
Wherever these is any go/mal, wherever there
are groups operating against the law, politis
cal or something like that, the Government
has to take action. For instance, instances
have been quoted from Andhra Pradesh.
When the people are being encouraged to
occupy some lands unauthorisedly, as in
West Bengal, what is to be done? When
there is a law, the law has to be adminis-
tered and order has to be maintained ; the
law has to be maintained as passed by the
the Assemblics, and the Assembly members,
Mipisters and the Government are only
there to maintain the laws which are passed
by the Parliamunt and the Assemblies. But
these parties, particularly the communist—
left or right—wanted to take advaatage of
the innacence of the people in rural areas,

Now, they have started in the tribal areas,
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They have failed in the rural areas and have
now wstarted thelr activities in the tritwl
sreas. The Governmept are taking proper
action not agaimst the innocent Harijans
or Girijans there but against the violeat
methods of the people who are being
encouraged by these parties. To suppose
that violence, the Government are taking
action in different States,

In Andhra Pradesh also, unless our
Government has taken those steps against
violence, they would have created one more
field for violence, as in the West Bengal.
When the communist party was in the
government in West Bengal, they indulged
in all these things, and when the Naxalites
came on the scene, it became difficult for
them. They began to expose the Naxalites
or something like that The point is,
wherever there is violence, it should be crush-
ed by all means. It should not be tolerated
or encouraged. That is the policy of the
Government. And that policy has to be
implemented, ceven though, fortunately or
unfortunately. some other government may
come in there. What happened in Kerala ?
What are they doing ? Are they support-
ing non-violence or violencc against the
peoplc there, which is being crushed by the
other people ? Wherever any party govern-
ment is there—communinst party or any
other party—they must see that the people
have a peaceful life according to law.

Now, mention was made that in 1950-51
the budget for the Home Ministry of the
Government of India was only Rs. 3 crores
or so, and that now it has come to Rs. 77
crores. Itis so only on account of the
atrocities encouraged by the communist
party. Because of that, the Government
have to spend more. Otherwise. if they
were not encouraging violence for political
reasons, there is no necessity to spend so
much. There is no necessity to enhance
our budget only for the sake of maintaining
the police, etc. It is only to suppress the
violent methods indulged in by some parties
that it had to be increased.

Coming to my own State. Andhra
Pradesh, some of our friends—Shri M.
Satyanarayan Rao, and also Shrimati
Lakshmikanthamma—meantioned several
things. Several times we have agreed to do
anything in a peaceful way which is in the
interests of the couniry as a whole, It is
aot & question of merely goiag t0 an elogn
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tion In the Panchayat board or to the
Assembly, for deciding the issues of Telen«
gana. We must see whether it is in the
national interests, whether it 13 beneficial
to the couniry as a whole. It 1s nota
guestion of couating in the Assembly, or
in Parliament, of any votes. It is not a
question of any plebiscite in any one part
of the country. The entire country has
showed that there is integrity of the country,
big and small States together. 1f they are
suffering on any account, the regtonal com-
mittees are there. For example, there is the
water dispute wherever there are rivers, the
water should be used for the benefit of the
country as a whole and not in a regional
way or in a language way, whether it is
Andhra, Kecrala or Madras. Whatever
scheme is beneficial to the country, it should
be supported by all,

Now, they are saying that the develop-
ment of Telengana has been neglected. There
are scveral ex-ministers saying like this.
But when they were in the Government,
what did they do ? Dr. Chenna Reddy was
Finance Minister and Mr. V. B. Raju was
Plannimg Minister., We never objected to
their taking steps to develop Telangana or
other backward areas of Andhra Pradesh
when they were in power. They did not do
any thing at that time. Now they want to
take political advantage of the innocence of
the people. We have no objection to the
development of not only Telengana but
other backward areas also. My district of
West Godavari is supposed to be a surplus
district. But there only 3 taluks are deve-
loped and 5 taluks are not developed. We
are going to develop it with the assistance of
the Government of India and the State
Government, So, wherever there is back-
wardness and there is necessity for regional
development, we are not against any deve-
lopment anywhere. we are prepared to
sacrifice for the development of Telengana.
They are 10 members here and we are 29,
1f we join together, there will be 39 mem-
bers here. Like a joint family, we will fight
for the development of Telengana and other
arcas, because we want pot only integration
hholhe country, but integration in our ragion
a

They ,have constructed some Buildings
for the Police Academy Centre in Hydera-
bad. Now it seting they are contemplating
&iﬂ the Audnqy to Rajasthan or sqme

the buildings bave bean
mmtmead why lhou'ld they shiftit? I
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request that it may be allowed to remain in
Hyderabad.

It was alleged here that in Andhra Pra«
desh, 541 people have been recently arrésted
by the Police Minister, Mr. Vengal Rao, It
is false. I enquired and found that only 40
or 50 people have been arrested, because
they occupied unathorisedly some other
people's lands. In Andhra Pradesh, we have
distributed about 10 lakh acres of wastelands
to the poor people. No other State has done
it. Last year also, somepeople encouraged
the grabbing of others’ lands forcibly. 1 want
to point out that merely giving land to a
poor man will be of no use. He must be
given funds to cultivate it properly. Fer
the last 30 years, in my village, without any
violence, T have asked the people to culti-
vate about 200 acres of Government land.
The harijans in my area have got one of
two acres. But, then, they are exploited
by other people. To avoid all this, whene
ever harijans are given some land by the
government, simultaneously they should also
be given some finance. Otherwise, beoause
of their acute poverty they are likely to be
exploited by the moneyed people. Now the
Andhra Pradesh Government have decided
that there will be no harijan families withe
out land and no houses without light. But
the Andhra Government do not have suffi-
cent funds to implement this scheme,

SHRI P. K. DEO (Kalahandi) : What
about Kanchikacherla ?

SHRI K. SURYANARAYANA : That
is a matter which has gone to court. That
need not be discussed here. Here I may say
that Shri Thimma Reddy, whose name was
menteoned in that connection, his name is
being recommended by the Harijan Sevak
Sangh for appointment &s their Secrotary.

Lastly, I would again plead that there
should be no question of coming to Delhi
to settle the differences between Telegana
and Andhra. Let us settle it amongst our-
selves. Instead of coming to Delhi, or fight-
ing against each other, let all of us, all the
39 of us, prescat a joint front before the
Government of India and ask for more
funds for Andhra Pradesh,

SARI P. K- DEO: Mrcmww.
Sir, as carly as 1966 the Administrative Re-
forms Commission in its first report has
recommended to government the establish-
ment of an institution on the analogy of
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the Scandinavian Ombudsman, or the British
Parliamentary Commissioner, to go into the
grievances of the public and look into the
various complaints which can be reported to
Parliament. At the same time, they submit«
ted a model Bill. All these years nothing
has been done in this regard.

Then a Bill was introduced in this
House. That Bill had a chequered caresr. In
the last Lok Sabha, I introduced an indenti-
cal Bilt and, inspite of the opposition of the
Goverament, the motion for its circulation
for eliciting public opinion was passed by
the House, Public opinion came from all
over the country and under the pressure of
public opinion Government had to bring
forward a Bill, which was referred to a Joint
Committee, It emerged out of the Joint
Committee in & much diluted form, which
we did not like, but still we passed it and
transmitted it to the Rajya Sabha. While
the Bill was pending in the Rajya Sabha
the Lok Sabha was dissolved and the Bill
lapsed. So;, I would respectfully submit
that it is high time that government brought
forward a Bill. where they will eliminate
some of the lapses of the earlier Bill. The
carlier Bill which we had passed had exclu-
ded the Prime Minister from the purview of
the Bill. We do not want to make any dis-
crimination between a Minister and the
Prime Mimster. Further, nobody including
the Prime Minister could be Caesar’s wife.
So. all charges against the Ministers and the
Prime Minister should come within the
scope of this Bill.

Sir, after this Congress debacle in 1967,
the institution of Governors raised a good
deal of controversy. A special symppsium was
held under the auspices of the indian Par-
liamentary Association and later this matter
was referred to a panel of eminent jurists
and the consensus was that some guideline
has to be provided to the Governor.

Sir, the constitutional fiction that the
Chief Minister holds office at the pleasure
of the Governor has been construed to miean
thit the Governor has alsolute Heence in
the mafter of hiring and firing the Chief
Minister. Sir, when the voy popull has
collided with the interests of the ruling party
some perverse interpretation of the Consti-
tation has resulted to oyr democratic charac-
ter of the Constitution. So, it is high tinde
that some gujdéline Hbe the Instrument of
Instruction which uqﬂ to be in the 1935
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Government of India Act or which was en.
visaged in the Constituent Assembly should
be provided because this will save the
Governor from the embarrassment of acqui-
sition of partisan attitude, As vou know
the testing ground of the stability of the
Ministry is the forum of the Assémbly. The
Governor should not arrogate to himself the
powers of the Assembly and powers of judg-
ment regarding the stability of a particular
Ministry.

Coming to the Centre-State relationship,
as you know, this country is a tapestry
where the various fabrics of various cultures
and customs have been interwoven to make
it a beautiful whole and unity in diversity is
the characteristic of the federal structurc of
the Constitution. So, for the unmiform
development of all the regions and to dispel
the regional imbalance in development and
non-interference in State autonomy there has
been persistent demand day in and day out
that the Centre-State relationship should be
reviewed in the context of the present deve-
lopments. The strength of the chain lhes at
the weakest link and 1 cannot understand
why the inter-State Council has not taken a
concrete shape as yet though therc has been
a provision under Article 263 of the Constitu-
tion. The Governmcnt has not taken any
steps in this regard so far as the inter-State
Council is concerned. I am grateful to
Rajamannar who has highlighted this aspect.
He has stated that :

“Article 263 contains a provision for
the setting up of an Inter-State Council
by the President for gcnerally dealing
with all matters which are of common
interest and for making recommendations
for the better coordination of policy and
action with respect to any subject. It is
clear that the Constituient Assembly
considered the setting up of an Inter-
State Council as an important instru-
ment of coordination between the Centre
and the States, It is, therefore, a matter
of great surprise that the Central
Government should have ignored this
article altogether. The Administrative

/ Reforms Commission strongly recom-
mended the setting up of such » Council,

The Rajamannar Commmittes has recom-

mended the immediate constitution of

the lnter-State Council.””

I congratulgts again the Rajamannar
Committee for the Report because Inter«
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State Council functions quite differently, It
cannot be replaced by the National Develop-
ment Council because the National Develop-
ment Council is over-loaded by Cabinet
Ministers and by the Members of the Plann-
ing Commission and the Chief Ministers
cannot pull much weight in the National
Development Council.

We are getting reports of serious encro-
achment by Centre in the State autonomy
day in and day out. The wrong economic
policy in the shape of deficit financing and
inflation and the wrong fiscal policies
pursued by the Government at the Centre
lead to rise in prices, lead to price spiral and
it adverscly affects the State autonomy.
After every successive Budget there isa
clamour for more dearness allowance for the
State employees. The State Governments
have nothing to say in the Central Budget
but it adversely affcots the economy of the
States. So, all the aspects have to be studied
and the Rajamannar Committee report has
to be given effect to.

I take this opportunity to point out one
aspect regarding the proposed legislation for
restricting the flow of foreign money. As
we all know, it has been vitiating the public
life in this country. No purpose would be
served by bringing forward legislation. It
is no use to shut the stable afier the horse
run away from the stable. We demanded
that the report on the acitivities of the
China Bank should be released and the CBl
report regarding the use of foreign money
during the 1967 elections, which was
conducted by the Home Ministry. should be
made public. There should not be a secret
about it. We would all like to know which
are those parties which have taken recourse
to money from foreign sources, This was
not intentionally done in 1967 lest it should
adversely affect the prospects of the 1971
elections, So, I would like to say that if
the Government®’s intention is to curb such
tendencies, no useful purpose would be
served by putting a curb on foreign travel by
MPx or journalists. ' '

We know very well how newspapers are
being patronised. I cite an example of the
North Korean Embassy giving full-page
advertisements to varidus papers. We khow
very well how Soviet literature is being-
printed in the New Age printing press to
pattonist & partichlar party. Lastly,  the
Tupes paymeat tradg, which has led # large
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rupee reserves in this country, is a source of
corrupting Indian politics. So, I would
like to have a categorical answer from the
Government that they will take concrete
sleps in this regard and try to liguidate the
rupee reserves of the foreign embassiesin
this country. They should also publish
the report on the China Bank and the CBI
report on the 1967 elections.

Lastly, T would like to say just onme
word. I speak in this regard as an indivi-
dual, not on behalf of the Swatantra Party,
because some people have spoken on the
question of privy purses, We all want an
honourable settlement and we all want that
there should be a constructive dialogue in

this regard.

In this connection I would like to quote
a statement of Shri Fatehsinghrao Gaekwad.
I would like that it go on record. It isa
small statement. It says:

“According to newspaper reports, the
Government is considering a Bi'l to
amend the Fuvadamental Rights to
circumvent ccrtain judicial interpretations
of the Constitution. It is also reported
that Government is thinking of resorting
to this extreme step in order to deal with
the constitutional guarantees relating to
Rulers. If this be so, we think that
no sacrifice by a citizen or a group of
citizens would be too great to safeguard
the Fundamental Rights of the generality
of citizens, I have no hesitation in
saying that the Rulers will rise to the
occasion and play their part, as they
have done before, in the wider intercsts
of their fellow-countrymen, especially if
it can save ihe Fundamental Rights from
erosion. Nothing thercfore should
prevent the Government from taking up
the issue with the Rulers for their willing
concurrence in an amicable solution,

Fundamental Rights belong to each
and every citizen, whatever his place in
society, high or low. Without them
democracy cannot survive or hdve
meaning. They are the one stable founda-
tion for a progressive, developing society,
an inviolable ‘heritagé of our young
Republic. 1f the Rulers have in agy
way helped in establishing democracy in’
India, as was asserted in ‘the Constitueny
Asgem and in Government’s White
Paper' bn the subject,” it is still thelr
obligation to continue.to perve the cause
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of demotracy and not to become a cause
for its redvction.”
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AT & W TE S a4 5w F wrr
wwaw AT g § f 5t it
gifeat Wit &% wwifas wrafiva w o
¥ &y 9 AT § 1 afy 5 Gy SR
W vt T i WK 9 BRA B
gl Twdfas afufafont o< o wr 6
WA Al A g QR gk A
# SNw d wa ¥ mr v, Il wew
QI e g8 AW
A ot I WX § W wwd g W
Ty A G T WY A wg qo ¥
A I ol sy o e
atfedl & gre ¥ gmer oF ol o Wt
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T T | g gy § e ¥ fefar
fr ) xEfn i daE YA E
frg g% g soer o wifgr W T
feft Mo wa

T AQ wgar a7 A fF N gw g
Tl # A ¥ gAw oww §, QE @

I T S 9 ¥ g agr o
g Jordt quelt &, o Wrto dto A
wEAr § 9T ow gal ueal & W -
wr wR e § 1 YRR 9 g we
§ Y W W Age, AR Aoy
AW ATl W o § ol gW v
wifge wat 77 Y @ATa BAz g@W AW W
OF TS F) FHAT VI FHL TS KT Joaw
& O AT AT FA § 1 gAY wedy
Bt gw sem wigmi @ & w¢
afei ® ot & W &1 am WK
HEq AW & AT A qWET FT qETA §
F§ qrl ¥ g TAT gHTX AT 7% §
afew SaFT $1€ g9 A WAT | XW qAY
¥ weq AW W ETE A oyor & @i
¥ S FEATIT W7 AT § A AR AT A
THAT X qI9F § | qEfAC qg A 99T
AR oeal ¥ oAl B HIAT WY |
W qg Y g g STq A X6 I A
QFAT H AT EW |

TET % §AW PO LA AT
¥ TEw W A Q@A dgw R f)
W Iwaa & S owgy § v oo ek
arre gl wy garca § fwr fear 9
FER, A T W A AN & wrfe-
areft whr § 7 e el & woet st
w Ay § | ak wrforwl oY avg ag oW
e % g & ) afww w€ arc agt wer
war fF areer WX AT gAY & wrfay
Wt ot gw oty &7 qrfew A o,
aTww it on qut & 9w A gw Al
P & & gy oh ey ¥ fant v
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g frug gare oy & o) g o
wre | afs ag g@ A fear war &y oy
anfearelt &r § gt e w3 & fag
=t afiegt agt s 5 & §) T
arge & ar dfree AN A § ag Iy
g s R & g A o g W
TR Fg 43 @Y IFET W N aE W
# o X ) g, 17 W @ W
FTgaT | gufg ag qare g AT g
w7 WfEq !

gwdr wra & ag fdwa o wigar
g fr fiedt g0 usgamar 1 s @t
zfar & Twr § Y A-fedr Wit Tog
§ agt SE%T AW} WK W4T W & fog
X7 =TT gW A e fen @ v ¥Q
faaet § 5 afz gw Y+ wgwmer
e § wRk f@lr wt o o e
T wgy & fed ® g
S ETH TH 3T & FIHA @A AR &
A g a-fy wt ooy § oAR
Fedr ¥ oot fely &1 wEe Wik sER
farar

va AR ag gy frdfy od Wik
fafaddsr ot § 9=t wer v =fegd)
g e Afrdeet & gawT aww fear 3
wafg ot & ot wdEgE ¥ guT
7 il oo ok fafeds e
F@ &t & qir wwar g |

st Wwg SEw  (deer) @ Jurw
wERE, 4R T@ ey & @i g
&1 % T AN A W gy ard
& Prdreerar srfeafed oY | @ aw W)
gy g o7 A{agerd ¥ @ v
ot AAGA W faedwy g A
frar 1 sfemfedy #) ar gfcast &) 3w
W wfy fred & @ ¥ wifgarh @
g wrx sy §, iy s o e
e ot Wik foed ax §gw W
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[+ s ox¥].
wfkareht & wrerw ¥ A forer it arfe-
ﬂfqﬁﬁmﬁ'ﬁi‘fﬂﬂﬁmﬁw
«ﬂ%éﬁi&m fis @y fg sfae
mm T T T wIg A N o
fadt | o7 Wit & wgwgaArd W R
dar | & & frach war § B 1961 Ao
g uw fadr ® wgagard o, gud 9w
Fordr &Y o= Swar Y dwr # forad afy-
o gl g¥ ¥ Saw @ wioww agdt
wrfearfagt &Y gear & ft Y anfge
memfaat o oear o o ofroa ¥
wgeft arfgd 9 famd ol & g0t
el 1 A ow Tw fadw wr wer
W ST T R 5w A o o gl
¥ wgaTT wrfgardt six gfias foer srar

¥ vy 7 foay oo | gE ¥ A FT HEAR
3T WX g9 w1 gy qfifeafa e

-

14.48 hrs.

[Pr. Saradish Roy in the Chair]

O A~ | wrfEaTEat w1
ot oF g g1aT &, WA A wren § 6
F1 99 ITFT ar § 9T IARr g WA
& o< oy wrar 3+ 1961 F AFA-
g # ¥ asy wAW ¥ 66 W wife-
et ¥ 1 g snfeanfeat &1 owF we
Zreaw W fagar wifgy ar | AfEw
qF Wt greEe [SH Foag avar | /9
wmaeay fgg uw ¥ faet w1 @iar @
g feg ot & frr® & i el oY gord
wTras § ag guTe mfearfadl & faag,
wifcar o frarg fasde & ot wmA
& & st frolr g o fad Ofa-
faw e wga 5w fggar ®
wETT weeht § frad gard faferray wr
fgars daar § omar § | gard fafesgat
w7 T gRIR oY AT grAnfas” SR
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§ =% sErc aff fear omary o R
TYT ATY THFEA R § AR XA STy
wifcaifadt &t godr wfm frgar &
wqare frve wx oy @Y § Fr o Y
o gl Y arer & Tavar F—fred o
725 wnfeerfadt 7 wftn T@ TR &
war freer nf ) ww @ A
d Iz e mfzofedl & sC
gard ot nfx ¢ e wfer wew ww &
7g 32 e W § AR WA ¥ 27 W™
Wi aYeft ey & 1 o g AgEr ¥ OF
Yt i et w1y Feerrar war ) graife
A et o wifew | GfER T
et At forelt € q@ A wgErd ¥ 1w
ad% ¥ gard <Y e &, gura oY W
3o W foor o @ ) ETd
TTHHT F9 FIA FT UF TGA FIA W
W ¢ ogmet & argare Wt faem
AT &Y a7 arferariiz ot 3 Pt & AT
afa¥w & w=T W gF HaAr § A
T §), 7g O W § g e
FH F T

g8 AA—WIA 5T FT FF AR
AW g W &, 78 F+A9g H T AE
7T 37 I1fgd, sa% fau we s@R
Y A §7 TAraRd ¥ 1 SUTsAE Wy,
a1 s § v gfom snfaafadi & fag
FAT AW H F FAE Qar g, N
g amm uot fon? sfoee « 3w wolt
2 9% a1T 3y oo oz & anm
urelt § W 5w 9T agt wet @A g
afer 125 ¥ w wimwe At §
W aw qanR Tt R mar
# af s 8 gw av sfawca fod
wiadt ar  ag WP 1 gy s
stz grar §, cfmrd= o &, Qd
Sz ¥ 7 uwt woAr fooR dar g,

aff wifant gfordt & meiE wm
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woar §, afer wee 12wy ¥
wRere At § 1 €@ aTE B v By
Lol

qg 9% feamr gy werrew & g
g 7 WX 9g Ferred w7 ®2d & i
fafreedt 9T srare gar ar | 77 g wTwaY
W €W ST A Al Fifgw wwar qr
afeq aw oF a7 faswr ghas ITHAT
e fear mar § ol x@ fawmr & oY
wfasrd s &@ § =W alk 9T ¥
Tt & wy §, wfaw oY o FoE
wax sy & faens form & feafeamd
g1

SIgl @gi % T ATE ¥ FE W
gE a1 g, I¥ Jenfear £ gz H F14
g€ gwT, F@r aT wrfzary afcar @ o
FLFW FE L | g a9 i e
uré § fs 9 sowew § 9 Wi amge ¥
MHT FH FWQ@ & A «m wrfeamr
gafaal #1 woq ggf #T-9-T & qIT O
™ AT E | IaR X IT @R A I
oft & &7 ¥ sgagr feur W w= @
1A & aTg IFH e faar 1 @ a@ A
sragre 360 gafaaY & arq gwt 1 5w
FgT & FHEL A F WET fAwwr §, @
awo o Mo A warge frar &, & 5@
ara Y |- wow & darfear § s
FW AN ARAT HAT Wi gafa
N Az-ade W@ @ Iw FT FwPw
T wifgd | F=0T TR ! g7 a1q )
AT Tfgd 1 9g oF & g g g
%, wgr st wrfraret gormel A€ Afigat
awedt &, Wt agi ot AgX ¥ Sw oy
¥ o ferndt gafe Bt A & Al
@ § ol 3 & WY T SrEEr 9O
TR A wr agr v &1

et wrar—Ffoar  owEceTdEA
TR ey W K
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wTaT & XW wHy qgf @@y gg o, e
YT ST e AT wgar g fe foreer
ey, faat s s g it
@ §, T g o gk
50 grat ¥ snfearfadl & g ®™ ¥
[ E oY 30 fer aw Y sl
& &1 &y frar, wolt st B
T %37 200 e 3 & fast & v, o
ot v A ¥ wrgw fear, ®€ oo
WY A QX T AT 1 TWST HICQ
aTErd AgwH §, wrfearet Fwamy agwat
NMaEFgEomg g2 a4 g @
ar§ ¥ ot AvaeTe qgade §1 fam
foar, & g «f vear 5 a®@ TSR
T4, ¥ 7@ F qweArge am Ag &4 g,
AfsT e g7 a1 A g Y &, T AR®
& w1 &Y qar fear orar @, O SR
a3 WY §F g WY 41 qar g awar §,
ITH = Y oF mrfea dF Y FEAT G,
R 7z WA & fa @, ST Y Iuwr &
fow g ar wifzar gafaay & &
WAZIT FT AFL & |

TN Fg el & TS A X
w1 Afg ¥ qfaw fear @,
Fif5 qoa & sl Y ST g9 faw
HAT & | W9 TGT I AT qOT FT S
drerrw fopar orar §, @ agt & wfuwrd
Fgx § f% ag 70 Arady sfeardt @
3, zafog sqrer At @AY 1w W
qie g9 AT ] @ FEr qrar § fw
Tgt o fawt sgrar @, wwfae swrar
AT Faret 1§ 9 g @ & wiwd
TgAT ATg §—1960-61 ¥ wy WAy
¥gua & 4,31,46,552 w9y &7 qragy
gt o, o i 1965-66 & 7,65,20,998
Y AT ATRAT g | Wk o @ e
arg 1967-68 & 10,84,73,270 &q&% &Y
srwedt g€ 1 Ot ara A § 5 oo o
frre W § worer wreed gk 4 6
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[ wwe Te¥]
Ty serqer ¥ feed oY T g
§—1960-61 ¥ 50,25,545 fored wom
®T ST guT 9T, qafE 1965-66
73,19,594 fed wegm gf W
1967-68 ¥ 80,42,159 fwed w~gw
gt 1 ag v Y g T B W
%1 %1 7g § 6 097 @R AOTE &
TR qaT Fam & fag 3kard M
7aE w & 1 w9 g, Ty s &
wrd oY g% TiT ¥ -G AFE ¢ W9
N g w9 w g s, Foeer ot ag
§ fe o7 wifeaifeal Yoy @ ¥ fed
aus g o, Sfer gar wr g e
W frelt ¥ ol & T ¥ A i
§ oY o At far § oY agt W Sk
gferg seadd #Y I I W I 1A
¥ o s § P gerd onfr ¥ amdr &
A% 9T 100 &9¥ ¥ UG TE A I
8 gw @ ar 7 &, ¥fvT 100 w9ar gw
FY o 2AT VT | WA qg AL Aar §
X 9% Q| 981 A g § v Sw
AN A OF FAOT TF @ @ g, SN
100 zady &Y vz famr 3@ & Wi aE
# 9w T@IT & "I 9 IEH AT 9T
FauT FT AT § 1

% gAY #Y 7T A FE VG E
Ffe T4 A X gR Taemar fr gw iy
§ frw g fa7 Ay | T 9 § 99
m!{'\ma‘gﬁtﬁﬁﬁé’l Ei &mma
F9er, a0 T a9 war § vEw A I
g e A ¥ § | oT AR A 3N-
adnEiEmeg 2 A fFf o
AT HIFT @ 7 qua F AT &
A &S O §, s o F & 9 I
T 27 § I IUET duT ITHT JAT qaT
AT a1 7 fF ) @ aw W
sqagre wifearfeal & are 3% & v
& @ § i gfos-gee 3 4@ e
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Forw) wgmar v § ) @ Wt
fifee smRdA@mdat § s N
afer ¥ wgd § fie g W WY, Toee ®
& wwa, gfe & v Siard A ot
Far EsRspfegm afeu &
A AT F I oR gy g Q@ N
g e § e & W ady ST
a1 A ¥ N
wifzanferdl s wew FT awy § 7

% qg vl oft ¥ swrder we e o
far 7 G ¥ AG F arfeardy
seary & fag fegr omar & 9wE )
W Y ¥ wrfqarfedy & q@ adt
W,mmmeﬁwﬁmﬁ
R K qaramar & & @ a@ W
arfaq < a%ar § | WHIA A FF H
#r fem i § f5 frw a<e ¥ 7g dar
gET 7 @ § S wifeared maw W §
gt Torg & 1€ wHU qHY §  FE W@
& i qwEar #1% gheewr T TG § W
forr ag dar o agr ¥ fear smar § w0
A% 7 & afer gar fearfaar 3 o
faferaa § S8 &9 T WYX &7 Y
ifrm g sl o1 Ammaw 4R d
geEaTaRed gaT § JHE) wawd A% |
gad anfeardt g @ar | ag wer-geey
Ay A A @ o ¥
I FAL AT X g N IaET A
o ATH A @R

w19 & wfzarfaay ot agy @ wre-
Hror qard &, & sy wrfeege & 250
e g wapar o § ITHY ST w5
Ty g, 31 FA ¥ ¥ Em oW AW
a7 fase wfctom ae w1 w ot v
FeaEAT WET Y, @ @ W@ wwar i
A q@ v & fag ¥ e ¥
foqr dfem o iy o & IR 9@ W)
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grerer Y o Rfed, at 9 0§
TTAR e wAw N WE § AR
Wit SRy STt &7 ST H1E
gz AT 41 ¥ g Avww & fadew
s argar g 5 g wfaww & forer
gor § fin 9ad g wfae gadz fem
T | W Qe wfiem gEi W
arfs agt w0 arat A i
w)

o wint & e & woAr v awr
Fm AR gy TSR W A A
qAGT H@T § |

15.00 hrs.

SHRI BIRENDER SINGH RAO
(Mahendragarh) : This is the most important
Demand that we are discussing, because the
Home Minstry is responsible for kecping
law and order m the country, for maintain-
ing the integrity of the country and provid-
ing security of life and property of the
people. But during the period of our
independence we have seen that the Home
Ministry has not done its job. Ninety per
cent of the ills of this country today can be
laid at the door of the Ministry of Home
Affairs. There is discontent all over,
Violence is mcreasing. Whether it is a small
thing or a big thing, the Home Ministry
could have checked them, but we see today
that there is a demand for separate States
all over, communal forces are raising their
hexds and particularly because the party in
power decided to enter into an alliance with
one of the communal parties in the country,
that is feeding someother communal forces
and tendencics which are also rearing their
ugly head. The Home Ministry has failed to
check these tendencies,

Most of the troubles in India today are
duo to the fact that no principles, no
rational criteria, have been kept in view in
the most important matters in the country.
The States Reorganisation Commission
headed by Mr, Fazl Ali was appointed and
it laid down that States in India should be
re-organised on the basis of language, caiture
administrative convenience, economic visbi-
lity and various other factors. And we saw
in that Commission the report of a very
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able Member, Mr. K. M. Panikkar, who
strongly advocated the division of the
largest State in India, Uttar Pradesh, which
had nearly nine crores of people. If we
consider U, P. as a country, it will bs the
ninth largest country on eatth in terms of
population. and yet nothing has been done
¢o far about those recommendations.

Although certain States have been
created recently, no criterion was kept in
view. It was only due to political pressure
and such other considerations  fhat
motivated the Government to accept the
demands. People were forced to put forward
their demands violently and it resulted in
bloodhsed. But I see no reason why &
separate Vishal Haryana, which would be a
bigger State than the present Haryana,
should not be created, why the demand for
a separate Telengana should not be accepted.
why the aspirations of the people of Goa
should not be respected if they want a
separate State. If Nagaland could be created
why not YVidarbha, why not a separate
Bhojpuri ? This is the time when we should
seriously consider all these matters. It is
high time another States Reorganisation
Commission was appointed, I for one would
not mind if the whole country is divided
into zones, if all the States created on the
basis of language and culture are done away
with. But we should stick to one principle.

Haryana has been the worst sufferer, !
believe our Prime Minister today is perhaps
the strongest Prime Minister in many ways
this country has had but she has failed to
do justice to Haryana. I do not know for
what considerations, There was the Shah
commission's report. But Haryana was
always made a scapegoat. When they
wanted the Government in Bengal or Punjab
to be toppled, Haryana was chosen and its
Government dissolved inspite of the fact
that it had the backing of the majority in
the Assembly. In the evening there would
be West Bengal ; the next day there would
be Punjab. It they want Mahajan's report
should not be implementad, they first ignore
the Shah Commission’s report so that
Mahajan Commission report is not preased
by people. There are territorial disputes
between the States in the country ; thero is
dispute between Haryana and Punjab and
Himachal has now come in though it bad
no right to claim the property of erstwhile
Punjab ; a new factor, topography, was
introduced ; because certain places are higher
thas the plains, they should go to H.P,
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[Shri Birender Singh Rao]

Himaichal, as the name signifies, should be
kept confined to the Himalayas. What right
does it have on the lands and towns created
by the people of Haryana and Punjab such
as Simla and Dalhowsie. There is dispute
between Mysore and Maharashtra, between
Manipur asd Assam, between M. P. and
QGujarat, The Home Ministry has failed to
resolve any of these disputes. The Prime
Minister’s award with regard to the dispute
between Haryana and Punjab over Chandi-
garh has worsened matters. There was
enough confusion which has now become
worse confounded. It is no award atall;

no criterion had been kept in view::
(Interruptions)
MR, CHAIRMAN : Please conclude ;

your time is up.

SHRI BIRENDER SINGH RAO :The
Treasury Benches have not taken this discus-
sion seriously. Most of the iime the Home
Minister, who happens to be the Prime
Minister also, and the Minister of State
were not present in the House. You should
take a new decision that at least on matters
connected with the budget, the time should
be divided, half and half, between the
opposition and the Governmet benches so
that we can give our opinion in the House.
The country is really going to dogs. Corrup-
tion is rampant ; Election Commission has
been reduced to an incffective machinery
unable to conduct elections fairly.
Governer’s Office has been made ridiculous.
Even under the nose of this Government in
Delhi we know how corruption is going on
even in the courts and judiciaty ; people are
not getting justice. These things should impel
the Government to bring Delhi into a State.
Wiy should the people of Delhi not got
their democratic rights ? Why should they
not have an Assembly, Dethi and Haryana
should be merged, New Delhi can remain
the capital like Washington D. C. and the
area now under the New Delhi Municipal
Committee can remain with the Government
of India. Things like this shonld be seriously
considered. There are people owing allegi-
ance to foreign countries,

MR, CHAIRMAN : You better conclude
you bave already taken el¢even minutes,

_SHRI BIRENDER SINGH RAQ: 1
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have not even started ; I have to speak
about U. P.

Now, the Fazl Ali Commission report
contained a dissenting note by Sardar K. M,
Panikkar. The reason given is that a Vishal
Haryana cannot be created becanse Uttar
Pradesh cannot be divided, because Uttar
Pradesh is the land of Rama and Krishna ;
that this land of Rama and Krishna cannot
be divided (Interruption) Now, while advancing
that arguroent, this land which was the land
of Buddha, which was the land of Bhagwan
Mahavir, has been divided. This was the
land of Rama and Krishna also in 1947
when it was divided. The land of Guru
Nanak, which is Punjab, was also divided.

Uttar Pradesh has provided the Prime
Ministers so far. Uttar Pradesh has supplied
the Home Ministers so far most of the time,
Yet, they say that they would not part even
with one Bhagwan ; they want Rama and
Krishna both with them. They would not be
content. They want all this and Heaven too.
This i too much,

MR. CHAIRMAN : There is no more
time. You have taken much more time,
Please finish.

SHRI BIRENDER SINGH RAO : With
these few obscrvations, I have got to stop
because you are not allowing me, I cannot
fight with you,

DR. MELKOTE (Hyderabad) : Mr.
Chairman, Sir, the demand of this Ministry
is a very important one. The Ministry has
a comprehensive scope to deal with anybody
in this country. But the time allotted to
us is so meagre that to touch even one sub-
ject, one point, it is difficult. When pro-
blerns fike the minority commuanities, come
munal disturbances, law and order, internal
security, crossing of the floor, Ompudsman.
privy purses and privileges, river water dis-
putes, prohibition, national language, etc.,
have got to be spoken about, you can under-
stand what time one would like to take,
These are all important points,

I would like to bring to your notice that
after the first genmeral eclection, this is the
first year that the Treasury Benchés have
regained their strength and that was entirely
due to the boldness, vision and statesmane
ship of the Prigee Mivisier, From what she
has been doing, one can very casily soe that
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she is a strong woman with concrete sugges-
tions which have to be implemented. There-
fore, people expect a good deal from her.
To say Garibi Hatao is a very simple matter,
but to implement it (o the satisfaction of
the people is not a small affair. In so im-
plementing, all these points that I first
mentioned, impinge one against the other,
and therefore, it is not merely Garibi Hatao
that is necessary but a kind of satisfaction
to the whole country has got to be given,
and this the Home Ministry alone can do
and none eise.

I was surprised to find in this report
that has been presented to us, that possibly
owing to reasons of economy, possibly to
save the State Governments from the clut-
ches of the Opposition benches, many things
have not been said. The pages on Telen-
gana and many other matters have not been
given the necessary data which are expected.
It is absolutely a drab affair.

There have been Members from Andhra
Pradesh who have been crying hoarse and say-
ing that ‘‘we do not mind improving the
Telengana situation but the country's integrity
should be maintained.”” Why only the inte-
grity of Andhra Pradesh ? Why not there
be a unitary type of Government so that
every one could integrate ? Se, it is nota
question of Andhra Pradesh and Telengana.
The question arises on account of the dis-
parity that takes place in verious parts of
the country and so the disturbances arise.
Where people’s verdict is given in favour of
a particular thing, democracy is sustained
in this country because the Government
tries to follow to the extent it can. But
when particularly this Government comes
out with the repoit two years after the
Prime Minister mentioned here the eight-
point programme for the relief in Telengana
after the struggle there, what is it that we
sce ?

No details and facts whatspever have
been given. Why ? The only fact is that
none of those things have been implemen-
ted. The implementation does not lie in the
hands of the Central Government ; it lies
with the Stete Government. H the State
Government does not implement them, what
kind of report can the Central Government
give 7 Therefore, if members from Andhra
shed tears for the well-being of Telengana,
it otly means, just as gentleman’s promises,
promises should be held out here by the
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Prime Minister, to neglect Telengana a[-
together later.

I would only plead that Telengana pro-
blem is a very important one. Very deli-
cate negotiations are going on, Of course,
1 want the economic prosperity and the
well-being of the country, but at the same
time, I cannot allow anybody to over-rule
and to colonise in Telengana and exploit
the Telengana people, as they have been
doing all these years, This has been our
contention and the Prime Minister knows it,
Very delicate negotiations are going on. I
only wish that the Chief Minister of Andhra
Pradesh, the Andhra M.P's,, the Telengana
people, the Telengana M.P's. and the Prime
Minister evolve a solution to the satisfaction
of the Telengana people. The satisfaction
of the Telengana peopl: is the primary
thing. M.P’s. do not count for anything.
We have told the Prime Minister : We will
co-operate with you. Whatever decisions
you take, if you feel they will satisfy the
Telengana people, please put those decisions
before them. 1f they are accepiable to the
Telengana people, we shall mot come in the
way. What more promise can we give?
Wc do not want to say anything against
anybody. The nation is facing on the one
side the refugee problem from East Bengal
and on the other, there are various other
internal problems. There is the question
of implementation of many of the promises
that the Prime Minister is anxious to imple-
ment. I wish all strength to her and I hope
and trust that in the coming few days, she
will send for the Telengana people, sit with
them, discuss the matter with the Andhra
Chief Minister and the Andhra people and
evolve a solution which will give peace to
that part of the country. 1 do not want to
say anything more. I only hope that the
solution to the Telengana problem would be
found very very carly, as the people are
getting very restless,

ot Wger arfge (qfwan) @ s
AT grgw, W A & gafers
arery g g% g sg owar § e dw
feqrddlz g1 gard WAz, AT Y
gfaam & av qret Y dfewer &, oY wgr
¢ 9a qr amer A W | SE @ awe

st 8 wff favgw @ it Qoo
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wget § vt 3w o www &T & ag g

g ¥ off wgwarg )
g fearéde ot ferd o @)
T §

“The communal situation in the
country gives ‘cause’ for concern.
Government have, in consultation with
the State Governments, taken various
legislative and administrative steps to
deal with the situation,”

& wgaT § F 9Yw a1 Aty Saar
tefafreifen wdo ooy Rza ¥ fwar @
wio @ fed wgw € fF wied gy
fear & ? st afoedfer ar defufreifen
de wvd R Al fer s
fagued 0 3w v ¥ fady | gw Fee

o A W, TR A g

& wuw! wWawA Ak Y g
fearar wrgan ¢ 1 R wRw § B mew
fafrerw gt i &1 & aTgar §
Freet Wgfem amgw, fedt Mfret oot
We I fawr § 1 pivnT Afade) #
QW S AEAIRAT &7 &1 x@d Ty
g

“In keeping with its past tradition,
the Congress is pledged to protect the
rights and interests of all minorities,

The dark and evil forces of right
reaction which masquerade in a variety
of forms are intent upon desiroying the
very base of our democratic and socialist
objectives.  They are atlempting to
consolidate their position. They exploit
some of the genuine grievances of the
people and arouse the emotions of
various sections by preaching religious
fanaticism, racial supremacy and
chauvinism, History records that

fascist forces always emerge through
such nefarious manoeuvres. The

Congress is determined that this shall
not happen in our country, Apd for
this purpose, it will take effective
measures in all fields, including educa-
tion at all its stages.”

WITATT AwT ¥ ST wgr

Demands for Grants, JUNE 23, ¥
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““The Constitution lays down that the
State and local authorities should
provide adequate facilities for instruc-
tion in the mother-tongue at the primary
stage of education to children belonging
to linguistic minority groups. It shall
be our endeavour to implement this,

Secularism is one of the basic tenets
of our Constitution. In accordance
with bis constitutional imperative, the
Congress will strive to ensure that all
minorities have full freedom to establish,
manage and run educational and other
institutions,”

T firew #taga o aF § ) a &
AT I FATAT §

“The Congress, therefore, appeals to
the people to return its candidates to
the Lok Sabha and thus give it a clear
mandate to :

(i) continue the advance to socia-
lism through democratic process
and devise administrative system
capable of speeding implementa-
tion ;

(ii) put down the forces of violence
and disorder so that all our
citizens can live in peace and
harmony.”

/W Y 7FA 497 fF IR AT
TG, FHE NI TN gy
& ot e qu frar o &few
IR o § aeEN & a9 Fg oA §
fe 51w fafreecQ o) Fgle & wawr o
form 7 fear war & S Py gy
g qre w8, ag fase §, @t 4
Wk gafers oF sor f 7 wgr o
Rt g femecifon & aR ¥ g oy
§ fr Ao iew sefew T & ok
&1 % e § e ag fawc §, vy ot
we@ YA W e ook 1968 F
fafrer fade o/ o s@ET AT W
firft @z & et vy A fowr wr § 7
& O vy IEw! &y A e smm
WUT I O AW P WK I Wy
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figar arrar oY gafew § w8 sare A @
Wi et oy € mff e T §

g fafivec o awr off ¥ oY TR
o Sk A o awfee Fom @ Wik
Iak ag wur war a1 fp TEwr N
e Ry & wTY | A WIOR TR A
g ol I uro @ awy § 1 IEH

7 ey T oar frogt ot 9
Feame dyeer §t et § gty TR
Fed § wm fear o | greite 9%
¥ IR ¥ irTw dfeR § ff 7w 5y
fear mar ¢ ¥fFm v aw 39 A fear
Tar g s T f o@ et Fwk R ¥
FgFgl Ta7 ) awe fewtgwr ®) A
e forgr Afa wEf A A1 I & Fag
sifaer 7 fer mar @ fewtes ot
faeger @it §, @ & 1ag aga Fow
o @ ) g & ar ¥, giena &
ar, frfeada & arg, fael & amg woq
oY $g F132 fFY ¥ 97 qrdl ® QU FA
FT HTIFT AT FT A7 Tifgd | WA WY
b A v § @ fow o ¥ I9ER
At ST 9T ¥ FI AT I oA W E,
w7 99 gawy ¥ B oad i ¥ Qar
A 7 WA ® 9g aww A
FT WY%T WraFY 7 0 Wy fF
T Suk 99 {5y 1 §ar ) AR 5y
TRIRAF R RE AR I WA
fibg & Ay wTewr QU w<ET Tfed |

wgt a% #rgaw  feweidfam &
aegF ¢, awe oftw § @®  garfeaw
o s oY AT g T &1 gl sefide
®Tg &7 ! T guT 41 IAA  GEwT
fore oo frar oy ar 1 g g fe
Foff¥e argw & gawr e faear | wox
Tyw § g wgrer

,““to achieve this my Government are
firmly committed to implementing the

fpenomie and pocjal transformation
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outlined in the mainfesto which has
received such overwhelming support by
the clectroate,”

foc v ww v g S § ¢

*‘the persistence of communal tension
in some parts of the country and
occasional flaring up of violence consti-
tute threat to our secular democracy
and to the basic value of civilised Hfe.
The Government is determined to over-
come this danger.”
¥ ax ¥ wft oot § Afer wft Frgw
T fag sifews aff o § anfe o
TG FTT HT AW |

R AT o agw g N M
uw ot w1 fors fear a1 | & onf
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AR AATE WM A wx femr § o
9 F4UT A G W@ ayAr wrfye
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gY Y &< W WK ) &Y 78 W far @
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siefew wiedizge T o et qaren
oY WS, e ffreeT e Savde gy



X7 Demands for Granty, *

[ dgez anfigz]
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“The communal situation in the
country gives ‘cause’ for concerh.
Government have, in consultation with
the State Governments, taken various
legislative and administrative steps to
deal with the situation.”
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“In keeping with its past tradition,
the Congress is pledged to protect the
rights and interests of all minorities.

The dark and evil forces of right
reaction which masquerade in a variety
of forms are intent upon destroying the
very base of our democratic and socialist
objectives, They are attempting to
consolidate their position. They exploit
some of the genuine grievances of the
people and arouse the emotions of
various sections by preaching religious
fanaticism, racial supremacy and
chauvinism. History records that
fascist forces always emerge through
such nefarious manoeuvres. The
Congress is determined that this shall
not happen in our country. And for
this purpose, it will take effective
measures in all fields, including educa-
tion at all its stages.”

-d VA Ny ss

“The Constitution lays down that
the State and local authorities should
Provide adequate facilities for instruction

o thy metherstoogue at the primacy
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stege of education to children belonging
to linguistic minority groups. It shall
be out endeavour to implement this.

Secularism is one of the basic ‘tenets
of our Constitution. In accdrdance
with this constitutional imperative, the
Congress will strive to ensure that all
minorities have full freedom to establish,
manage and run educational and other
institutiors.”
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“The Congress, therefore, appeals to
thé pebple to return its candidntes to fhe
Lok Sabha and thus give it a chdr
mandate to :

(i) continue the advance to sotid~
lism through demooratic plocet¥’
and devise administrative systom
capable of speeding implementa-
tion :

(ii) put down the forces of violence
and disorder so that all our
citizens can live in peace and
harmony."”
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“to actuevc this my Gavernment are
. Brmly ‘committed to |mplcmemm3 the
_eoonomic and social transformation
outlined in the manifesto which has
received such overwhelming support by
the clectorate.”

s o i lin

““the persistence of communal tension
in some parts of the country and
occasional flaring up of violence consti-
tute threat to our secular democracy and
ta the basic value of civilised life. The
Government is determined to overcome
this danger.”
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[sR fereary Fox]
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WX |rm won wifgg 1w o @
STy ey § fr oW wer ) @ R
o omQ wr .k & pow KefeEw
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T OsET FT KT W § Afew un
A SAN v wfgw | T et ¥
grq & g wevad F7 wii &1 @wed
FWIE )

PROF, MADHU DANDAVATE
(Rajapur) : Mr. Chaitman, Sir, in this
debate 1 would like to briefly touch four
important problems —the problem posed by
the Naxalites, then the problem of the
communal and caste tensions resulting in
conflicts and conflagrations, the threat that
is posed to democracy by the institution of
Governors with all their discriminating
behaviours and attitudes and, lastly, the
most crucial problem of reconciling the
legitimate regional aspirations of the people
with the wider claims of national unity and
integration.

As far as the problem of Naxalites is
concerned, we must realise that Naxalites
are not just violent gangsters who are
merely interested in dislocating the demo-
cratic fibre and life of our country, If they
are mad men, therc is a method in their
madness. They are ideologically oriented.
It is undoubtedly true that they have mo
loyalty to this country. The moment they
gave the slogan that **Chairman Mao is our
Chairman’™ and *“‘power grows out of the
barrel of gun,” it became absolutely clear
that they are not only believers in violence,
not only have they extra-territorial loyalty
but they are ideologically oriented. They
accept the way of life of Communist Chin&.
They want to invite the Chinese aggressors
to this country. They do not have any
loyalty to this country. Thercfore, we must
remember that the breeding ground of the
Naxalites in this country is not merely among
those who are eccentric and those who
believe in violence but among those who
have certain totalitarian ideological orienta-
tions and want {0 exploit discontent among
the people. Therefore, the problem of
deatlag with the Naxalites is both the
problem of law and order as well as the
problem of removing the root causes of
explotation in our socio-economic life
which are responsible for throwing the
young flowers into the lap of the Naxalites
and thereby destroying the democratic and
noble urges among the youth. Unless these
steps are taken, I don't think the memace
of Naxalites can be curbed, Just to give
an  illustestion—not to elaborate . the
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problem—in some areas of Bihar, the infil-
tration of Naxalites has already been
started. One has only to visit those areas
and try to find out how the young among
the landless are becoming Naxalitics, They
find there is the tyranny of the landlords ;
there is the tyranny of the Zamindars. They
are not able to do anything to fight against
injustice. Unfortunately, their morale is
completely broken.

If the disorganised adivasis and peasants
are not able to fight these landlords and
others who are exploiting them, there is
some sort of vicarious satisfaction in them
if some young man throws bombs at the
landlords and tries to murder them. I have
come across young men and adivasis and
peasants who have said : “Sir, we want to
fight these landlords but our economic inde-
pendence on them is so complete that we
have no strength left in us to fight them,
So, we are not able to do snything, If a
few young Naxalites are able to throw
bombs, we get the mental satisfaction in a
spirit of revenge that though our injustice is
not removed, at least a few of the men
responsible for the injustice have been elimi-
nated.”

Therefore, unless new direction is given
to politics, new policies are formulated and
content of socialism is put into our body-
politic and all the root causes of economic
and social injustices are completely removed,
it will pot be possible to fight the Naxalites.
It is not possible to fight them only with
bullets and bayonets, No doubt, they have
to be decalt with in a firm way, We have
to deal with the problem of law and order,
but at the same time, the sociological and
economic aspects of the problem must never
be forgotten,

There is another problem, the problem
of communal and caste tensions. There
have been so many riots in the course of the
year. The tragedy in this land of Mahatma
Gandhi is this : In any communal riot when
Muslims are killed, the Muslims are distur-
bed. When Hindus are killed, the Hindus
are disturbed. But very few in this land of
Mahatma Gandhi are disturbed because
bhuman beings are killed,

Therefore, & new consciousness has got '

to be created. It is no good putting the
entlre responsibility of riots only on one

community—whether Muslims or Hindus,
\We must go to the root of the probiem.
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I have some to the conclusion that those
of the old generation, who have geen the
partition days, will never be able to tackle
this problem of communalism at all. Only
the rising new generation of youth may be
able to do the job. Onmly thosc who are
completely free from the hang-overs of the
past will be able to tackle this problem of
commumalism and casteism.

I
Let us not try to fix up the responsibi-
lity of communalism only on Muslims or on
Sikhs or on Hindus. It is basically a malady
of our tradition-bound society and unless
efforts are made by all sections of the
Government, all wings of the Ministries,~the
Education Mimstry, the Home Ministry will
have to play their role,—and there are all-
round coordinated efforts, this problem will
not be solved. We have to evolve proper
training of the youth, A new modern mind
has to be developed in the country. Only
if the forces of medievalism and traditiona-
hsm arc destroyed can communalism be
destroyed in this country.

As a tcacher, I tell you my experience.
Right from school and college days when

students rcad test-books of history they
imbibe all passion and preudice. They
themselves compartmentalise life into

Muslims and Hindus ; the heros of Muslims
are different ; the heros of Hindus in
history are different. Integration of society
cannot be brought about on the basis of a
biassed study of history and geography.

A new trend in Education will have to
be evolved. The entire curricula will have to
be modernised. At the same time, coordina-
tion of various departments will have to be
brought about to evolve a new modermn
youth, When such a ncw mod=rn mind
of youth develops, then the remnants
of communalism will be destroyed,

I only touched the communal riot
problem ; but what about the problem of
conflicts born out of casteism 7 It is the
tragedy of this country that if a few Hindusa
or Muslims are killed. right from the village,
up to the forum of Lok Sabha, there jis a
big furore but Wwhén a few Harijans or
Adivasis are killed and Hagijap  women
molested in distant parts of our coumr;_-,
there i3 not a ripple on the surface’ 6f our
public life; because, the victims of, atrocitios
are condemned to the degradml life of
Harijand and Scheduled Castes,
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You wiil always find that whenever an
educated man, a wealthy man, an aristocrat,
is murdered in the train or anywhere else,
headings are hit in the newspapers, but if a
Harijan or adivasi woman is molested or
murdered, nobody hardly takes note of it,
because victimik happen to be neglected
Harijans and adivasis.

Therefore, this problem has to be
solved. How many atrocities are being
committed against the Harjjans and
adivasis ? If you go through the Govern-
'ment records, they themselves tell us about
this, and you will see that these atrocities
are on the increase. The caste tensions
are on the increase. There must be
preferential opportunities to Harijans and
adivasis, A new climate in the country has
to be created,

Then, there is thc problem of the
institution of Governors. Again, I do not
want to elaborate this problem, but I want
to tell you that the way the Governors have
been functioning in different States, it
appears that thev are behaving in the most
discriminating manner. Very often, we find
that the fate of the Government and the
character of the Ministry is decided not on
the floor of the legislature but on the
precincts of Raj Bhavan where secret con-
fabulations with the leaders of various
parties go on.

Tn the absence of anti-defection Bill
many legislators have become transferable
commoditiecs in the country today. We
find that sometimes, those from the Congress
(R) joimn the SYD when the SYD increases
the volume and sice of ils Ministry to
accommodate even 53 members ; thus the
SVD becomes strong. When the situation
changes, the SVI) goes down and Congress
(R) comes up. All this happens because
there is the politics of defections. Asa
Member of the Opposition. let m: admit
that it is not merely the Treasury Benches
who are guilty of this crime but eqially the
Members of the sections of the Opposition
as well. There was only one Acharya
Narendra Dev who afler leaving the
Congress resigned his membership of the
State legislature, faced clections again and
got defeated. But in the defeat of Acharya
Narendra Dev, there lay the triumph of
cthics in Politics. How many of us are
prepared to do that ? I think that is the
Malady of our politics, Therefore, both the
Opposition and the Treasury Benches should
8it togsther and.try to evolve a ¢ode of
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conduct against defections. For some time,
the Treasury Benches may gain by these
defections, and for some time, the Opposi-
tion may gain, but in the long run, it is
democracy that must gain, and, for this
purpose, defections have to be completely
eliminated,

As far as Governors are concerned, ono
of my colleagues in the last Lok Sabha, Shri
Nath Pai had made a very valuable sugges-
tion. The Governors are appointed not
merely on the basis of their impartiality,
but very often, the post of Governor
happens to be a rehabilitation compensation
in politics. Some one is defeated some-
where in the elections, and he is an old may
and has no vitality and dynamism left in
him. Therefore, an attempt is made to
rehabilitate him as Governor. So, they to
very often try to remain loyal to their
masters, the ruling party and they try to
serve the politics of piracy and of defections,
Therefore, it is very necessary that even
when the Governors are appointed by the
President, at some stage, the Lok Sabha
should ratified the appointment of
Governors. The situation will not be
changed otherwise.

Then, [ would like to make a passing
reference to another important problem,
‘There are so many inter-State disputes, such
as thosc between Haryana and Punjab,
between Mahrashira and Mysore and so on.
Though [ come from Maharashtra, I would
not speak on behalf of Maharashtra State
alone, but I would like to speak as a
member of this sovereign Parliament, 1
would like to admit that when there is a
dispute between Haryana and Punjab or a
dispute between Mysore and Maharashtra,
really my mind bileeds, for I find that all
the national parties get split up when it is
a question between Mysore and Maharashtra
or a question between Haryana ana Punjab,
Where is the national integration then ?
Therefore I would like to appeal to the
Prime Minister who is present in this House
that for God’s sake, let her not treat the
problem of inter-State disputes from the
point of view of ‘political expediency’ but
evolve agreed uniform principles for all
inter-State disputes. Whenever there is any
dispute, refer it to a boundary commission,
and take a commitment from all the
national parties that once definite principles
are laid down for tackling any inter-State
dispute, and once the boundary commission
on the basis of those definite, terms of
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zefevene tries to settle the dJispote, there
will be no agitatiomn, Aflter that let the
Government take a firm attitude that no
premium will be put on wviolence and
sgitations. Omnce the agreod principles are
evolved and the matter is referred to the
boundary commission and the inter-State
dispuote is solved, even if there is violence
and ‘even if hundreds of lives are lost,
Government must take the decision that
since all the national parties have accepted
the uniform principles for the solution of
inter-State disputes, even if the heavens fall
bn eurth, they are not going to bow down
before violence, Only if that attitude is
tdken can the law and order problem and
the sociclogical and psychological problems
involved in such inter-State disputes can
be solved. T hope the Government will adopt
a long-term perspective and not the
perspective of shortsighted political ¢x-
pediency.

sft gR ot TaT® Yyt (frermaTe):
warafy wew, & svar ATERQ A v
ATgAT §, GEAET AAAT ATEAT £ | WA
a foadt Rew s 1% § % IR we
€ 78 |z 7@ F [rfgd | s A
7€ ®e a9 § a1 9gy Iua awfafa-
& WX A¥H #1 qieqr ggar §, afaqwr
WY afeAT 9T, WSy wfwmw gl
T 9% g, 9uk arg arex feeggw
i 8, udAfeefady wma fire Y aea
AT E, WA ¥ g R g
&1 fegm A gl e owT & AY
T |z e, foe gan G,
fox 7§ Rz adT @A ¥ w0 A
weann | & sgar g & ogErd wrew
fafreey o Fanfiss oz s fF uw
1§ Rz Tt axfi )

it AT oF ardt ¥ Fevrn % forw
fiear, & Y AT W7 wreely B, & A
o ®1 HEgTes SR OF iy
g S w1 deaew § WX gew
Rfwic g § o 99 o W ¥ o
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T AT X W | o gore wreh oW
Y & v v £ g ¥ o
ey ntr § gR dwfel o oy
WX FTET W) g e wiftegds
¥ % 60,000 ¥ Jwrfedr & ofar
g1 & ax wat ¥ omar @ A @&
wra F4aT o1 fr fraeht oYt @ @t
TAAT AT W EOT | GWT W §W
100 %o AreETd W E A A VE
TR A 200 o [T W WIX W
Qz anir  aY 400 ¥Ar g ) 7y A
3 fe forelt Y Rz aft, s fafr-
ez v, gfom Y Iad wTe wE )
g ot & fafreet aax arar 7 £
afeT Y R ¥ at s fafrec
a5y & xw fac & s § f oo uw
T FE ©T T T4 |

ag &% ¢ f5 frgy el ¥ g9
AFAMAT AT TET JgT WA § AfFa FwT
% e ferdr a@eTAr wrgar g1 gt
g § wavEd! & e gu, e
st afafaa 17,000 # danfiedt ok,
afftr wa qwEl SY cAwwA gy 9Ew
5,000 %Y drficdy mré 1 ey 5 Wl &
12,000 % fanfedt fax of 1 fadide &
ITHr 24,000 A FurfEr wrE, Afwr
9= 7N ¥ q 3l 9% 8,000 £ Forr-
ft @ € T oy S o v IwH
ITH FHTAE AY S ) oA )

Frh sren fafreet & A@wAT W
far ot 8 crfe sturw Twer § SEd
FeTTAT w7 A HwEr gwr §, greife
IGY AFE WU W7 AP AT gAT § |
Afra cad aryge A wew arer ofedwer
MR ¥} § e gmo @
ATE ©F T §, TEET FE & wy
(srwwrn).., w0 gifefery e



225 Demands for Grants, ASADHA 2, 1893 (S4KA)

war & o forg ooy @ wid o ¥
Ferwt et ot fare f.qw” fag oy
g ar fie JsT AT Y wEAT G AT O
-Rfafera-waer § 1 R v e Of-
fewm ¥ oag ol it & oot 93
rerese@ § o e e el
Y TAwY {8 T W W ...

) qRo WA O ¢ WY qgH
wg ¥ 7 qE wwg W AT Y A, uw

T F qr 73 | You were not in Con-
gress then. Now you have joined it. You
bave no right to speak like this, Itis too
much on your part to assume this pose. The
Andhra members are here. They are not
speaking. It is most unfortunate that »
member from Telengana is speaking like
this........

st qao Twnm Ywd ;. awfa
wgEy, f§ 39 A R 9T WX Qo
THo Qo & UNFYA A & A wrafaay $1

SHRI M. SATYANARAYAN RAO:
You were defeated again and again. (Inrerrup-
tions)...Why should he go on with this kind
of history, 1 was* elected, this that and the
other,

MR. CHAIRMAN : Let him continue.

WY gwo TwAtaT ¥ awmafy,
g, & fedt ordl &7 I aE @
iy @ sifeqits Yo & @
wiafaat wy goar, e oq @z § @
o ok AT w7 wEwWr wiar 99
R shiw ¥ wdw 1 Wk g
ek fie Bommar ¥ AN wifegoeh &
og W7 4S WEX W T, THAR Hed
o o Ty wwwx W, agt ot
g s@ ¥, ¥ N Mg §
200 syaeft v i DR ¥ ‘Afiey fora
Wiewr ¥ & gF @ w1 97 P o
LaUl LR

26

SHRI M.' SATYANARAYAN RAO : I
robject to-this. ~He tas ‘named persons who
are not here, He i3 not supposed to do it,

- MR: CHAIRMAN "¥ou will bave your
turn,

‘197172

16.00 hm,

"ot gmo crwtfrare Yyt : wwmfa
wged, § ot Faasr@rgaRy
ey wT @ 0T o F iy o a
st &Y aqar wgY surEr 2, (eqwwm)..

SHRI M. SATYANARAYAN RAO :
Let us settle the matter there, not here.

MR. CHAIRMAN : Please do not men-
tion any names.

SHRI M., SATYANARAY¥YAN RAO:
We never mentioned any names. We never
condemmned anybody.

sit @®o TraTtaTe T : @T A AR
AT W X ar &Y aravad ¥ AT OAAG
feyAdY & oo g% arewr § @Y gEL A
gr wifgy | gaAr afadgt S o A
g 1. (=awm)...

SHRI M. SATYANARAYAN RAOD:
What is decency 7 Have you got any de-

cency 7 Without knowing the matter, you
are shouting.

wTARAST @ 7wl Al wdr
gaa 3 fifaw w30 1. (sowaw)...

=it o TRt Xgd - A 7 Wl
T & du R, 7w aegw @@y, T e
HAHT F AT W | TAEE ¥ qreide
Foar g § eafag ¥ ¥ s QR 8
qretire § O ¥ g ez &1 R
@ AT G Wigy | . (owwaw)..,

SHRI M, SATYANARAYAN RAO:
You ‘must understand dur feelings also, I am

mpresqnting the whole-region, - You are’ agt
vepresenting,
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W Ow @ Y, ww i e |
wiraeh ¥ wen, g e diag e
waay v gw darc e § 1. (sawsw)

ot gwo Twnwe Twdt: va &
wh e sgm wgm § N fo ¥ Ay
wg @ ¥ fs et & amg wrew fafaee
* ada | T g giav wH
ardt g ¥, @ foow argfesw § 3N
feeaw %< ¥ 6 &« ¥ & ST o) qar
T FT § goft g W) e wEETIT |
AW GF AT A oy F famw W oww
FET E, OF WQ &GT L, TF A
frar § sk zeR f7 #1 9% 39 WU
a8 AT 1 Wk 9 A 9T )
fre o & fom o g dar A 4
wig & iR & sgrrwgmg
wodY aTE ¥ gEl "I S fewra<
wr Amfgy fr @ & gw o oF A
& 1 ey wIT gl 9 A F AR § WK
T qiw aT® 5T AT FT 697 a5 § 6%
RmHET WY Hg ATEA )

TF A WX FEAT qgar g | qfw
PONA g Ry fFRgeF A 2w
W R WA FEE I
g § ¢ €T & WY g% @ AR gE S
& & sl #Y aga way &1 QA feeT
frammr # s o} 3w AT
g1 % qgar g 5 et s sy agr &
frwrer faar oy #iifs € ¥ g @At
oy grew o At § ... (swaem)...
& fafredy o0 o F waw vor avAt B
FogsddieE tfFt e R
W ¥ UF W gx fmar ww, W
Iy SuTET A€ AT § Y gAY o F avy
w3 foar a7y | & fedt fafree< agw &
sgr wrgar E % gw e 9 3 9@ Y
v 7 53 &7 9 & w7 8 wrafagy )
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RREFF M e § 0 fe s
TaRE

ot waw fwire wat (2har) @ A
awrafy oft, g s oY w0 ¥ andw
¥ K aer g § 1 U e & aeeq §
o% ag frdaw s § e 2o & o s
#1 waear § uw fafews A 9T g
frd oy & f? 39 wiawas w70 For¥
TAIGEITN I R AW N AT H
R & AT §-UF a1 I @ q @|q
¢ o Ave gEawfow § fammm 5@ §
R /T qaw AR 3 & e Fggam
Y ¥ o aw & A arhfaw
qET STAFA & AU gAw avg & IR
#) TERIATH FTQ & | FAT ATAT & AW 97
o S ¥ ATY 9x, T 9F & 99 99,
4 faarer gfoamm & amw o, W W)
e Al o g w®E @ g, w
qifzar Fama § =t aF & ggrd W@ A
) AR HT W § oF wgwfa & am@r-
T dar w7 & .. (cmawm). L F oA ¥
g frdew wer wmgar g fr @ e
ST 9% fomar wmar @i 3t ard
FHATE A qAT FW@ § O amg s
Tifgd | T AW FT IGR T O wWHEAS
AR AL TFAT, 748 I 710 9T
FEAT §, 7T NRA® ATH G aFaAr §, 7
A9ET ¥ AW T FEAT § AR T
UEITEH & ATH 9 g GHAT § ) FUC 3T
¥ AN ¥T AT FT ITAAT &, AT AT
N FEAAFAT T A F wrqd Avewyw A
Fgr wgar g T wifas st O3
wifes fagt & famfo & & o fear
T gFar & 1 gafag @ WY ) ek e
qifedl & foawr $1€ wriww sdww a4
T ww A g A @ wifgw )
Vg Y wrfea) A g F ww Ay W
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s Qiar =ifgy forer waar mfes
svorw § 1 & wlvw ot s A v @ g
afew & t wgar § o e andt ar
8w aifeat #, fyawr wea wifaw
sRww §, oF wifgs 9ifw §, g
arfed | Afew dorme & werrelt gor WY A
grft wnfge, faarer gfcarar &Y =i 5<&
T @ %t gz Al i wrfgn, fawr
T ge g et Mg e M g W@
wew § 9 wafad ymawa § ar fegg
wgrawr & fs e & aw T yw
Y TEIAr F @A I&T FEAT TGS §
I gz g e Wiy

wgwmfe @Y, @k ao-Ee & A
gedafea #1 oY QI AAar § | 9
agt qT #to dYo uo FY qTw ¥ s aqw
ol 78 W ¥ fF siwa Fmm
qare # gfow &1 9 @7 aqT g 1w
e N g ggd R 1 Sad & 15
g g% 156 weard g€ §, qodifa®
TOHE g ¥ AR W Is6H A
134 gael ¥ swgfee wifFese & o
mife ¥ 1 g A @ T IFEErd ®
W R T SAd W & ¥ g
miwwel #7 g1 91 ) @ FF FA07 F 77
geg Y @ segfare wifaeee w1 gfew
AX A AT FIAT Fgl a6 % g, I,
framafm 1 TR W & weR sft
TFEAAE FXIZHFE Y o AT qaeqr
T AW & (A9 g T HT G AAqv
qer, & gEE! wIW Ia 9 AW
dfeafafre dnil & fawms |

ay &l § fr gart ¥ o awgadfeal
AT Faw e awer 1@ g,
wifaw gwwear § 1 Sfes sk wre & w1
VITRY wqr ¥W & Wi #Y wdAr |
78 Wraar wifge fe ot ow A & faarr
¥ famare agt Y, off ST e srea
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# sreqr AE @A, WY A7 ¥ AW H g
Tenl § fefiem dwT & agi A W
feararst & smar ox @ Ao A A
ET N AT gy § W4T W W
% gz fraet <@ wrfed ? wefd @
faww ax ggwmaT Y wiiTEr § faane
O wifgd, W s gvea @ A i@
S 9T oY 3y QA woer wifgd |
& XA F S agH W A § qgww
¥ W AIEET A S A Ay §
WX Fiiggua #t agwar qgy § N
¥ wfd @ a@f dgw & afed oie ot A
F AT AT FT AT A §, ST g A
qF aardY o |

arg & garafa o, w19 #7 = A
¥ g oY @F AT qar 8 0k B, -
Afaw @l § weerarx Yt Iw g Ao
Farerrr wrgar g 1 EeT Rer ¥ faagd e ¥
ifafess avg ¥ Nfedifoa= § weeram
F wolta ad% & 9ur X gar § 1w
FT U1 7t §, or et & Qo wrar
TH T UR T A9 79 3 & 99 @
LR W& WA FW F fad, g%
araw § 7g Fwew ¥ oW aw g
Faq oA@r § A AT | TF wEAY
1967 & gara & arg ye g€ Afeq ol
% @AAE g@ ¢ faere & % @
2| 9T UG WY T § AT GG WATEA B
W AR Awiar ¥ s @
TSI WEITHIR 7 gaen & fag Igas
@1 93, W SEw fad w5 wA
¥ | & ggwAeg 9X WiWGQI A @
g | g W § gg W Tofas dikaron
qudt § IEA gw @@ §Ow § dar N
e MIAT 75 W@ ¥, Foar § A
agr § afer fadet aw off a9 &
g1 @ fwrd w wigw oW fran
st wifge $R g Saonw fear s
CafEge A q Ay o Ty % f-
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TN, UG O W EY . OR ) WWEs ¥ Wi § o ¥ qeuandt wrk wy ) e
g, ifeferw & Efew mcragl WAl o crorear ¥ g€ 0 ot e arge ¥ el

frmiweie ¥ s A g, wwad ¥

fak srerr wfigar w1 Saw were g T ¢

wift: & adit-aweer gadn oW grOR
T - PEWT WIEAPE : wreqpr ¥ grE B

1967 & qur- Tk S¥urare &fEE % T i gwerew wege # & gn el

wYE o, W i g€ 1 A s
Tordfifaw wesrare G @Y § IEEhAEY

& o T WY s wEgw e

1 @ fag W 9 g O W
wifge |

T AREY N & gy AT w7
fesrrar =TEAT § 1 9T { dawy fFar §,
firdY oF warfaw s w11 & rar w@v
g % wre o fawr vy ot il ) Afew
¥ g el ¥ anger g fw oo S
s wrefiAT Y o e ¥ v g
WAgT ®T USWIEH W gurd v
afir Y WAl Y dw < & ) uTer vEare
¥ wut § wpfay & ogeeod WAy #
fn ag woft geafer WY 3w @ £ WX
wre oY fawre o §, Pty ®
wwry F wor W@ ¥ 1 ¥ wrvg AT "rgar
g from aedy #iforg @ o difer 5t
W gur, 7@ WY eered € mr, ot
g & g felted ¥ @ arevaga Av
sy fairer ®7 @@, wodft gafer W
WTORT T ATy 1 & qgd-agd giewt
T ) wivg @ maeqr g
Wforg 1 gw oy gral §, € ® T-
TR § FT7 gHAET HE@T AT § ) w6
oy & ogdr e e A fr
¥ gar s fw & o agw aew €
ararRw wrefy feak gEEw g ag
WY WHAT, A% qIHI I T I WY |

W ¥ vy & agmew o 0w
arT WY T AVEIT W -, femr

Wi xg A w AW § fF olegy Xy
AR oR-ET 9T § 5% Aoy, sty
AW IggT T - wErer AT | AFAIT
a¥aT § ¢ o wr s o Forriam
¥ iR a, fored AT o Y @k
R N mmar. w1 fagw (e w@r oy
wfoew s ¥ ag seay faar a7 fs gk
T ANNIT X P gH grf M A dw
T W@ ar ¥ A ¥ a0 eaw
e g F g€ w% o § agd
waqe # gE wE A S99 e
shrdr o Fopomdem s dfges sy
*r Fepwder &Y aug ¥ ag wage A i
ey @ 7€ AT wivT o faerfon
s A & ar- fafed N wAET §
fedwe w fear wic ag Gwar frar f
ety grf W ¥ fag efew
7€ & ¢ 913 o feufir ag & fF o
grE w1 & AW 9 o gAR ¥, W
‘ﬁ!‘ are ﬁ{o lﬂ‘o, q‘q‘o,lﬂ’o,w-
T e W ¥ dw e, OF agw A
St & W A, A A, A A e
W 1 v & frg o § fF oy ¥
Y Uwegm Y Sfgre § a3f qxdw M
eqrAT BY Sy dA A e ank ¥ wta
W g smew P ¥ qw W i §,
wox 2w & wrew fafreet ¥ frawy
Anvee fer 8 | qg wwww R waw &
fores & Fr g Ty & e wol R
FUTEN W T faw ST @ § 07 agwew
gRwwes i frapar | Wi s g
& v gy s e 9¢ frewe wx
@ § WK wwwn § B ve-ow-qy A
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o ¥ @ q fewr we foar g ) ag
T S § - yewr ol & o
areyw o€ 1 guiard e & ge
woY ¢ wtw &) qwAnft & g SR
§ 180,000 femml ¥ ¥¥ R A AAR
# smeder fe § e faed @gw sae
whiw & gh-yomwrg A & v A,
.- g% v v § T m A ww
ane wY gy T forar o 7 @ qeEe
T qEA HAT T AT e ey
ot wRTeET W QP | AL AT AT
¢

TR & e ¥ aw N gaEE
TAFE

SHRI FRANK ANTHONY (Nomimated
Angio-Indian) : Sir; 1 bad given notice of a
cut motion on.the need to stresgthen the
functioning of the courts at all levels, Un-
fortunately my motice wasilate. But I had
advibedly given this notice wis-g.viz the
Homp Ministry, which 48 not unduly repre-
sented here today but my friend, Mr,
Mirdha is here, because it has been my
experjence that the Law Ministry hag been
relegated relatively to a position of nonen-
tity in the hierarchy of ministries and it is
the Home Ministry that initiates and imple-
ments anything that tends to strengthen or
weaken our courts.

Sir, it is axiomatic—wyou as a lawyer
know--that our higher counts particularly
represtnt today the bastiom of our demo-
cratic viability. I believe that jt is our:
courts that essentially give credibility to the
Indian democratic ethos. And it is said—
it has, become rather & cliche~that they are
the pustodians of the rule of law. As a very
distinguished former Chief Justice said :
The Supremme Court is the sentinal on
the gu/ vive to pratect .the fundamental
freedoms of the Indian citizon.

Now; lot-us be quite honest. For more
than .10 years there has been growing anwiety
among the mom responsible sectioms of the
logai profession at the increasingly- disturbing -
tymptoms of the' rapid decline in the stah-
darde.and. the guality of our juliciary from
top 40 bosocs. I say <this withrthe doepest
of zograt.  As-a -practiving lewyes condi-
tionsd.dm she utmost -of ithe. Fedpubl-for' the
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judiciary I am allergic fo .irresponsible or
wanton attack. So, what I say, Sir, is
merely because 1 feel that the profession to-
day must cherish the maintenance of demo-
cratic values and if I seem at all critical it
is only because we daré not let matters drift
any more. We are coming to the end of
the road so far as our judiciary is concerned.
We dare not be complacent any longer and
we certainly dare not be self-righteous. 1 do
not want the Minister to get up and attempt
to delude tfus Fouse by saying that every-
thing in the garden of the judiciary is near
perfect——if not perfect,

Sir, 1 was very happy to read in the
newspapers of the transfer of certain magis-
trates because of the allegations of corrup-
tion. That step was long overdue. I want
to make it very clear that many of ‘these
people in the lower echelons—magistrates
and edditional session judges—are not only
competent people but also they are extre-
mely upright people. But here also there
was general perturbation at thé increasing
symptom of spreading corruption. Sir, some
of my juniors who practise in the lower
courts were aware that litigants increasingly
caught up, ecither from choice or by com-
pulsion, had to submit to this corruption.
We were also aware that every profession
has its black sheep ; some of the unsavoury
clements among the lawyers were exploiting
this corrupt ¢lement among the magisiracy
and indeed among the additional session:
judges,

Now, Sir, I have certain suggestions to
make Very often my juniors ask mie :
How is it, Sir, here is & first-class magistrate.
At most he Is getting Rs. 400 or Rs. 500 in
hand. How does he run a new Ambassador
car ; how does he send his children to ex-
pensive schools 7 Very often they are from
lower middle-class families without any
ostensible original resources. Surely ®here
can be a check. Then there is another fruit-
ful source of eorruption. 1 know it is rather
rampant in Delhi. Magistrates and retired ad-
ditional session judges are allowed ta practise
in the very courts where they have function-
ed. Blatantly the advertise the fact that they
have access to their former colleagues and
subordinates., You know, Sir, that there

+is a very salutary provision with regsrd to

Hight Court judges. No High Court judgs .
is allowed to practise in the area where he
once served. No Supreme Court judge,can
practise in any court in India. 1 feel it is
long overdue that you have similar provision
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with regard to magistrates and additional
session judges. You may examine the posi-
tion whether they should be allowed to
practise in the local High Court but certainly
they should not be allowed to practise in the
courts where they once functioned,

So far as the enforcement agencies aro
concerned, they also contribute and aggra-
vate these symptoms of corruption. 1 was
glad to see that the Home Ministry seems
to activate itself. I do not think they func-
tioned. It was a report that certain station
house officers were making so many tens
of thousands of rupees a month. I do not
know how accurate it was. But there were
some transfers.

But 1 know, I think it is almost general
knowledge today in Delhi, that with the
Prevention of Food Adulteration Act being
so draconian, compulsory jail sentence-
people do not like to go to jail specially
first offenders—that all manner of mani-
pulation is taking place. One of my very
responsible juniors told me that the food
inspectors were making so much money
that one of them could afford to send his
son to an expensive college in Europe. 1
would like the Home Ministry to examine it.

I also know, because cases come to me
in appeal, that there is ample room for
manipulation. Innocent people who refuse
to give bribe are often involved and guilty
people who are prepared to give bribe are
often acquitted.

Now I want to deal with the High
Courts and the Supreme Court. Here |
speak with deliberate restramt. The Law
Commission, as far back as 1958, presided
over by Shri M, C. Setalvad, referring to the
High Courts said this :

“We have visited all the High Court
ceatres and at all hands we have heard
bitter and revealing criticism about
appointments made to the High Court
judiciary during recent years. The al-
most universal chorus of comment is
that the selections are unsatisfactory and
that they have been induced by executive
influence,” It is & terrible indictment.
Then, they quote again from a very

eminent Judge, who gave evidence before
the Commission. This is what that emi-
nent Judge said—it is reproduced in the
Comission’s report :

“If the State Ministers"—
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Ministers ia State Government—

“continue to have a powerful yeice
in the matter, in my opinion in ten
years’ time"—

it was in 1958—-

““or so, when the last of the Judges
appointed under the old system will
have disappeared, the independence
of the judiciary will disappear and
High Courts will be filled with Judges
who owe their appointments to politi-
cians.”

We practising lawyers know what is
happening. One of the Chiel Justices of
one of the largest High Courts in India,
now retired, was a particular friend of mine
and he confided in me that for two years he
resisted the appointment of a particular per-
son ; equally, the Chief Minister insisted on
his appointment. The Chief Justice
said, “I knew him to be one of the incom-
petent and least gualified persons from the
point of view of character, but,” he said,
“1 was utterly disgusted. Because of conti-
nuing pressure from a powerful Chief
Minister, after two years 1 allowed that
unsuitable person to be raised to the
Bench.”

I am glad that my hon, friend. Mr.
Mohan Kumaramangalam is here. Then, we
have got Mr. Gokhale. Both are eminent
erstwhile colleagues of mine. I hope, they
will use their influence and their conviction
will receive an edge and will not be blunted
by the fact that they have now been raised
to ministerial rank. I have repeatedly
pleaded for the amendment of article 217 of
the Constitution.

You will remember that this cstablishes
a condominium, It says that the President
will act on the recommendation of the
Governor, the Chief Justice of India and in
the case of a Judge other than the Chief
Justice, the Chief Justice of the High Court.
But what has been the experience 7 As soon
as you bring in the Governor, through the
backdoor if not through the front door, you
bring in the Chief Minister. I do not want
to enter into this comiroversy sbout the
Governors here. But we know, in these.
matters Governors arc merely the mouthe
picce of the Chief Ministers ; they are rub-
ber stamping, agenciesiand with the Gover
nor in the condomipium.invariably it means
the Chief Minigter, 1 know it., 1 remembery
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a person who was once my junior went to &
very powerful Chief Minister and I recom-
meadedshim. . The Chiel Minjster ensured
that he was raissd to the Bench but he was a
qualified pefson. But thé Liw Commission
s entered a ful plga with ‘regard to
Article 217, It was in 1958 and since thea
I"have pléaded with th&Qovernment that
political patropage—I am guoting —*‘Politi-
cal motives must be eliminated fiom the
appointments to' the judiciary.”

What is the happening ? The whole
position is escalating. Virtually, briefless
lawyers are being appointed. In some High
Courts—I do not want to name the High
Courts—we know some of the lawyers who
have not handled a single brief in the High
Court are being raised to the High Court
Bench. I know that suitable members of
the Bar are not available, But the Govern-
ment is responsible for the simple reason
that they have resisted, because of some
political gimmickry and slogon-mongering,
this long overdue demand to give increased
emoluments to Judges. I do not think we
have touched the emoluments of our
judiciary since Independenee. I do not think
a High Court Judge gets more than about
Rs. 2030 a month in hand. To some of our
avanl-g irdc socialists, that may sound like
untold wealth.

Let us recogise this that lawyers in the
profession arc not therc for their health,
Because of the relative paltry salary, not
even competent juniors will accept a High
Court Judgeship today. Let us not talk
about leading members of the Bar accepting.
In order to qualify the complete lack of
attraction in raising competent lawyers to
the Bench, the Law Commission headed by
Mr, Setalvad said, at least raise the age of
retirement for High Court Judges to 65.
Typically, our Government reacted with
neither sense nor logic. Supreme Court
Judges retire at 65. So, you thought you
would strike a compromise at 62} for High
Court Judges. You thought that will be a
compromise. Apparently, Government felt
that a High Court Judge ages more rapidly
than a Supreme Court Judge. At 62} ycars
age, his brain does not function adequately.
But a Supreme Court Judge at the age of
65 has got the capacity.

. I'want to make this plea. The judiciary
'S sul yeneris, Dom't compare it with any
Other service or institution. It is axiomatic
that you cannot have a good judiciary on
the cheap. That is what we ste trying to do
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in India. We are trying to get a good judi-
ciary on the cheap. Repeatedly, I have said.
“‘all right. If you do not want to raise the
salary, at least give them pensions that are
equivalent or near-aquivalent to the salary.”
Here is Mr. Mohan Kumaramanglam or Mr.
Gokhale. Mr. Gokhale is a living example
of the fact that people, leading members of
the Bar, cannot live with any self-respect on
the salary offered a High Court Judge. He
resigned, 1 hope, Mr., Mohan ¥ umar-
amangalam and Mr. Gokhale will have this
conviction ~given a sharper edge—and that
they are going to convince their slogon—
mongering political colleagues who are
bereft of reality so far as the judiciary is
concerned as to what damage the policies
are doing to our judiciary today.

I say this because I also want to stop
increasing mal-practices among retired judges
T am among those who have said that no
retired judge should be allowed to practise.
We know what is happening. 1 do not want
to point a finger at the judiciary, But a
finger is pointed by themselves at themselves,
The High Court Judges go to the Supreme
Court to practice. Some of them have never
practised before. They start as juniors, They
do not compete with even more competent
juniors. They compete with the junior-most
of the juniors. They have (o compete in a
fiercely compotitive profession with every form
of mal-practice. I do not know whether Mr.
Mohan Kumaramangalam remembers that
about 3 or 4 ex-Judges were indicted for
touting.

What do you think happens ? You
compel them to do this. You compel them
to supplement a completely inadequate
pension by coming back to the Bar. I know,
on the eve of retirement, lawyers complain
that certain judges inclive towards certain
leading lawyers in the hope that when the
Judges come to practice in the Supreme
Court, they will feed them with briefs. Other
Judges who know that they have no capa-
city even to function as juniors in the
Supreme Court look around for jobs.

I had just come from one of the High
Courts and the Bar had told me as to what
was happening. I mentioned this at a party
to the then Chief Justice of India, that
Judges, on the eve of their retirement, are
waiting on the Ministers hoping to get some
kind of jobs. The then Chief Justice of
India observed if they wait on the
Ministers, that is some thing, but they are

walting on Depyty Ministers, they are wait
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fag on Parliamentary Secnetaries wn «ne nepe
of getting seme kind of jobs. ~(Iwermuprions)
So far as the Supreme Court is eon-
cerned; this is what the Law Commission
has said. No one has greater' regard for
the Judgoes as ihdividuals.
Law Commission has said :
*It is widely felt that communal and
regional considerations have prevailed in
making the selection of the Judges so
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Thisis -what the
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AT T e worge worr ' g § 1 8fr-

17 ¥, %Y wiw oYY & avefe. mopeyy
ufrere &, ¢ ey quw wor gty
TR ¥ qra Kygy won-angd § + sve
qeeg X o W sft W gwroivaw
¥ oy wfiw 01§ Sa¥ wET AEw
# & ¥o ot gowa ¥ o e Y

that the best talent among the Judges of w¥AT §, Afrr ow ¥iww AN 'faars

the High Courts have not found their
way to the Supreme Court.”

Sir, it was high time that we did semething
radical abous jt. That Law Commissisa said
that we must not, give any expectation of
employment before or after they retire, to
any Judge including & Supreme Court Judge.
And here I want to deal with the other side
of the matter —this irresponsible, wanton and
ignorant criticism by, I am sorry to say,
certain types of politicians. The Law Com-
mission has nailed that to the counter. They
have said that while politicians pay lip-
service, by and large, to the Judiciary, in
the next breath, they lower their dignity.
They rofer to a very lsading personality in
this country talking about Judges living in
ivory towers. We to-day have hecard the
Jatest slogan, ‘We must have committed
Judges." This is not only pernicious but even
an utterly vicious slogan. What, in effect,
are you saying ? That the Judges must bend
their ideas, that they must bend their
interpretation, in order to suit the political
philosophy of the party that happens to be
in power ?

Sir, finally look at what we have reduced
our politics to ? The term ‘politician’ to-
day is a dirty word. But, don’t let the
politicians make the term ‘Judge’ into a
dirty word.

=t wfw goan (zforr aeeht) - warefar
wga, ;o gRY won gF faear e
W ST AT 1 & qE qX FAT WA
fir qraifas sarg W) TAfas ofads
ax aw gt g avar, wx aw fiv gArd
winfes ARd 7§, hfew smad
dr gitn o aixg A @ e
R Sfawms wlt M R 4R

g 3, foaw fad a80e1 7 gwa @ o
rai f—Y g Ty #Y o T
Y 9 T TN ) X P ad-ad et
&, oY ot w0t w9y A o €
¥ Wi adiga T f5.aW sfafer @raix
T TR

qg @ YT AT wHw & fr wEwy
ot ghrardt ok qx dvear wifgg W=
W Ay & &% Sar A v wraew
Fr Aol & Ay F ot frewwin agd
ATHT AT §, ITHY wew w3 feay o,
A " ¥ e WA o e & W §
W ¥ D e AR E A
T g & Frg e oty wE 2 dey
WS, X AR | wq I GOA WY
Aot ¥t T3¢ hw wrehr Y savdi
fasar §, WNoR § Aoh o wrdy
&9 § \arg I W) fewar o awegd
I gy A & aff W
awar i ag sered mrw dawarg
T8 Wt Y gAEr swe aw @ aff
Tgw awar | wefrg waw gferd ofe
adw ¥ wwwwar §1 A wiw®
REWT § TG AT o iy oy e Y
ary ge AWk o7 ferary i § @ ot
frrarandt swar ARG s § ) R
foe g fraw amed e ag wnwe ol
e muget-n WXl g -
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ofrar grar &+ o & o waT anw
T gt wrrereft & e} W WY
ok wraer wAry anvifey st o w€ arerforw
wife st Fed qrfees g AT
o 34T |

ey AR A& amw wgAr E
g frgmdw ¥ o oot OF T dwe
et AR g T ot Sy AT 9
wifs o #rf gder A § Wit
AT ey & ot ot oY gard suTar wE
wwvd g g vo f5 fpg few
#t ag fogem & war O WA
FI qrel GeuTd woA-sey gfeare aw
T | A gy o & T @
§ dor gAY ag mgr & Al ¥ WA
RT FH § | gIETh FEArd g A AN
&, q=mEl aTT gt e Ay fF W1 wHo
tqo UWAfAE @xgr § AfEeT A% arg
... (sraem) ...

o gow wor e (o) ;A
fasrger o T &

awvfa wgew : sgEg A, W
& ArEX | AT FIW AT AEFR R

X FT | WIOET qF A WG qT
W9 Y wg ifadaT

Nt guer waf (s) @ sl
wEET, ag aiewfas qeqr §, qwAfas
woar gt &

wnafe wgew : gy WOET-WOAT
frwr &« wre @5

off yon wer wgar @ & e qrod
wTew ¥ waAr qer wiger § e vt
:‘?iﬁ o qHo QYo W7 WfaqTT O
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oft wrfer sy : wvmafer wghew, T
wre AT § fs wy uw aepfies dear §
ot % orf qrowr Af §, AE T
i wrfismt, i e ot BR A
Y g foerd §... (vwaem)...

ot gew ww wwwrg W, WU
wfear ag < AreAr feard. ,  (sawwr)

ot guwr waf : 26 s N
uifgarfaat N afgami N &0 &&F
%51 9T garar faed. . . (saawm). ..

it oifer g ;. wafa wEEw, ag
Tga qead Wr § T AT § F g
AT MiFAT )

& 7z wgnm wmar g 5wl Ay
gAY T R gEd W o
g, wafey qaraas §, ¥ o s @
#F JATN FT T | ITH wEAr of)
g ag o1 ue-frddt wal g
g A g gwAdr A § @ ¥ ug
wod fT wigar & 9IEAT §, €A
istansgrmar § F @™ | &
T s q1fEy o gresafas fafade
wriaTEamE & wifE qWw & goar &
AT § | g A1or g IT7T AL FLAFA
fr A a3-a? GLATATIL § ITH 7 AA-
T U FEY FT AT FTE W AW A
sarfar &y A% | gt wgr I gL § A
wEa I AT ¥ SEEr wiw s
ST ) I AHFT G TE deF A F4Y
gorar T ! I & a4y agy & wg ?
wgit-argt s o s dorar war fedt
N A e wf & o W fgy A
qEAAT ® AU AT qEeww ¥ fgy
# wrg a fedr a) 97 ad & o€
7g @t oo & ot § wwd fag
A 9T WF GHAET BT A% WHEAT § A
WA aX% Wy A ¥ g s A
nifgd o e oF &7 wo wifgd )
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[sh wfr yuaw]
g N gl Al ¥ WA ¥
WS TR @I U0 THo THo &
A wry v § gwy dv won wifgd
g w1 gq yfeeHt 1.,

oft gwa W wENT © JF AR TN
IR T Fw Y Wreo THo WHo WY
& 7 T g

oft wfir qwar : &= oY ag S @

F W aAd e § A
TRR § I dur gA ag W
fear omar &1 wgrodr TATfea s
¥y F A7 W waAfy §F oA
weA § 1 SN aga @ ofta A ) wer
WY FTHIT I9 9T ¥ 97 W g | W-
fad Y Fgewr WY WA & FT@r
wifgr o fs  Tar wraffe # et §
#X A dearAl wY [ E, AN wgrenr
ey & wae § faar war I qe@ & |
¥ e gar & s * Ay dar far
orrar &, zafay oA &7 war =aefge
¥ & I A ag ey oft wd F &
g agad s AW TR AL 9
& FT e AT § 1 A FEW IR
FX |

we wiafcs A3 og s g f®
gar<r it g4t & § aw gH MRATE
faY oF weRar A SfEd I T
gfre gach wifgy wraTH, dME W
g 77 F4ITF IT HA T WAL THA-
amgEw #t Wi gad afafafaat aga
¥ o7 T & s g A T EER
faxsii w7 |awT § 99 g7 w7 & fag
@A or o I aF I
wifgd, U sidwaa weder qAmAr qigy
atf Igar Tade ¥ ag A G W
§¥ Wife agt § TR @ 99 @
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& fiy v acg WY ol ®Y e W ER
T ok ¥ v wh @ e § oy
offwr amEe ¥ W & M e dw tw ®
fordr +t ug oredt § w6ifE gy TAA Whr
o Ia¥ ar 7 & 28 qwew & 1 i
maeh d B oF Tacgw AR
g qarar Wiy W gEd gy feEsiT
oY O IF A HYE g Ay A A ¥

@ faafedy § #§ 0% a1 W w0
g framak ¥ ETTAWR
Ao W § oA N AT TG R
Wt ¥ faw woX  wRY AT ATEN 8,
IA%Y WY uF qrafzax e woy AW
g9 FA0F aY A1 qAT A0 AT & | TEF
agu g H Ffam A @ E g W
AT W oA ¥A@ IAF A GA@T FAC
aifgd arfs 3997 fan @ 1 &% R
IARY T FT ST @9T § 73 A
% |

s AT ok § Fgar qeaw g %
ag Wt o1 favgr § sfwfrose &Y ag
az wedt wfgd | qg A ad-ady
nadE & W€ weega g, qfwar
wIRAT w F®  fHar, WO S
X oxg ogr9g W omier weh fF X oaY
Tt ¥ ¥EET dwaT 97, wE o fawa-
qfzy #1 gaae § & swgar ¢ e e
I7% FIC @@l ¥ g Wl A
fr2ail & o Yzargad wiy § I gATQ
& & wr w0 § 1 o faarw F v Al
fa¥efht Yzqrgsd &1 wawr o€ TAAN
g § 1 g R ¥ ol W

garefy w@Ry, Y od & faafed
¥ oot OF AT FEA A TG AT
gt wé & ag wgm wngar § fr
fxa ava ga wAww dfewdiz @
O WG ¥, gAY qIVC W ¥ o
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aw IRy & Wy & qaog w3 fear fw
oy ¢fear widt oY woere A § fawe #
ot @t g, gurd gemT Wy arod &
freft o g forger Y oA 1 g WY
Wewte e AD? & qgwe g
AT AT g wfwwre ad o™ ey
&t ¥ & yAar wrEw gE AT A
qg WIS EARY qeie Ag ®T away |
I g IR H AT F AR TR
forlt 7y wg F% | wAar ¥ 77 @) IR
AT e g € | gafwd firdt q@ A<
e Y oy A Wi ol A §
AW FOW NIRY | 7 agT Iv0 § W
3ad g9 W ST awR A #<
L

uF iy AR wgAr 9rear g et
34T HEETT § N T a4 wifws
& & amar g f5 @ o wfaei & s
F AT wrfed | ag MEET T AN
T€-q€ W W HAY UK 9 G
"MAT, AT FT AT Y WIT WTAT A7
$ 77 wwadr sl Wy A g, @
TR T ¥ w1 vy aft frr | qg oY
Yo FHo mrfe § A Taar EW TAAY
W ¥ ol 7z o e Y A ¥wT Ty
mivat erded €1 g wolt weadshy
A g wifgy Wit Y IR oo
gt @3 & s fawrear wfgwa OE
TR fas ST GRS S
wfgd | @ aF-aF  gEA) & wfw
frr g &Y sfa &Y gvamw ogwmn
T § ag Wi et & wfd A agmr
T ... (wEAT).. T AR TS
Rl aedl & g & whi wr andw
F@ar g

ot gwer s (arelt) @ warafe
e, uw gfry MY A s § A AR
Wi Y e § 1 & v wa o wgar

ASADHA 2, 1893 (S4KA)

197172 246

wrgat § e ok gfew fawmr & wear
qw % sy T & wror /v et
faware gfv & o ol &1 @y Wl
gt e § B o g gfew W amw W
& Y gt wty & A o< e, wE AR
@ T AT WAT AT & 1| ERA FE AL
gfir garc & mrqa & amwet F dav & e
T w wTT Y e w5 gre freed
Efrafa & Sl & gR-a gwent ¥
T &9y, T ¥ fray gaeam g
& 7% gfae frarr s srr afi dar )
7t w1 & B omar v frene gfaw
¥ 33 v § WX ofeE @ e A A
¢ f oar w1 aganr o At fasar 0
arg fore ‘& ok Rew g & A1F W
F1H T W Ifow ) o FA H A
Wt arg qrar ¥ gfwe @ faere dar
T s ar §1 AR ¥ W A
gfere & faars ferad o ey §, Sfea
w7 FAHY H1E qEw- Ivw faers Har §

qTAGT *7 grvd AT W w6 A
F g € g—Faeelt & ool F A ¥
# At gy g—gak dfwg e Wy
FIT ZTHA &, AR AT FT FqT AT §,
Hrrer Fred § gt g @ gy §, awt
wrg 7gy fawar 1w wg oft s
& , v A @Y @ gF A
agr fawar, gfwrw @t gurd maw A@
A @ fox v 5@ 2w F amfent A
T Y FL IR g ?

% q¥7 §ATH AT AW ¥ qTAY 4%
gfF foam sl & gu = dar =1 &,
39 FIEt & gurQY w97 § #arg 7g} ey
"I Y gAR w1 &, IABT wrer gl
WTAT ALY 1 WIS AR 9 § e gArd
e w7y AT F, gard fgrdy wawr ¥
g# g fad, ooy Ay wadr e F
a8 fmar § o gt e s
wrerelf & § faa g eRw A A g,



%7 Demands for Gramts,

[s gererex rr]

AT ATATRY WY o i oy § )
tufrg oY qgrs e ey § fe oy
e ¥ ANy wT aTew W wE §, ag
TR e & wreiardel Wi W e
v o alwr am o€ §, waoh wrar ¥
TOEL, G A ST A wTE, T
® Mo wr qdwr wor w@rd 1 gETo
woAr fearddiz firdt o fmrae o we
b v dfaarr % & W o aw
W UR A w ey oy g€ & 0 owror R
ferdt A fgmraa vk 1™ s gfvar
e X ¥ fod, wrat w0 W wY
W B ¥ fa¥ wast § ara v A
TR €1 qEY WY & o vt e
WAL ATT F ¥ § wiw swd wnfEm
AN HW §, AfwT guT 2w & &
w9t WieT § QR ¥ qomm waen
wrar ¥ M awwd § Gl @ oI
Y W ¥ I aw famy §)
g #Et § sdzy AN w Ak , S
Hew S Maw Y 0 8, 7 e femmr &
$G 19 aFy el a afas @
I & § Afer s agdt wrer @
N a7 /LY W g arA AqraTaal ®
R awd &, @9 ¥ sy ava & afww
9g & W Y FT O qQHT o T4r
tF @ @ At # wiear st
R g &1 o &Y g sl
gt q3-fed @ arE-wdeT A
¥ e 7 oY qody wmr )
AreAT A ATEY

23 g %Y vy ¥ Az oY wEreA
% g €Y frera, aear Ay wg fraa
I AT YR wqway ¥ ft wer
WX 9 Tr 1 ¥t wee fpgem
o ft wwr & vl fggam
Wl g W oY, ¥ o) fpgamm

JUNR 23, 971
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wez §f qeT &, fawwr wTRn we QY
ot &, agt ot wet § werwr wwar
b o W ¥ g o e A or AWy
2)FS AL W AT N FQW AT Q
g fs ol wolt wwr ¥ = o,
T g Arar § @ o A ane
wf—afiew dET ol A o g

wift o i aga A grd W A
T XY—gN w7 fF ooy § gré #nd
w = g W) 1 & srywy aewy
qRar f fx o snefiafi ar ) oy
AT &47 97, IW GHE TUT HV9-T0
w7 fadfa far @iar fF e wr @i
FI12 QAT § g, smg-wwg gr e
FTAFL @A W F ww T8 6 )
wifex wowa™ &t qgema fead 8,
foud yweaa 7 €1 v awawE
atfefewzdma a5 & o § dfew
IIT AR IGT Wiy W g WEA
TR ¥ IHHA F1 @ W A F qHT
FEHLAN TY | I9 G07 @ G-
¥ o frgw gur a1 fs oage #§ -
w1 #1 $fvzw @ar ok ey § grf
%1 @i—wW fga & ofadw A
QT AqTERAT § |

s & agi v qfem oY aw wgar
f—at s A s e g e
w9 qovr w0 § arfe gedY wqar S
% | o o afew oedee Y aay
IgAT, §9 AT X AT 76T HQ §)
A AR S graw s X
@ifed, g gfem faarr o srd-
FEA HT o 0w §—SuH wWr g w
3% qelt W g v ww &
9 JT 9™ ¥R ¥ wew f6y a7 Afen
WY T I YAfRRmT T g wer
AT GO R A f,w oC e e



249 Demands for Gramts,

"R ¥ O, 0 R T g s
¥ wry At WY gEEY gLAr A A @,
gfere wT A% AT War §, WT ¥
qu §, A o A I Qg
faar waew & T § W W0 SR
T T  a%a |

guR ®E I ¥W q ENAT —§W W
¥ W F argd §—oad qgw @ A
wigd §, afew wrar =g feamy faemn
8, foaw qrw a1 §, frad a9 a9 ag
aEo F@ W ogred g | @ XEHT AA-
ww ag gwr fF A @Y §§ Al & 99
war & | faak qre Qea §, faw e
¥ ¥, ¥ wrg WK fraw & o W
% foy Fuhn@F T AT T IR
el #T | T0F B qrQAF A FTHA
uF ot g, Fedl agay aww S
TR § W T g war | A

g ey s # ofeedw s
grr 1 wrawT fafaer sor #re, growr
firmasr ST e, wmad wrfo Rodfto
¥ dwwew, T A€ afcadw g gar &4
WX T ¥) TG ¥ A B qON0§ @Y
25 wra wer &Y, 30 & qavAY, 40
arer war A, ¥fea aFar ® davw 7@
AT | WA wTEE, Wia Y AT usy

Wy wre gy § vy § oY Iaw fasr-
W gk aft Ot & fawr

ASADHA 2, 1893 (SAKA)
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|t %7 arear gfe Y aer § ¥ o A
wga § v wram X gfee & w9 aren
79 1 Y g & w9 @ Tard
24 g® & ;x A g7 A9x gfEw
farsmr #) gt guiT @, gEa afeai v
T A% o¥F, IqF UGF H1 F9 TG F
a%, at fex guw wav foar ?

17.00 hrs.

T agi wra 937 fF fooeit &Y wrar-
wal 7 ay warg o feTdr 9x faw wm
&1 10 %o, 50 %o, 100 7o ¥ =Ty FfY
Targy fewar &Y, 9@ gATdY aErwAT ¥ @
rq g @, 9w & g ad g @
frT gw T IeAIT &%, i frw T@ ¥
TAET FY ATy T[T TR £,

of} gew wex wgATT : FWIILT AFRA,
¥AAT g W @ X &, Afww welt
w3 el ¥ o § s A ¥ RQ §

qe-wewtory & Ig-wst (o wyghem)
Rgr g !

off gower I : AT 447 F ¥A
g g w fedl adF smawc N
ST &1 gHEAT gar § AR qg T
gfera & gqra wrrar g & gfwra Fgdr § T
ZA IFET gFRAl Uaeey $ A1 A<
g § 1 wifs 7z 709 § I9F qm
ofea & fae Y arsa a0 3 & "
WEIEH ¥ JEAT ATgAT g—FHaN g
@ E fwd 107, 109 =k 110 &
o ¥ gard-ael At B qww <
Xw ¥ 5w faar § ) & wde O oY Frdlw
§ st A A ¥ wwd, WY W
TRt Hfegwe-amioex I FX I ¥
£ & fear srar &1 wwfeg ar s #
WEH ¥ oEE T & N ST
* ¥xw N, Ifea 7 ool A BN



251 Demands for Grants,

[=7 yerwer wmT)

wa § WX 7 femdde Y goem §iag
T s § 5 foam qwg frewr o,
Iy wour &, omwr fufredt Feer omd
o weET &, AN QUT wTW wH gwT |
Yo T 0 1 qar g e wm Rege
¥ oo Wy § ar A ? wod o
w € Sa% G fafew deftox &1 ¥
qT WH QT FCA FT FG § IGH
oy fray @19 9% worar Argy § 7 1S
AT § Y IHIAT T arev § W AXAT
& vgan g 5 fro-flw a9 a% gwaw
&1 fewios a8 &Y arar & 1 o werAr
Ig wred F A9 @R AT § 1 ¥ ard
W Ao ¥ AN A A
fa¥ agi 9T wr urar Y or TFH
A AT &G | WTEHN gAY TEY AT
WATEAT | T WO TWTE W A ¥ oy
aY o g% e oz § e @ s w
fadmr | wA@r wred fare w8
T TALIETR A R A sy
fqggar § 5 o9 a5 wmox feaw
#fweg & &1 ;am frar o feaw ofew
HHAY FY 9w W ogwmr ? wrw ¥ A
gfe & fao & & w5 wgr Adi @
wf g wifs gfoa § oar & sfw wid
a1 7Y wrgAr Ay § afew IWEr wrAAr
AT FT AW F ® fow g 3
W OF Ifaw 7 gma fem v &
A T X TG AT AT FAqT § A
oot wfed & AT § §§ T F@ Y
WAT ATY S9AT § AVwAT FY HqraArAv qav
®T gy § O ag WA ol gar @
asdt § wafr ag oo #Y g wEE
ST | O® A ATTHY T F ofvaw &
gwit # afds T gy

oft eraremre medt (qzaT) ¢ Sl
WY, & gg wemrea Y wiaY o7 frde @

JUNE 23, 1971
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& o ey gur g 1 g wwiw Y o,
frg® g ¥ ag e A wwan
% oy fewrf o Y f5 oaOey faz
STt iR Saer Y Aoga fear e
sy ¥ faege fear s, wemER
¥ FIX Wgw Wy A WX O A
a9 N wN—ug frenw
Sar w feamar war o S AT ¥ 9%
faeamw frar a7 few a2 weonew &
Foe # feeft ot are o Wit o frerht
N ¥ gy ¢t N w oI
frgamm & fagd 23 gl & gofinf
& St aww ww § ad e d
TAFY HAGT FWA A ary w@r T
wafory ofera 7Y favge frige amr fram
TqT 8, 9§ SuTar ¥ warer wiase fig
AT @ §, W gRer F Aatw 9 4w
FAA FEAT AT § G gAY EATH®
FIA TAN Y q@ AT W G €A @q
Fral &, g 9 Iwie &Y 4 a7 o=
g 7 uoft, adelt @ A § fedh
AR W wwaer ®1 N fasga Ad #
HA, I Aq@ AF qGAT AG FHA |
W w9 9rgd & 5 wwar Y oy,
wrsiard g g aY Aad oW, W1 wg@
wirars § faa® aned gofiafy as
Wi gwafe @R ol ) sy wfawre
@ § I wfwwrd ®1 dgar g,
a6 sfera @vqfe & sfawre W
#ifra w<ar g | adft gu af W ¥
qF nw wft wavar dar ®T A
O B o E fay dfqare ¥ afiad
A A arw wifa .. (srwem). . afe
ot AT FT Ot wra A wgh 6T EF
e fs v aft ewrr st
AT AR § | waR gET ARy g
dava ¥ fieer gry |



858 Demands for Gramis,

xaar 7, o a% Wy dfewm §
ficwdar wft W qw aw far gonfay &
W o B g S F f wTowr
wfzard Y | wrr e oY G Wi
gk faRmrfawrd ®Y wara Mg
T 5T o wHo wAT F favrar-
fomrt Y ot s Aifae @ gfew
% friga wfwrd &Y w7 Sifag qar
ag § AT FY qA woAwEA A6
wifery A, Iawy wiy #1 awwy A
s AN 1 Fqag g @ ¥ 5w
T8 =3 i @ & woasar § WK
o T AT TEaw &1 w4l TIEE {7
Wi mexe § FF wg wTH AT &Y
ATFATH} &Y AFL IAAT @) Igy &
AL 1T IAFT ATHATHT F1 AF7  qAT
argd & At onfgz aw ¥ fF AYgar g
I AN F g0 F S AN WX Ay
%% ¥7 var ¢ Ia9 faad faar s fady
W gHET FT AT AE FT gFd § |
v g fr g qe & a1 awwafas
a@ &, greweifas 39 g, §eH & ¥ 9%
g frdwwr wEdY FX MAE 1 FE &
forr &Y gar wTTe URo mHo & W FF
fe gura aiegfas e §.. . (saawmw) ...
afew frgr g & &% wod & ¥
dar fs ardY A aw AT T A A
¥ el & faq Al gwear ST @ A
T 3lz YHEBT HAT Wieptaw w7 § 7
e aepfa S a H 3 0§ wifae
frorrm qamar =g &, 3w § fawy, gaewm
ferer, G —ait W) wETHT @ R &
T FAT AT § 1 W A & o
W §—rg ¥ FTE i, WTC Qo qHe
¥ gl ol geanh & &), a1 fow &
¥ §i—aitfs o anfe st qEd nfir
T &Y § qgr & wrAr O v e
R 9T Dwx & fg we! ww ¥ g
59 999 g4 QI Hrco gEo quo, WA

ASADHA 2, 1893 (SAKA)
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¥ xeard, fox ¥ar, ¥ ot aT wen
qrady FUEy el | faar qraedt wATR
§T ®IY %W W A oAy Y woge w9
s any § vk 7 ;T arew-firdx
& Tar awy § 1. (wEwm). L.

Wt gew wr emaw: T W K
faat ot worfas g7 wea gard gt
& 579 sl arvaardt T@ &
T & 1...(vawwm)...

st TRTHATT et - AN R
? fs armaafedi &1 @er @aw § @
g A1 AF §, ITHT AT ag A7 §
W ag @ ¥ a5 A gwar § Afew
Tt maw it v T ¥
Ft A ¥ ? wra Prarat wY oty 2
g &, g A FaEIrAy wr oAwTATAH
FW AT, TAqiAF aOX Y wrr AW
FY AT ALY ATET & T FIE ¥ w@
TFRFTAEH 30 ¥ I & | 919
wod A Fr AT F@ § Ag § AR
FLFWAATFH Y a1 &9 qo
arar g 2

garafy oY, ag dw § fr Bw o
s W @l it wfgg Afew
fegeam #t foeft Y wrord & ohfs
g Ay ¥ frel g€ § ¥ v g
F A9 § WK & F awET v
gfawre fasar aifge | e w9 w0
gar §?39 M ww zay §, e
ey @ 8 1 gt g F afrafid
# oy ¥, dwar ¥, Ifewr ¥ frawr anx
N fewrdt g gieawd foed § ow
9T qrady wodt ot § fe owff o
o § W ¥ forerar Qlar 3 gl @
Wt ot €1 T & ovi feld &



255 Demands for Grants,

[=7 qureare wredt]
foar® ¥, e got oot wY oot wney
% foamr argy & ®fea I Qar w1
oY swfa fE S wrgad g Ry X
dgafow sie aod wEwr woa
grft ? A, g W @ o

fom grd wdwfal & oy &
o, AT AT 97T AT wY off A
& gaFr F9q #1709 W fear AR
wa ot 37 g gwew 94 @ &1 1500
W YRR 99 @ 19T I ¥
gFaAT T34 H A0 N wyr fawwa @ 7
fesslt qfeg & sdafal & sog ¥
Wy gEew 9ar o, a9r wsar fear
UE AT FAFT FEGT K F0E F AT
Hifad, sderT grar e el M aw-
arAl #t @ S, ST fag w@y &Y
Sqeeqr R, IRt g Ffeareai w
T Hifay | ot w19 w9 gq

Bt og Fart ¥ gty # 3 9%
ar fear | & g 2 WY qara s @
® T A wgar) AfeT gy N
¥ ool A @ F W@EY afE W@
gogfadt Y sl F0 @ AT § AN
AR T NATD swaeqT F AT @A
gy § X o & gAAEY S &7
Wyar At fadr | g oeea § F o
sqaear & qferdw ifad, saat awr
N FErEd oft AT ATAT Y w@r oA
Tand § o awar B Fearw ar
g FTR WITHT FIAT BT |

afax & awrefy oY, fendr @
IR AR § wgar angar | Fende
TN IH ST SR N arr wF Swf X
w4 ) UE ATHEATT 58 ¥ 55 ¥ qred )
afrr gl o e e Th O awer
¥ T o AR g N Y g el

JUNR 23, 1971
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oy ¥ §, Faret 25 qw kA
T Al aff fowdt, TAdt ww Y
drar wry wgred 1 3w A fadw Pafl
T dWd gu I IwW 25 ew ¥ 28
a1 wfad )

wer & ard fgre & a § Wy
wEar § fe 9w o & faww & @
fagre ¥ WA Y ar@ GO X @)
Y | 5H 9Ew 9T srer WY W@ X &
w7 ¥R 7oAt qw ag aw g ag
4t | 39 ¥97 g7 FrAA gar Wi fF qW
& q¢ fawre w31 1 gwd fagre wge
frewr gwr @, 4% o fgre & foswr
g 8, Afea Sl fagre st faeen
79T 8w § 3u% fawa & fA ow @
%1 757 AN arfe ag faesre @A
W TG AT qX |

¥ GTIHT WIA § A WU ¥ Aray
1 qU A v i & gw wir w
faQw wxar g1

st vwwA  (WTewer) ¢ Wil
wgrew, & ug wArew A Wi w7 qAdA
77 ¥ forg @3 g9 § 1 o9 g WA
# fearé gmrt amA @A 9 fawedy § @
gw ug @] § fe aw 1 g fgR
aifgr g% & wx @ foaem waw 9@
sary ¥ Ay & fad gz Afgd ag -
ISAT T W@ § )

‘AT ¥ geaafe wifrafes
e, §T rorarer wfefae, 1963
& guaeal & watergw qar u.& fafar
aoerd yaoAt & fad fgly & sy &
fag wwrd Ny aur wrdww # daC
FX oY frder® gy shrraw WY B0
¥ex gy dWwrew ¥ o sy P
Aot ot fylt & gy & fry oy



o e dwewi ¥ fig@
frgee aff o or ok £\ Y @ @
w1 e, fplt frwag SomT #T WY wae
& @@ ¥g gon @ weefEl @ @R
WY fray 3% o Do ok vt ¥ qwr
B afer sar s smfr mfy Y @y B o
7 &t fe=t Ewy a7 iy méde Foadd
¥t oY ot R% Y A Feq¥e ¥ gy o€
& ¥ of sarer fy A Reerd M)
g Se ¢ fr WY AT WA O
i WY o ¥ e § AR gy AT
ATy gq i ¥ qg dwrew X
v R € e 9w ¥ g waw
T Prerar | oF SEgw & arvRy ¥
wger £ fr faw s IR ¥ o
feware fer ¢ 1 o 3G fe fafas
TRy & Wty W % o oAw
&1 & o 37 ey e N @A
®WT 9 7181 § | AT qrevay % qn-
T ¥ arg 98 9 AT § @ik A
I & TAFIT § ITHN T aga A
THT HTAT 4 W ATCiT WAy & e
® A1q WAt wT a7 sqwgrT g g fow
Taga g X & wEw gEew A
T O Wty wrerst & qwerd X
wifew 1 dfwT €1 wifer w0 it ow
T Awar

TT woreaY & aedfe et sefasrd
8k § 1 ww fedt? ¥ wer ot § f vker
2 fagr nar 8 e fieft i ' lonr ¥
fafemyt or@r o o | AP araed
wtew g wefed P far A=Yy &t wr
g ¥ 1 & e sagew W et )
o aff gurt S & Y owwr et
o ot Wy wr oty € Y g

!

ASADEEA 2, 1898 (84X4)

w7 25

wre fiedt 3 dvar § ot et by
o Wy & g ofewd o ¢ ¥
uvdt W o ¥ W dare w@ § Wi
T fax a7 w2k grewr § g
ey ¥ el & wgame Qv {1 ag
o e ot g v § o} R ¥,
W AY W fegarh ¥ @ wed
fei gw wrar ¥ § dac AT W
e ¥y @ v 99 A e wael
wTeT ¥ gyt § ) Jud Aw W AT W
w1 W qFAE AT § WrEmwA WK
qolt oy qe Ay fpdt & fam § T
et grererr e @1 a2 few g
%1 faerarg gard vemar & |y fear
T &)

Ior gy ¥ feelt & ot o
T FotE & &y wk 8 1 Srfaewr o oped
& AT guTX AT AIAAT qH ]I
A wyr, s fgelt wrer A Pt S¥err
aqraerdt ¥ o STl & | gw oY ag AR
g i w1 Y gATd A sarel @ 9Ed
wafad gadt wrar # srawwr wwar g
fs oY 2w #7 Arafew § 9 99 W A
T @k ak W o fw & O g ade
wif a1 e qak o, ag gaAr AEgw
T Es | ¥ @ sgar g fF ag avad
graureqg a1a § Frogad feAY 1 sy
% a1z gy feafr & o g A8 & @r
2 afew ot A feedY § woAr Frada
1 €, T Y wEred &, 4y gew
rraten # g, gAY g4t SEnlt ard ¢
gy A gard frwrmury ¥ ofgds
T Qar a@ aF Tg FA W Ay
Al

¥ §Ig-gTg EWTC ¥9T W X
Vg T 7 9% § | g Aarey ¥ 9
T & gAfs & fod agw omenew
fev e of s o foper dver



Demands for Grargés,

{sly cwew]
fog sfey wem wwoww o D
quft &1

o et o foid o Y =t gw
¥ g i wamy A & gF a@
wgar wrga g | fafcrm o gfca &Y
& a9 A% gF F o AWAT T AN
wrdY § | dEere W @ FEY I T
R Y N FANDE A FE 3 WY
fireft o a1 gEl & 9T ¥ &3 5 fd
FATT FT A & AT 9T 9T 1 77 faadh
T T § 1 46 feafy § o W
gficer el & avaew ¥ gy sroafw
aTq gy wrar g, AE §IX 9T 9aEr gear
fra) & ag T8A A T 9T &, W@
AFMFTL A AT ST HAT W@ , 98
ATq ®1 A% frew ardt § 1

2%

foate ¥ wrawar aavhaar WY que
Y@ M FA AL E 1 My w37 Y
UF HEM TEaAAT AT W g | W9
¥ ZRIT ¥Y HogeT 97 A W ¥ 1 99 a0
qT i ag @ & w€ § 5 degew qan
Frea A fFd o S 7 AN 9w A 9%
@ ogAr IE gga & oA &
arg ar g % 5@ wafa 1 ger faar s
® IR fARFI g 5w 1 sar
qreft Fgr Sar 97, qgr F7 Hegay I«
AW UF & F WAl W FIE WEr
Igay ot qua faed ifgy Wi ag @)y
wafy A ad @€ 7€ §, W gemw
ST ATfET | gL QT F@TAAT FAM Y
faad wagar o ¥ WM fagr gr,
afggm ferar a1, wodt awfa aifz
mYerax Y Y, JHET JowT a1, TP
wgraar faeret wrfge )

fagdrmrgmg &5 ot wrw &
e ) ¥t ¥ < 8 s o ag gy

?m 2-3| m‘

g2 268q

faeweft wifge it X¥ oW FEETE
YT T - WY | T W fgv-
wTEE A QI ¥rfge |

U qCHTY grar ewerwar  mvfat
1 A Jom & It § 7w agy O &
wret & 1 & wrgar § fe S awerc
IW ATAT BT TWAA T GAET FL | AN-
Afaw ffedt oY sfes ¥ ufgw qoa &
srdr =i |

g 0 ¥ fadwrhw 1w ¥ o 7y
TwAlfas Afedt Y ggraar & o §
& aAY wgay & frdga s€0r 7 ol
F @ aga & #w ggwar & e §
o 7g U @AY § A aga &Y grearET
wAra gfY & wrEr Wit F o
sfaa arar & 399 wgraar %%, Sfaa
g U zas § 1 sy s Afea
FY wefeat a1 ardy & far wErmar W
TYam 77 &1 gz @y oifw w3 g,
ATt FrTRY Jifgy fo arr 3zrd | g
€ &g A gy dua & ardy § 3AR

ufer 1 oY F3rar v =;rfee,  sarEr
qqA @AW FY < 9 FJ0fEe

ofre oK &t gReT F @waew A
or A FEgUTAGATE 1 97 ¥ I
a7 gfaw & 3T ¥ ag FE arar @
fs ag AN Ty o1 aTAT Aw WHIT
T s o Feh fr ¥ X o
FT araed A ¥ | Afsa o Avw gear
#1 @1a ¢, afeqw fewdifdy & am ¢
JAY W17 WYX F) GET A F G §)
#qx JeErfaa ¥ aq afgs T &
A § | AR d9r gewr w4, deiy
foord gfes, ¥ty s goenm o«
IR gfmar fawmr mife saw el €1
T ATTF W aiy § ) ¥ W) g mran

W OIS g oW § e iy Wi



261 Demandx for Grants,

reqT ¥ArE ol o7 8% 1 § ood oF
FATH qBY AIEATY | gEk &fwm &
wagfys wfeat ol wqgfea anfw
wrfaay & sl #r o goaw fad my
T T & A gfew ww w0 wW
et § 7 o afefeafaar dar g ol §
T % AqT q@ w9 ®ufeq wT _A g0
feg® wim gam) ¥ ey arer fear ar
fe ghodl mfg g M wam & @
¢ 3% wrg oY R S ama
HIAT §RYW N3 far 1 ww weET ag
W F3eq g arar § 5 wggiea srfaan
AT wgfaq wrfew aifaat & @l & a9
ST HATATT §Y ©@ §, I7¢ WY I T
FUF | A g¥ wifes agmar 1 € o
W qa & fad ot @y g agma 3§
§ a8 w7 7 afew gw @ oY wEREN
FTH FAT A1AT §, IAFT AT 778 44 |
g Fagdl w@ #Y w@erar g g
Fgray & w7 grar & 7 WX w1 AWGL
wodt A & gafan T4 AL # AT
W F Y nferT F@r § 9 76 6w
# gorre faar @rar &, 3% of@) &
w97 o T AT §, I9H FIT AW
aeg ¥ aravfis v Y ¢ AR
Tgi o g & fF Iaw wew ST fa
ST &1 23 e wend & qaR A
gt &7 Wt ag g9 &1 €W WS
wifeF TERAT A gy | §F FAG g
wizh § fr g wogd W A e
&, 9t gx dar wirs far =)t ol
T qEgd FT a% | Al HEAMAC T W
g @ & Ty ggwy Aoy wAl & g
wfraY & Mo ¥ var § @ 3T @ wYw
& 3 g AR W NS F,
¥ gfe wiw & sifeq ¥ aar 8 ? fom
¢ waTaTe g § I A i aw

fare) et §, ook gwesl G T
g @ or § 1 g B e Al A
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FY AT & GHEAT N GEIAT A9qT § )
gfgm framr Qo g2 geEEt § G
warar § | e wg w A g
R ag R g fRaw s §fe
TR AR I 3w ¥ g AT @
€ THEweard 9k swart o A
a3 ? ar g feafr 2w &t ot At
77l War f5 grdt awge @ W<
AFAFAT AT, IFATE FAAT | T AW
T § sy &, W) AQ § ar gad g
AT FT AR &AW a7 A90GL 1 FT ITH
FgAr qear § 5 sausil 48, @ Ew X
AT WA qTAT & 1| § FgAT WIgar
g fF afy w17t ¥ w99 amw vl A
ZEEN 9 qF AIgEE, INATT &7 A
faamara 3w § @@ W &, SEEr
FTIAT ATT TE FI THA | HIGHT FEH
RFE g7 399 WY A gy WIS A
wrfag st gt | o aF wg FHIA-
ardY sgFeqT Q& WAL A FEAT TE FGQ
qT TF g8 THGAATE WX IAATR HT AT
WMEAGW LN a9 &w Ag *T
9rad | &7 qTaT 9T wOH? 32 faw ¥ MR
AT AT |

T g § oY qeAd 9@ § AN
T famr A AT AT N P
¢ a1 sgaary gufeqe @ §, STy W
forar & Y & 1 Afisr s 3F 6 23
7 &Y wroTdy ¥ arg o ghow AW
oAt 7ot & gAThAs ANz 7 o Qv
2, IX wag ¥ o 9 ¥ W A
Fram A fgomaftad & & am
T sqaedT HT 9% f§ "I % 9T
9T FY IEH! 3T g AR Ao wAT &
gatfas ag a1 2 @ o O gw TE
afesm g g §, A Ag Hw H oav
% | W9 ST g s Fa §wg
fegm oot § 1w & dwt wda MR
wC R B oz 3 A T O § e
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[# trawet]
ey i oy ol w2 qo €1 e
7g g § fs se qamin G s ds W
4

ardufes faw ¥ @ wera
ek A F oagw ¥ AT aeed &
g% frwre wwe e 8 & Faw g
FEAT WrEAT § [® q@ AR WKW
wHTe Y gr aw a% gard A T
wdf & w1 srewarfrear ¥ X # A
% e vgar wigar g ) Fod Awgr
tfr 1969 % 519 gnwarfas 3 gU
Wi 1970 % 531 wrrzfgs i N
wert P st oo Qe B gl
Iurw feg g € 1 Afer o9 % T
nifrs gwsdl 93 wfeasq Ay wwmay
o, Ay a% aewzifae & A %
T EwY | XT wP arnetas  w o
arar § o gwuTU SOveT anEr &)
Tad Tz IaH J5x ¥ fog A€ I
wff et oTX 81 W@ R wmewerfw
At 9T QT qrad WA ST )

gu arwaifaw wren wek € e
o wiegfas swn §, dfeT ¥ -
&few wfefefeall & wo a@ & W
g § fr wadiw & W wgs & R
Wi<e THe THe UH givphm wwed §,
T FEY § 9 g WgC ¥ WA,
I ¥ WTTe GHe THo ¥ TWMI A WFL
forwrer faar ol WA AW FIoYHoQHe
SamoTma & €4

oft st weg wHET @ qY AT AHY
L &

-ﬁm:qﬁmuﬁl
Ws ¥ WY MO TEs QHo  WTW.

| oy

4 w8
W Qe §, T o feee @
ard {1 we At wi endwfor
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oy ¥ o 3 ofaw dor &, MY ey
o o e vl DT & 1 Y@ Al g

e ey § i wrTo ¢Fe THe Uw
wiesfow wear §4 e o wykier
wear 84

oft gew wnr weww WA qTE
¥ o wgr & ¥ IW W W AW

iy STeP ~'1*

PROF. & L. SAKSENA (Mabarajganj) :
Sir, some days back there was a discussion
in the House about the treatment Govern-
ment was meting out to freedom fighters
and the hon. Home Minister had assured
that he would leok into the matter. Sir, 1
would like to point out that on page 32 of
the demands of the Home Ministry, the
provision made wnder this head for the
whele year 197)-72 is Rs. 10 lakhs. The
amount actually spent in 1970-71 under this
head is ze¢ro. For the Privy Purses the
provision 1s gbout Rs. 5 crores.

§ir, I wish 1o stato befora the Home
that the manper in which the freedom
fighters have been or are being treated by our
Government s shamefyl. They have fought
for the freedom of the country, and sacrificed
their all but what is given to them ? Some
of them are given Rs, 25 or Ra. 40 per
month by some State Governments to keep
them alive. Bir, in every country its fresdom
fighicrs are bonoured asd nrospected apd
positions of honour are given to them. But,
here, in all the 23 years of our freedom, we
bave provided an amouni of just RBa 10
lakhs oply this year for political pensions to
freedom fighters, In 196970 it was nil.
This year it is Rp, 10 lakhs, §o s a st
of some discussion in the Houge, the amount
onder this head has risen from sero %0
Ra. 10 lakhp

Sir, this js m very important matjer,
‘There must be lakhs of freedom hghters in
this oountry and we should net humiligte
and inswlt them by providing just Ra. 10
lakhs for their pensions for the whole year,

SHR! D\ N. TIWARY (Gopsignj) ¢
That.condition {3 there that ogly those who
have put in & mitthowun of § yeurs in jail sve
oligible for this pensien,
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PROF.'S. L. SAKSENA : That means
Rs. 160 pec fuedom fighter per yeur er
Rs. 8 per month, Is that not an insult and
humilfation to them ? You are providing
Rs. 5 crores for privy purses to the Princes
but, for fiwedom Bghtors, there is omly Rs.
10 lakhs. Last year not a single pis was
provided, This year the Budget provision
fi Rs. 10 takhs, Is that not shameful and
bhumiliating 7---(Imrerruptions) 1 have given
& Bill which will be coming probably in this
session in which 1 have asked the Govern-
wept to appreviate the sufferings of the
freedom fighters properly and to give them
due honour and provide for proper pension.
The sort of pension which is given &t present
is simply humiliating and insulting.

I want to tell something about the
pensioners, who are old Government
employces. The cost of living is increasing
every day. You have increased the dearness
allowance of all other Government servants,
but in the case of the poor pensioners, you
have not ingreased their pension even by a
single paisa. You have not given any
inorement in their pensioas to pensioners.
Their pensions should also be increased in
proportion to increase in dearness. It is
very hard on them. They have served all
their lives in the Government. Now you
give pansions which are mot emough to keep
their body and soul toggther, Therefore,
the pensions of thoss whe are old Govern-
meat employees shpuld be reviged, in
accordance with the dearness allowance now
prevalling.

About Police, I want o sy somsthing.
It is very humiliating in our country to sce
that the public regard policeman with
fuspigion. In England, when I went there,
1 found that the public regarded them as
nogals employsd to belp them, That
swrprised me, Of courss, Prime Minister is
in overall charge, but Shri Pant, who is in
dofacts charge, sbould think over how the
attitude of the public towards the Police
should bo changed, Potice is the main arm
of the Gopwernment. Unlase people have
confidence i it, the Jaw snd order situation
cannot be improved.

1 wamted a thana in an ares fn my

On¢ more engine of repression ; they will
oS money from willagers.™ 5o, cffons
Should he made to sce that the repulstion of
the Polics improves and people have confi-

ASADHA 2, W93 (S4K4)

197172 246

dence in them, and they enjov the same
Feapect as Police does in England,

There was A discussion in the House
sbout increasing Dearness Allowance, Asa
Trade Unionist, 1 foel that the workers’ 1ot
is not very happy. The hon. Minister said
that cost of living index should increase by
10 points. 1 think this has increased but
the Dearness Allowance has not begn
increased, Therefore, I want that incregse
in Dearness AMowance should be given
immediately a0 that workers may be satisfied
angd inflation which is our greatest enemy
may be properly noutralised and labour in
Government Departments may be able to
have two square meals a day. Thank you,

st #to gAo faardt : gwmafa s
¥ ¥ o gw W feggem Re-afem
fRfare s Wi waragd
wrAr g fR G w9 & @r g f
araar § fr wfaem & oqere oo
WIET #7 fawy gF st fawr &1 W
wa T ¥ faegw wowwdr g o, wr
T w1eR fageee dor fedfamie s
T A, § W GROTC U 6 WY
WO ATt T T wwe & e ar
TvE WU W BT ATHAT § 0

WA R AR AR ¥ fr o
wHA fastar 9T wifge fs 3 & &7
e wi fagoun Wi fera-far %
ST I 99 Wt wear @, at
Tt § 0§ & wheft g 37 § eyt

Froqadt 81 g s § {5 wAw)
ugn fad, sad g § fr @’
e % o g o arhr } 1 gfre @@

wgft § ety & o ot e 4,
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[ #re g firard]
Tg gt & e ¥ T oz ot
frawr @ 0 Wl B B 6w
werar W A A Qe & FE ST W
st @ o}, we I g
s W o § wfag g ag W
vy § fr wgt oo @ war ATomESr @)
P e & swex flt N ¥ &
safar ag) ) gl oW % AT QU HTET
fegqua &% 7 v 1 w0 39N, Bfagal §
#aw QTATH 1 AN ¥ KW AN v |
agt A WUAvar § | w9 ofems dwEx
goeRfew & 9 orgw a7 F}F TTHL
ey #1¢ fawfasr aff &1 wwew &-
feafaar srgar 81 @ @x ¥ o=
o & f5 o 2w Y o=eyr oA & &
HAAT § CFIIfAT dgwade § aga @ny
ar & 1 & ag o W 3T e
FTIA FIA A WY ® G0F §97 | AfFA
WY OF 99T WX 439 TrE a1 ¥ @9
1 7g aga sfafmd ag § ww s
¥ fau 5 30 & wvax maEw wswT )
| qr fnffwar & ot $17 FC A% |
uit oF Wit 3 Fgr 5 gfewdl #) aw
qT Agf w fear mar 1 g w7 afk
fow far oTg @Y ag Aa Q@ fE
T @al & g1 awfa wEiET, w
ff qaTA # AQ &, Wi ¥ grm fE
g 1 fFe aRg ¥ F_F a7 A0 ) WK
wé Afer Y oY Y g7 AW A &3

§ g ff 7 wr any ¥ Wi Tl AR
B ¥ adft a1

st W WHATY : I A A
. vy

st Nto gao faardt : gsx ar wx
TYTRT 9T |

o geW W FEEW : YT 9AE
&w ¥ A I 5T OF N DY ¥ af
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wTaT W oY T Ay YT dur e, €N
FTCHS )

ot fo go fawrdr : wE A W
werT § arex 3@y o on ag e
gt e At e IFA & feg q@
e fg o 3, WP A Qe W e
wgr femr amar 9r 1 gy wwed Ay d
wefafaed o 7 | Y quraal # 7 oA
ga &, 9ud mrgar § ? wefafiw oA
RN FRY ¥ Wl A7 wur mrET &Y
FAATY & AW ¥ SN wAAE AW
@Y ¥ 2y fowx w3 fAT | 9 ¥ W
oret # a1q ad v @ F feer ¥
a9 1§ §...(smEem)...

t mmwa faw (3gEE)
qAIga) & uAF & ot ag gl feard
qEY |

st fo Ao faardt : 3w Wil & S®
¥ #e @y ag frg (. (swEwmw)...
|19 ST ATES § A wIw w e d w®
& a9 amAd § fr g ag fagta § R
gW YugEl & uowmd ¥ Fdisem @3
TG P | gW wigd & 5 oag e Al
FT QRERE g, TT qTr A |

Edaaag e fs W Y am
%t afcardY 8, faeew & o7 =) g azwar
1 T awaw A oar Ao A w9
st e A A A fawr awar
ure swgft & wre?, o= 9=, g
Wi & 7w A & gEeH aF gq &, AT
SawT 4T AT § ©F gERwT oy T
§ ag A wrar § SEE A% JEET FEAT
&§ & a1 7 g ) Ty WU Fizd W A
aft &, gl a% A @ ww, AR
W A wtw aw & W a3 g §,
o9 dewr At gwr @ WA
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e g s g ok Y wgrd ar o
oy oY sy w faed Wei W
foes ¥fom fawr @by WA E @&
sgaa t—afew fedw qw wiew
faaryw | @+ wTOR wAET X A3 F
drer & fe g #% wo g ? ol
7g frare frr mar § fe 4 Y
A% 71 feedly s w% 7 ow fawar §,
&g aifes st §, Sa Q@ @@ A
g &, 7@ g€ qHEEAT qwT, 7@ AV F Ag
FAT &Y, FqT FA, wE@E @A ?

sit grve Wlo w¥  (@TNA) : WAl
arq gaYer  §..(wasm). AET ar ¥
Ferad & & e & aw, o 2 & s}
TATE § QT AT WIAT § HHIA A AT |

st o gro famrdt : & 8w 7@
g afw vt & e g A e fawew
71 arq agfqo

vF T wAgfa a9 ofY @ weAradi
¥ o gad wag ft f& s o
T Sy | SrEae S e § 96T 99
1 AT FT & 78 A& &, AN ag QN
wifs g ow o, gg e faw
W W] qg T9aT @, §9 aIg 91 9%
& wrar &1 gafad & sgor f A A
vfRardY &, g ¥ sret & A€ amge
tfadr grar wifgr ok #7 faw
feettae &% 7 &), 3a% fod T frar
WA, & w197 1 afeq Ay, w1 A @
AR fHar o, fogd ag & % ag
AT A AT § | A8 Ao At WA
UF A9AY d@f § | WOk S HRGT §, FH
A aTy § oY swgfeal § 43 & wAw
War gt § 7 107 w1 ¥ wrar § faa
T g I FTAT AT § SEH AAT
XY § Fraw faw wo A €, SR A

Ty weye aff Wy K1 groife gk
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sEwmuRg g fF 107 & o ¥
s R 4 wifgy dfea fas w4 &
Fili’!{‘l’ffa'a't qF qHe FodAlo &
A aw gl K qar e wro W
TR A ag sg7 a1 f5 s g
fem s ar § N awmw X § W
X 1T qW A A7 AN wgr fw A
nagfe o 1 foF wom wl Al
g ? Wi A =g w3 F wifew 7§
T 7t wagfe gurdr & e gw few
FfFR & ot ag o5 A &1 AN
ar 107 ¥ @y sama @ @ wifgd
afrT wre wpx dm Afam St F
BTl wredY 4 g7 @ &1 W et
 fadiwa fear & fs oY grisR W
HTET FY 747 3% garfas Ty F AqF
faer wifgd ag famar @ ar 7Y ? fhaq
F9 § IFT wagAAr gi, TP W
HFIT AT & qray N7 ? W{IT WA
FEN g9 UTT JAHT SITAT FL AHA |
"I ATT & A g AR AT E 1 Ay
HT9 FT AT FIGT ¥a1 § ? dmar v
& qg aww ¥ g "ran

At ard & ot ol faeaw e
aFgr o & 9o ofY —ifafere v
FY ITF AT X AT 7 qgi 43 § I
#T awg F 48 § v &l ¥ e fia,
JIEQT & | 94 & 3§ Q@AW A ATEAT
F qug ¥ Fw aqCr 43 g | K ug
wraar g fe wror aga & A «vr o qgt
ury § € A Wi 9T Mt famwr A
wrr, frad) s quear g v 1 @few
HIGHY AqAAT FT A H ITHT A G N
Qfafera aved W & | ™ @@ N £8
BT ag AT, W FT WF | WA CF
frqe aar fear fF qiw a9 ¥ AX o=
H HE ATZ A WY AT | L A Ay
e ¥ wgar }, sawy qqré forarf aw @
wk, sgR wysT W ik Ferd wer g
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[‘m’ﬁoqﬂ‘oﬁ!ﬂ]
& T gy At ey At W
wvit ¥ 9% grenfrr w@ ¥ ayaw
Rer 3 P ot o qiw e e bR Aty
qur § 7wl wterd ¥ &6 oW B oeredy
TR AT IawT A o Y A §
ay gw Sud ffefwde v &1 wod
feax v w fdfafide fean, Bed
W' A &) o, fred Mt erd, o 8
WA HQ? o A i e R
qra § ? & wywar § 5 ww QA &
oy ¥ &3 &1 wix g fafredt # ond
qrdar st 3, fedt & agwt St oy &
fRrars sraw s & fa¥ v gy
dar w1 IR FY Ax IF  §, Afewq wod
vuer fegfafadas Agf fard | fowr ag
¥ g ¢ N agwar F@ § WK
It T ¥ W gAY WY agmar #C R
o ¥ fgfafaee @ s 3

o faerfas ¥ & g it w3 =[gar
g 5 wgart aga @3 K § 1 AR §
Y ¢ AE &, ATATHTEW & T A IAH
fag qua ag g war @, I Wy W
qN WT W | IgF  IEAM W u§
ufemde g3t 80 39¥ wrfes 9T &1
AT 4T, WX SEF! I@ GHA 40 Fo
gu faady F & wr Y T 9§ W
WY & | iy fawre #ifay fs 3w aa
¥ 40 wo A Ot WY fl, THEK TR
arst ¥t Ay § | @y ww ¥ wE gfa
T A g, wr a4y § fr g R
TR AR, g WY Tk Tt ST wR
wrer @ Pufiredt % 7 ryfir gV wified
fir o wraw T &, Ay wYE e wY
T q ¥, Tk, GAINIEY T WY FC TE,
R Wy #Y sarar A7 e | s mg
aff &7 oY firg dw ¥ afy wriaw o

sorater ol | g wpw ot ¥

JUNE 23, M

w7072 .

el W Qw ook g ok 4,
wefcw oY 3¢ s aed ¥, wrr eiivhi
Y £ O wifre w3

it ArA—Tg AT W TR
vt ag A & fir R A i feedy
¥ WY swearedy g1 TR O {—
Wl Roray & O W@
FIGT §T A9 F IJHH! GEAET WA
¥ &% wox ¥ Sifaw W & wAaAr §
7w Froamaer arg @ @ ot € fed
VR & 4 v fisdt & & wmw, Wfew
ow AT AT gfee # ay arx wrr g A
g T 1 ofed fr Jaet oar Wy
fr wg oY 99 weArw &7 ww @1 AT
JeW g ara *Y ¢ 5 oy ou¥ T@E
% 8 grafraq @A 93 AT o arfe
T T Iw |

sTaY oF fagw qarar o7 fe e &
TEH F FY ey 55 o aw o, 5w
¥ arx 58 a§ 7 &y wf ) Afew ¥ Femr
gfeatr 58 7 oft oy a3 9 &,
60-65 7% g wrX & 1 XY i Ay
1wzt Yay —ofias gueRfer ¥ &
et T G & 1 ¥ oy g & i gd
AT af w17 FAT 8, WO CAeAT w9y
T a%3 €, I A ST agh @
g R 1 W atg & guiguiv @ A
MG WA W A AY qfxwrdy ww wf
w1 §h ferae far ¢, sawy T
T A, #E et ez Ferae v B,
TUR! AR AT Y | AT WG SAR
Ay affegd § N e g7 yEER
¥ ¥ fore, wad ey o ot & AT
o & firg Wik d aar & gy dYE ¥
<far, Ay ofiey afir ¥ wf e £
A frdt Y feeht e s O ey

wfe & comr § o ot et @y
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34 5% fr afs fagg ®ma & @ oA
gem, at drgw e A fadr guigees
W S wIe ww fFEEr weeefEa §
W T 6T 6 AT @1z g2IaT Tgh Ay
5T gAY g1 | Seg-ScE F2WA ¥ TG
FTH AN FAT | FET /N W@AT & BT
Bz-a1 i 1 €xy afed v ey fa
T &9 F1 & fegardl, 6 W 19
q5q 37 ¥ a1 =T &F = fawan
# @t ag wgar fr gury agl At 11
FAY 78 &, 40-50 ¥ FTIIH &F AT
F19 &1 Sirar &, 0y @l &1 awwig Afsd
w7 ¥gE St & faar gr afdr S & faar
QWIT F19 =@ @FaT g, a1 aar o¥
AFgy F faar 19 98 s §FAT—IL
arq A guE ¥ AL wid | & O|IRaAr g
f& gaigus wis & fag w9 fg Qe
aar ) Fzmwama F1 A g {5 SAF
A FT AN 7 g2ar wig, wfga fEE
¥ F9 H gasr 7 WSy 6z naz w9
& & ar srerd wiw a1 'ry §f9y ik
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Ffed f zeay + g 0¥ ar g aTe
A |

Fed HL AN

SERI D. FASUMATARI (Kokrajhar) :
While sirfpertirg the cdemands for grants
of tte Homre Ministiy, I must ccngratulate
tte Frime Minjster. At ro time since
Ircerenderce was the Fcme Ministry under
the Frime Mirister «xccpt at (ke piesent
time. Thle Fi'm¢ Mirister is 1le cvstcdian
of the vlele ccvntiy. We have all keen
clected erly en tar reme, Threre were so
mary thirgs in cur e¢lccticn nranifesto but
tke main cuctticn tofere the electorate
which was rpesed by tle rolitical rarties
was : Garibi Fetao cr Irdiraji Hatao. That
was the main slcgan.  New we  have been
voted to power. We Fave bteen  given the
mardate by the people.

MR. CHAIEMAN Ycu

may ccn-
tinte ycur syecch temerrew,

17.59 hrs.

Tle Ick Sclia e cdjcured rill
Eleven of the Clcch cn Thirsdey, June 24,
1571 Asedha 3, 1893 (Saka)
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